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Thursday, February 26, 1981/Phulgu-
na 7, 1902 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

SHRI HARIKESH BAHADUR (Go-
rakhpur): I have given notice under
Rule 388,

+
(Interruptions)**

MR. SPEAKER: He is speaking witlh-
out my permission. 1 have not allow-
ed him.

k

+ .
(Interruptions) **

MR. BPEAKER: I have not allowed
them.

(Interruptions)**
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Shri Mani Ram Bagri then left the
House.

MN. BPEAKER: It is all right; this
is the Question Hour.

(Interruptions) *®
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MR. SPEAKER: Nothing shall go on
record without my permission.

(Interruptions) **

(Shri Harikesh Bahadur und Shri
Neelalohithadasan Nadar then left the
House).

(Interruptions) *®
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(Shri R. N. Rakesh and some hon.
Members® then Left the House).

wafta ®¢ aar  faatw
g grEE war (W Wew Ao
fag) : AW IR ET FT T
;%%,mwam’mﬁ@ﬂ
|

o gugmr A (T=E
TR qE ) : sy W aeferfr T
T

st wrew acme fag ;. faege
Iafera g & 1 fead sy =i,
fim difag

11.07 hrs.

ORAL ANSWERS TO QUESTIONS
Visit of British Prime Minister

*145. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether the programme of visit
of the British Prime Minister to lndia
has been flnalised; and

(b) if so, the details thereof?
THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The British Prime

SNo! recorded.
5
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Minister is scheduled to visit India
from 15th to 19th  April, 1981. Thc
details of the programme are yet to bo
finalised.

SHRI CHIRANJI LAL SHARMA:
May I know from the hon. Minister of
External Affairs when this invitation
was extended to the Prime Minister of
Britain to visit India aad, secondly,
whether the hon. Minister is aware of
the fact that Indians in Britain are
not being treated properly and that
they are not commanding that much
respect which ought to be extended
to them? If so, would the Government
consider the desirability of taking this
opportunity to discuss this matter with
the British Prime WMinister on the
occasion of her visit fo India?

SHRI P. V. NARASIMHA RAO: The
invitation was extended some time
back; I do not have the exact date: it
was several months back. So far 1s
the point raised by the hon. Member
is concerned, we do not have as y=t
set agenda. But I believe that since
both the Prime Minister would be free
to raise whatever points they feel im-
portant, all these matters are likely to
come up for discussion.

SHRI ADUARDO FALEIRO: The im-
ports from India as a percentage of
UK's global imports has fallen from
1.1 per cent to 0.88 per cent. May 1
know from the hon. Minister whether
in this discussion they will take up in
right earnest the
the imports to UK of Indian goods,
thus increasing the exports from Indis
to UK?

SHRI P. V. NARASIMHA RAO: This
is an important matter. It is also
likely to come up for discussion.

SHRI JAGDISH TYTLER: Since the
British Prime Minister is visiting this
country from 15th to 19th April, 1981
may ] know whether the proposed Na-
tionality Bill in the British Parliament,
which contains provisions against per-
sons of Asian origin, will form a topic
of discussion with the British Prime
Minister?
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SHRI P. V. NARASIMHA RAO: As
I have already said, we do not have a
set agenda. But when two heads of
Governments meat, they will certainly
consider taking up matters which they
consider important.
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Utilising the mode of Shipping Service

*146. SHRI M. M. LAWRENCE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state
when the country is facing shortage
of fuel, lubricants and rail wagons,
what steps have been taken to take
more items under-shipping service
which is cheepect mode of moving?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): Government attach consider-
able importance to coastal shippiig as
a suppliementary mode of transport.
They have set up a committee to pre-
pare a plan for the eighties in respectof
coastal shipping. This committee in-
ter alid has been asked to look into
earmarking of certain types of cargo
for coastal traffic. Further appropriate
action will be taken on receipt of the
committee’s report.
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SHRI M. M. LAWRENCE: Sir, the
rise in freights is subvertine all our
plans. In the light of that, I would
like to know whether the Government
is prepared to give prime importance
for coastal shipping.

SHRI VEERENDRA PATIL: You are
referring to ireight?

SHRI M. M. LAWRENCE: Not the
freight. What I am asking is whether
the Government is prepared to give
preference and prime importance
to this coastal shipping.

SHR]I VEERENDRA PATIL: As I
have already said, we are very keen
that coastal shipping be improved.
That is why we have constituted a Com-
mittee and that Committee is expected
to submit its Report by the end ol
April, 1981. In the light of the Repo1:,
further action would be taken.

SHRI P. K. KODIYAN: May I know
at present what percentage of the in-
ternal traffic is handled by the coastal
shipping?

SHRI VEERENDRA PATIL: So far
&s coastal shipping traffic is concerned
it is negligible compared to the over-
seas traffic. I think they are handling
about a million or a little more than
a million tonnes per annum,

FEBRUARY 26, 1981
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THE MINISTER OF STATE IN THF
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
It Madhya Pradesh can provide us a
coast, we can introduce coastal ship-
ping in Madhya Pradesh.

MR. SPEAKER: If it is not there,
will you try to create ome?

PROF. MADHU DANDAVATE: Sir,
the hon. Minister is already referring
to the Committee that is set up. [
would like to draw his attention to the
fact that already the National Trans-
port Policy Committee was appointed,
its Report has already been laid on the
table of the House and many problems
that have been raised in the question
are already incorporated with the solu-
tions provided in this Report, and
therefor, | would like to know from
the hon. Minister whether they -will
take note of the recommendations of
the National Transport Policy Com-
mittee and implement them as egtly as
possible.

SHRI VEERENDRA PATIL: I agrece
with the hon. Member that the Na-
tional Transport Policy Committee *that
is headed by Mr Pande has submit.
ted a report. That is popularly called
the Pande Committee Report. We have
received that Report and certain re-
commendations have been made, but it
is not correct to suggest that this Pande
Committee Report has gone intp the
question of developing coastal shipping
in greater detail. What they have
broadly indicated is that revival of
coastal shipping should be considered
by the Government. So, taking into
consideration the recommendations of
the Pande Committee Report, we have
constituted a Committee. That Com-
mittee has been constituted by the
Government on 15th September, 1980
under the Chairmanship of the Director
General of Shipping to prepare a plan
for the Eighties In respect of coastal
shipping. This plan would take into
account the projections poor coastal
traffic and the coastal tonnage envisage
the types of vessels required, the
possibility of earmarking certain tyoes
of cargo in addition to salt and coal
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for coastal trafic. The Committee is
likely to submit its report to the Gov-
ernment by the end of April, 1981. So,
this is very important Committee and
they are going to make very important
recommendations so far as coasisl
traffic development is concerned. There-
fore, Government is eagerly awaliting
this report. As soon as we get the re-
port further action will be taken.

SHRI XAVIER ARAKAL: Consider-
ing the importance of this question, the
hon. Minister has stated about the
nationa] policy on transport. My
question is this. Now many State
Governments are coming forward with
this shipping business. For examyple.
Kerala Government purchased KAi-
RALAI and finally it disappeared.
Nobody knows what happened to it. So
also the Tamilnadu Government went
through the contract. But due to some
extraneous reasons that did not con:e
up. These are the two major scandals
with regard to shipping services which
the States are entering into. What I
am asking is, has the Government rc-
ceived any representation against these
two scandals of Kerala Government as
well as Tamiinadu Government with
regard to Shipping Corporation of these
State Governments?

SHRI VEERENDRA PATIL: I require
notice. 1 do not have that information
with me now.

Islamic Conference

*147. SHRI N. K. SHEJWAILKAR-"
SHRI SATISH AGARWAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that at the
Islamic Conference held at Taif, Soudi
Arabia, the Pakistan representative
had raised the problem of Musiim
minority in non-muslim countries and
had called upon the summit members
to take action in this regard;

(b) whether the Pakistan represen-
tative had by implication sought to
raise the position of the Muslims In
India: and

PHALGUNA 17, 1902 (SAKA)
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(c) whether Government have
sought any clarification from the

Pakistan source Embassy and if so
their reaction in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO: (a) Yes, Sir; at the Taif Summit,
the President of Pakistan had raised,
the problem of Muslim minority in non-
Muslim countries.

(b) the reference to the above issue
made by the President of Pakistan
were in general terms.

(c) No, Sir. There was no need to
seek any clarification.

SHRI N. K. SHEJWALKAR: Actually
I have based my question on a news
item which appeared in the papers on
January 27. The words which were
used there are—

“He aiso raised the problem of
muslim minorities in non-muslim
States and called upon the summit
to pay attention to those problems”.

In this connection 1 would refer to an
earlier statement of President Zia on
1st September, 1980 reported as under:

“Zia Government capitalising on
the riots of India".

1 do not want to go into details. Ac-
cording to the news item of 17tn
September, 1980 the Government bas
asked Indian Missions abroad to izke
immediate steps to counter virulent
anti-Indian propaganda by Pakistan
giving exaggerated accounts of recent
disturbances in the country. May [
also point out that day before vester-
day in the House it was stated that
Pakistan is buiiding air base with the
aid of China. Somebody from Islam-
abad, some Government official of
Pakistan, has denied this. Taking all
these things into consideration, is it
not necessary to take proper action
by making a statement or at least ask-
ing the Government of Pakistan speci-
fically regarding this particular state-
ment?

SHRI P. V. NARASIMHA RAO: Th2
hon. Member has gone far a fleld. This
question is on a specific matter regard-
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ing a particular statement made by
the President of Pakistan on a parti
cular occasion. Omn this occasion there
was no pointed reference to India and
this is what I have stated. As a result
of it there was need for any further
clarification being sought, It was in
general terms. In regard to the other
matters they are all under considera-
tion of the Government. I have said
in this House and elsewhere many
times that we are aware of all these
things and we are vigilant about all
these things.

SHRI N. K. SHEJWALKAR: I agree
it is in general term. I made specific
reference to earlier occasions. Can tkis
stafement, in this context, be consider-
ed oompletely harmless as the hon-
Minister things?

SHR] P. V. NARASIMHA RAO: ! do
not say this is harmless. I do agree
that this general statement could apply
to India also, I have not denied that.
But when it comes to asking for a
clarification, that would hardly be
possible on the basis of a general state-
ment like this.

SHRI N. K. SHEJWALKAR: Is it
not necessary when particularly the
statement has been made by the hon.
Minister of Defence Production here ¢n
the floor of this House and there is a
specific denial, clear cut denial of tbat
by the Government of Pakistan. Taking
into consideration these relations—] dGo
not say, they are strained, good or
bad—is it not necessary for us to he
very clear on this matter? I pray
that now because an occasion is here,
although it is not concerned with the
question, it may be cleared regarding
that aspect, whether Pakistan is build-
ing an air base with the aid of China

or not.

SHRI P. V. NARASIMHA RAO: That
matter will be looked into.

SHRI SATISH AGARWAL: In view
of the admission made by the hon.
Minister in regard to part (a) of the
question, may I know what steps the
Government propose to take with re-
&ard to this particular statement or

FEBRUARY 26, 1981
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raising such issues at international
forums by President Zia who is a con-
stitutional head of Pakistan, in view
of the political instability in that coun-
try, and, in view of the new axis
development between Washington, Pek-
ing and Islamabad, will the Goveru-
ment of India make it clear to them
that this amounts to an intereference
in the internal matters of India and
that this is in violation of the spirit
of the Simla Pact?

SHRI P. V. NARASIMHA RAO: We
have brought this to their notice time
and again whenever there was a point-
ed reference made to India and condi-
tions within India. I could cite in-
stances of our having brought thlis
pointedly to their notice several times
before. But this question concerns a
particular statement on a particular
occasion. So, this is the answer which

I have given.

DR. SUBRAMANIAM SWAMY: I
congratulate the Government on not
being unduly sensitive about the gener-
al statements of the kind....(Inter-
ruptions) ,

PROF. MADHU DANDAVATE: \re
you feeling embarrassed?

MR. SPEAKER: He is feeling happy.

DR. SUBRAMANIAM SWAMY:
When I congratulate someone, I am
called his agent. I would also like to
congratulate the Minister, through you,
Sir, on the occasion of his daughter's
marriage and, I hope, they will not
object to that also.

I agree that we need not be unduly
sensitive about the references to what
is happening in this country. After all
we do concern ourselves with Indiaas
in England and many questions were
asked here. We are concerned abnut
Hindus in Bangladesh also. I think,
there should be a distinction drawn
between opinions expressed and actual
intereference. 1 would like to %Xnow
from the hon. Minister whether it is a
fact that the Government tried to get
admission to the Islamic Summit claim-
ing itself to be a Muslim country or
a Muslim majority country. At any
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stage did they seek admission as an
observes or as a member in this “on-

ference?

SHRI P. V. NARASIMHA RAO: Nbo,
Sir. e

WL AT T 1 Ay

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.

(b) Yes, Sir.

(c) The Government of India favours
abolition of octroi duty. In view of
its importance, the matter was dis-
cussed in the Chief Ministers’ Con-
ference convened by the Union Finance
Minister in September 1980. The Union
Finance Minister stated in this meet-
ing that abolition of octroi was in the
interest of States and should be re-
moved in progressive stages. He 8ug-
gested that as a flrst step, octroi should
be given up in respect of places having
population of less than two lakhs. e
stated that loss in revenue could be
met in some way or the other. The
Union Finance Minister's suggestion

PHALGUNA 17, 1902 (SAKA)

Oral Answers tﬂf

was, by and large, favourably received
by the Chief Ministers. State Govern-
ments/U.T. Administrations have also
been addressed in the matter by the
Ministry of Finance impressing aipon
them the need for phased abolition of
octroi.

SHRI ZAINUL BASHER: Octroi 1is
supposed to be a savage tax. Janata“
Party promised in its election manifes-
to to abolish octrol Adng with sales
tax. But they could not do it. I would
like to know the amount of octroi col-
lected throughout the country and the
amount expected in the shape of fore-
ign exchange by abolishing octroi.

SHRI BUTA SINGH: The octroi ia
1977-78 collected from 11 States and
2 Union Territories was around Rs.248
crores and, out this, two cities, Calcutta
and Bombay, accounted for Rs. 70
crores. About 1,000 local bodies in the
country are levying the octroi as om
today.

SHRI ZAINUL BASHER: The Minis-
ter has not replied to the second part
of my question.

MR. SPEAKER: You put the second
question.

SHRI ZAINUL BASHER: Sir, Part
(a) of my question.

MR. SPEAKER: You put one supple-
mentary at a time.

SHRI ZAINUL BASHER: My ques-
tion was whether Government are
aware of the claim made by the organi.
sations connected with road transport
that if octroi duty is abilished in the
entire country, the value of the vetro-
leum products saved thereby will he
far more than the amount of the octroi
duty collected in the country as a whole
I think the Hon. Minister has not read
my question. What I want to know is
the amount of octroi in the shape of
foreign exchange. This is my flrst
question. Not the second question.

SHRI BUT'A SINGH: According to
recent estimates made, it is assessed
that at these check-posts extra fuel
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consumed is about 10 per cent of the
total fuel consumption by the goods
vehicles and if the octroi posts are abo-
lished, there will be a net saving of
10 per cent in diesel oil comsumption
and to that extent, the Hon. Memter
can calculate the foreign exchange.

SHRI ZAINUL BASHER: In view of
the amount of the foreign exchange
expected to be saved, may I know whe-
ther the Government is prepared lo
assist the State Governments in case
they are abolishing the octroi duty, to
meet the expenses of the municipalities
and local bodies.

SHR] BUTA SINGH: As already
stated by me, on the jst of January this
year, the Finance Ministry has already
addressed a letter to all the Chief Se-
cretaries of the State Governments and
the Union Territories Administrations
to devise alternative ways to deal with
the question arising out of abolition o!
octroi impost. On account of extra fuel
wasted in these check posts, the calcu-
lations are that we are losing abo.\
Rs. 236 crores of foreign exchange.

SHRI KRISHNA CHANDRA 4YAL
DER: I would like to know whether the
Central Government received objections
from the Government of West Bengal
against the abolition of octroi because
the octroi duty fetches the West Bengal
Government approximately Rs. 30
crores. In case the Central Government
abolished this octroi duty in spite of
opposition from the West Bengal Gov-
ernment, may I know whether the Cen-
tral Government will compensate the
full amount to the State Government
of West Bengal. I would like to
know whether the Central Government
will compensate to other State Govern-
ments also.

SHRI BUTA SINGH: In the Confer-
ence of the Chief Ministers, New Delhi,
the view point of the West Bengal Gov-
ernment was also placed. Thereafter
the Finance Minister has addressed to
all the Chief Ministers and he has made
it clear that the resources will have tn
be found by the State Governments
respectively; there will be no assistance
on account of abolition of the octroi by
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the State Government; that can he i»d-
justed even in the sales-tax. Thesc
are the various proposals received {rom
the State Governments, and the reac-
tion of the Finance Ministry is thet
they are to be adjusted locally.
(Interruptions).

SHRI M. RAM GOPAL REDDY:
There are two aspects of this question.
One is wastage of oil and the other is
wastage of time. 1 want to know how
much time is wasted by way of deten-
tion of the vehicles, whether any esti-
mation has been done....

MR. SPEAKER: It is just a matter
of calculation.

Next Question. Mr. A. K. Roy.

Introduction of Private Contract
System

*150. SHRI A. K. ROY: Will the
Minister of RAILWAYS bhe pleased to
state:

(a) whether it is a fact that private
contract system has been introduced (o
do the jobs of Gangmen in Dhanbad
Division;

(b) the details of these contracts with
particulars of salary and other benefts
given to these labourers;

(c) whether these labourers are me-
dically qualified to work in open Line
particularly in Rajdhani route;

(d) the total number of casual Gang-
men retrenched for want of sauction
in Dhanbad Division since 1978; and

(e) tht reasons and justification for
introducing this private contract?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI.
KARJUN): (a) No, Sir.

(b) and (c). Do not arise.

(d) No casual labour has been re-
trenched on Dhanbad Division since
1978.

(e) Does not arise.
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SHRI A. K. ROY: This is the third
time that I am getting negative answers
from the hon. Minister.. .

MR. SPEAKER: Do you mean that
he should be positive always?

SHRI A. K. ROY: Whatever issues I
raise, he has one standard and that is,
“No, Sir; does not arise”. This ans-
wer dangerously attracts the provisions
of Rule 22 and also Direction 115. The
contract system has been introduced in
the Dhanbad Division; it is running in
Kodarma  Gajandi section. It is “eing
used to do, what is called, ‘deep
screening' and also for changing the
wooden sleeper by concrete sleeper.
You will be surprised to know that a
few contractors travelled with me
from Dhunbad to Delhi to meet the
Minister; they were saying tha: il
wag absolutely .accessary to meet the
Minister to get contracts . ..

MR. SPEAKER: Put your question.

SHRI A. K. ROY: I have to establish
my question because he has questioned
the basis of my question. I am giving
one reference...

MR. SPEAKER: You cannot give re-
ference i{n supplementaries. Put the
question asking whether this is right
or wrong.

SHRI A. K. ROY: When somebod;
changes the basis of my question, I
have to establish my question first ina
then put the supplementary. This s
Economic and Political Weekly of
February 14; it is written here.

“, ."massive development of con-
tractors’ labour in the Railways and
farming out even sophisticated jobs
requiring skills are threatening the
casual workers with retrenchment.. .
They are being increasingly deployed
in the construction of new lines..."”

The second point i8 this. This is
UNI release:

“Railways may not abolish contract
labour...”

PHALGUNA 17, 1902 (SAKA)
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Here they have said that the recom-
mendations of the Central Advisory
Contract Labour Board...

MR. SPEAKER: I cannot allow ques-
tions like this. I will have to disallow
it.. .

SHRI A. K. ROY: I would like tn
know whether the statement of the
Chairman  Railway Board, saying that
the Railways may not abolish contract
labour as per the recommendations of
the Central Advisory Contract Labour
Board is correct or not and what are
the recommendations of the Central
Advisory Contract Labour Board.
What is the reaction of the railways
to this recommendation?

MR. SPEAKER: You could have
streightaway put the question. You
have taken time unncessarily.

SHRI MALLIKARJUN: Firstly, I
amn not afraid of Rule 222 as the hon.
Member said. Secondly, his question
was: whether it is a fact that private
contract system has been introduced
to do the jobs of Gangmen in Dhan-
bad Division. The hon. Member said
that there are two contractors now
who are doing job of screening system
after long intervals so as to keep the
tracks in tact, This we do.

SHR] A. K. ROY: They are doing
the work of gangmen.

SHR]I MALLIKARJUN: The duty
of gangmen is entirely different. At
the moment, there are two contractors
who are doing the job of screening
system after long intervals for the
maintanance of track—one contractor
is Shri R. K. Gupta and the other is
Chhotanagpur Construction Corpora-
tion. They are doing the work in
between places in Gujhandi section.
In this section what they are doing
is entirely a different work which is
not within the purview of the gang-
men. They are doing the work re-
gularly for the maintanance, repairs
of the tracks.
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SHRI A. K. ROY: Recently, there
wag an All-India Projects Construc-
tion Casual Labour Conference in
Delhi under the auspices of All-India
Railwaymen’gs Federation. They have
made one suggestion. That is regard-
ing the job difference between (iffe-
rent categories of gangmen.

MR. SPEAKER: Has it anything
to do with this question?

SHRI A. K ROY: There is dis-
scrimination between gangmen and
gangmen, On the question of job,
they are differentiated. This is the
job of the contract labour. There is
a difference in the job of gangmen
who are working in the open lines
and those working in the construc-
tion work. I want to know whether
he is going to eliminate this type of
discrimination,

MR. SPEAKER: This does not come
under this question.

SHRI MALLIKARJUN: In the
interest of Administration, it is not
possible to accept the suggestion made
by the hon. Member.

SHR] K. A. RAJAN: Mr. Speaker,
Sir, you know that the contract labour
system is a curse on the railways as
well as on the labour.

I would like to know from the hon.
Minister what is the criterion in giving
the contracts. There are certain
types of work which are of seasonal
nature, which are of casual nature
and there are certain other works
which are connected with the regular
maintenance and running of the
trains. Unfortunately, certain works
are being entrusteq regularly to the
contractors, I want to know what is
the criterion in giving the contract for
certain types of works.

SHRI MALLIKARJUN: These are
occasionally awarded, for various
reasons. In the rainy season, to do
the work, the PWI of that particular
section who ig responsible for the
maintenance of the tracks will im-
mediately ask the casual labour to
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come and do the temporary job which
is needed to be attended to immedia-
tely. We take the casual labour to
iget this work done. The regular
maintenance of the track is the duty
of the gangmen. The gangmen will
be going from one station to another
covering eight kilometres and keep-
ing a watch all the twentyfour hours
going round the tracks to see whether
this is maintained properly or not.

Double Decker Coaches between
Asansol-Howrah Section
+
*151. SHRI KRISHNA CHANDRA
HALDER:
SHRI SAMAR MUKHERJEE:

Will the Minister of RAILWAYS
be pleased to state the progress so far
made by Government to introduce

double decker coaches between
Asansol-Howrah  section of Eastern
Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLI-
KARJUN): [Eastern Railway are
developing necessary maintenance
facilities and other arrangements for
proper upkeep of double decker
coaches so that they coulg be intro-
duced on Mowrah-Asansol section.

SHRI SATISH AGARWAL: Sir,
although the Minister of Railways
and also the Minister of State in the
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Ministry o¢ Railways are present yet
the question are being replied by the
Deputy Minister. This is ministerial
landlordium.

wEcel sEET . W9 ArA § o
® FUT FAET ATAT WTEA

PROF. MADHU DANDAVOTE:
Sir, you refer the matter to MRTP

commission,

SHR] KRISHNA CHANDRA HAL-
DER: Mr. Speaker, both Shri
Kamlapati Tripathi and Prof. Danda-
vate, former Railway Ministers are
present here. They give a solemn
assurance that double decker coaches
would be soon introduced in the
Asansol-Howrah section of Eastern
Railway. Is it not a fact that double
decker coaches were brought to
Howrah railway siding and kept
there for months together and the
fans and other fittings were stolen?
I want to know why those coaches
were not introduced in the Asansol-
Howrah section of Eastern Railway?

SHR] MALLIKARJUN: Sir, it is
a fact that double decker coach
systam js going to be introduced

between Howrah anq Asansol. This
double decker coach system design
has been developed by RDSO and it
has been in operation in certain
places. But in certain places it has
been discovered that it is not fit to
operate. Passengers have also com-
plaind. However, within the next six
months the double decker system is
going to be introduced between
Asansol and Howrah. It got delayed
because of track and other things.
The deep drop-pit system has not
developed there.

SHRI KRISHNA CHANDRA HAL-

DER: Sir, I quote from page 15 of
the Railway Niinister's speech. It
says:

“The development of an air-con-
ditioned Double-Deck Coach with
end-on-generation is being con-
gidered to eliminate the problem of

PHALGUNA 7, 1902 (SAKA)

inadequate ventilation experienc-
ed in the existing design of double
decker coaches.”

May 1 know when after six months
these double decker coaches will be
introduced between Asansol
Howrah these will be air-conditioned
coaches and whether the fare will be
charged that of second-class I
demand gecond-class fare should be
charged.

SHRI MALLIKARJUN: As I have
already informed the House there is
difficulty. The dust will be coming
because in the double decker coaches
the lower portion will be a little
lower. So, in the lower portion there
will be inconvenience because of dust.

Therefore, we are contemplating to-

see that these coaches are made air-
conditiond. It is still in the process of
finalisation and no final decision has
been taken. After six months when
we introduce the double decker
coaches I do not believe the hon’ble
Member will expect us to introduce
air-conditioned coaches. We will
definitely provide the existing coaches
which we have.

Meat Fomr A - § ogEAE
gt A § I 9 § fF oag
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R gy & it IR AN g

?

SHRI N. K. SHEJWALKAR: The-
hon. Minister said that the double-
decker coaches catch lot of dust which
comes in and gets settled in the lower
portion of the bogie. Now I would
like to know whether they are think-
ing how to improve upon it. If they
\do not improve upon it, within 6
months, the same condition will be
repeated there. Secondly, is it at all
necessary that jt should be only air-
conditioned? Is it not possible to find
out some device like putting up ex-
haust fans in the upper deck, so that
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you need not incur lot of expenditure
on air—conditioning? If you have such
a device, it will save lot of space and
more people can be accommodated.
It will ansure double accommoda-
tion. May I know whether you are
hinking of doing some research on
this matter? May I know whether
this aspect will be kept in iew when
you take a final  decision in this
regard?

SHR] MALLIKARJUN: [ have
already said that the RDSO is ex-
amining all these aspects.

“Construction of Over-Bridges at Rail-
ways Stations

¢152. SHRI A. C. DAS: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether his Ministry has pre-
pared any priority list for the construc-
tion of over-bridge at different railway
stations during 1981-82;

(b) if so, whether an over-bridge
near the railway station of Jaipur-
Keonjhar road crossing of Orissa is
going to be provided during the above
period; and

(c) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-

. JUN): (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

gt gafs so 9 omaw
WRT § g9F qew q§ g AR
§ I g § f5 @ § 9w
¥, gras IET A, drarfaw g9
® gy ¥ f&q f&7 |wal &)
aaét foeT 97 w@r maw g ?

N wfemwrsfy @ ATEES, IAE
% 1981-82 ¥ ATA W dwzra

-

F I99 TST A &1 °9F fzar )
T QU7 F WAl aF AT IT AW
g W R | WTEVIET FT FEI0A
FZ H TT §7F7 |17 TAQT FT
q9TR 99 9VAZ G197 797 TIAT S |
out 7% TG J7FTT *1 AT q I8

qa1 AE °r g

SHRI CHINTAMAN] PANIGRAHI:
Sir, there was a proposal to have an
over bridge at Cuttack which has been
pending for the last 15 years. This
has been already sanctioned by the
Railway Board. May I know why it is
not coming up so far?

SHR1 MALLIKARJUN: So far as
priority in regard to construction over-
bridge are concerned, it is up to the
State Governments to accord the neces-
sary priority for the same. So far as
cost calculation is concerned, 1 have
already informed the House that the
necessary burden will have to be
worked out by the concerned State
Government. I would only request the
hon. Member to persuade the State
Government to come up with the
necessary details. They have not
given us any cost estimate which is
very essential
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SHRI KUSUMA KRISHNA MUR-
THY: Regarding the proposed over-
bridge construction for 1981-82, may
I know how many over-bridges are in-
cluded for Andhra Pradesh? May I
know how much would be the estimated
cost?

SHRI MALLIKARJUN: There are 13
new over-bridges which have been in-
cluded in the 1981-82 survey. There
are to be two over-bridges one at
Begumpet and the other at Sanatnagar.

Fracture of Railway Lines

*154. DR. GOLAM YAZDANI: Wil

the Minister of RAIWAYS be pleased
to state:

(a) how maay times “fracture of
Railway line" occurred in the railway
line between Katihar  Junction and
Malda station in N. E. Frontier Railway
during the last 4 months of 1980 and
on what dates and how long the trairs
were detained each time;

(b) the causes of
and

such fractures;

(c) whether Government have any
plan to replace this railway line with
a line of better quality?

THE DEPUTY MINISTER IN TIIF
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR] MALLIKAR-

JUN): (a) to (¢) A statement laid
on the table of the House.
Statement
(a) In the last 4 months of 1980

there have been 40 rail fractures on
the railway line between Katihar and
Malda Jn. of N. F. Railway. A list
showing the dates and the periods of
detention of trains is attached.

(b) The fractures
of fatigue of rails.

(c) Yes Sir. Two new works for
renewal with 52 Kg. rails for a length
of 52 kms on this section have heen
included in the Budget for 1981-82 at
a total cost of Rs. 188.54 lakhs.

were on account
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List showing dates of rail fracture & datention
of trainson that account.

2 B -

Date

Detention.

26-9-80
29-9-80
30-9-80
g-10-80
17-10-80
17-10-80

17-10-80

18-10-80
18-10-80
18-10-80
18-10-80
18-10-80

19-10-80

20-10-80

20-10-80

21-10-80
21-10-80
21-10-80
21-10-80
22-10-80
22-10-80
22-10-80
22-10-80
'
23-10-80
2g-10-80
24-10-80
24-10-80
25-10-80

25-10-80

No detention

No detention

No detenlion

No detention

Goods train 60 minutes
77 Down go minutes

43 Up 29 minutes, 59 Up-~
30 minutes 156 Up 15 minutes

143 Up go minutes

No detention

No detention

60 Down 25 minutes
Noldetention

166 Dn. go minutes,

78 Up 42 minutes, Goods trains -
180 minutes.

No detention

No detenton

No detention

43 Up 60 minutes

60 Down 60 minutes

43 Up 60 minutes

247 Up 10 minutes

60 Down 46 minutes

47 Up 50 minutes

347 Up 85 minutes, 77 Down
120 minutes, 60 Dn. 120
minutes.

44 Down 29 minutes
155 Down 34 minutes
No detention

No detention

No detention

47 Up 20 minutes

26 «
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Date Detention

28-1080 77 Down 80 minutes.
29-10-80 No detention
3-11-80 No detention
4-11-80 No detention
8-11-80 No detention
15-11-80 47 Up 20 minutes
21-11-80 No detention
26-11-80 No detention
11-12-80 No detention
22-12-80 155 Down 12 minutes

30-12-80 No detention

DR. GOLAM YAZDANI: The hon.
Minister has mentioned in his Statement
that the fractures were on account of
fatigue of rails. What does he mean
by ‘fatigue of rails?

SHRI MALLIKARJUN: It means
that after a certain stage, because of
the constant utilisation of the track,
the fatigue arises, which otherwise
means that there is less strength with
the rail track to meet the ongoing
traffic. These tracks become strength-
less after constant use. That is how
we define it.

DR. GOLAM YAZDANI: Sir, in the
statement he has mentioned that in the
last 4 months, there were 40 rail frac-
ture. In 18 days the detentions various
between 12 and 120 minutes. How old
are these railways line? I do not know
why in this particular section fractures
are occurring.

SHRI MALLIKARJUN: In this parti
cular section between Katihar Junction
and Malda station, the rails are 20
years old. Generally within 20 years,
the fatigue does not occur. But in
this case, it has occurred. Therefore,
we are taking the maximum precau-
tions and the work for renewal is al-
ready in progress.
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DR. GOLAM YAZDANI: | want to
know whether the Railway Ministry
wil be able to detect the fracture in
time and whether there is any possibi-
lity of railway accident happening due
to these fractures. What is the ar-
rangement for conducting a survey for
detecting these fractures”

SHRI MALLIKARJUN: We have got
ultrasonice detectors to see that the
functional integrity in the Railway is
maintained and so far as the fractures
on the indian Railways are concerned.
already in the Budget of this financial
year, we have included Rs. 110 crores
for detecting the factures and he rene-
wal of the tracks.

DR. VASANT KUMAR PANDIT:
How is it that within 20 years of the
laving of these rails, these fractures
have occurred? | want to know whether
the Ministry concerned has examined
this position and found out why the
fatigue is there on these lines. Is it
due to poor quality of rails or some
other defect in the rail track etc.?

SHRI MALLIKARJUN: There is a
standard meter knowing the poten'la-
lity of the rails and these rails which
had been procured 20 years back had
undergone the standard testing of the
rails. So far as the fatigue is concern-
ed, this happens generally between 20
and 25 years or so and the Indian
Railways are conscious of the fact that
there are fractures on these lines aad
in order to maintain the tracks pro-
perly, they always keep on looking
after the tracks.

SHRI AMAR ROYPRADHAN: In the
statement made by the hon. Minister,
the detentions are more than 100 in
number. If you go through the list,
you will find that the detentions are
mainly on the main line, that is, the
trains which are moving from Kumed-
pur to Malda, Darjeeling Mail, Tinsu-
kia Mail lines, etc., I think the fracture
is due to heavy pressure on the single
line track, that Is, the tracks leading
to Assam, North Bengal and the North-
Eastern Region. There is 3 long stand-
ing demand that Malda-New Jaipaiguri
track should have double-tracks 80
that there is no pressure on the single
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track. This wil avoid accidents and
the running of trains between *hese
stations according to ¥chedule. Even
the Governor of Assam, Mr. L. P.
Singh made a statement that in the
Budget provision for this region there
should have been some allocation of
funds. Will the hon. Minister please
state why the construction of another
railway line from Malda to New Jalpai-
guri has not been taken up? I wart
to know whether the hon. Minister
would consider this at least now.

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDE): So far as this
section is concerned, there are not so
many fractures. Of couyrse, we admit
that there were about 40 fractures on
these lines. We have made a provisioa
in the Budget for the replacement of
these lines. We are going to spend
Rs. 180 lakhs for this and that difficul-
ty would be over.

So far as other lines are concerned,
we do not have sufficient funds for in-
vestment for that purpose at present.

Pak-China Collaboration

*156. SHRI CHITTA BASU: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government are aware
of the increasing collaboration between
Pakistan and China; and

(b) if so, the steps contemplated to
meet the situation arising therefrom?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Government are
aware of continuing economic and mili-
tary cooperation between Pakistan and
China. Government have not come
across any evidence to suggest any
unusual increase in this cooperation in
the recent past. Government continue
to monitor developments in this regard.

SHRI CHITTA BASU: Only yester-
day, the hon. Minister of State for
Defence, Shri Patil, asserted and con-
firmed that there are air bases built up
in Pakistan with the assistance of
China. Today, it has been denied by
some representative of the Government
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of Fakistan. I presume that the Gov-
ernment of India has got sufficient
evidence to prove that there has Leen
military build-up within Pakistan with
the assistance of China. In view of
this, will the Government take up the
matter at diplomatic level with the
Governments of Pakistan and China
to assert the Government of India's
position regarding the existence of air
bases in Pakistan?

SHRI P. V. NARASIMHA RAO: 1
have not denied that there has »een
military and economic cooperation
between the two countries. It has
been going on for a long time and we
also have details of this cooperation.
From time to time we are monitoring
all these things. We are aware of them
and we will certainly keep ourselves
abreast of what is happening,

SHRI CHITTA BASU: The Govern-
ment says that they have got details of
all the information. Will the Govern-
ment of India take up the matter with
the Government of Pakistan and the
Government of China at diplomatic
level that this is our information and
why do they deny it?

SHRI P. V. NARASIMHA RAO: We
will do all that is necessary in the in-
terest of the country.

SHRI CHITTA BASU: 1t is reported
in the press that Pakistan has offered
a bilateral summit meeting to discuss
import issues between India and
Pakistan. Will the Government of
India agree to the proposal of Pakistan
to have a summit meeting between
India and Pakistan to discuss all the
outstanding issues between the ‘w92
countries.

SHRI P. V. NARASIMHA RAO: 1
have no information on that and it
appears to be a hypothetical questiot.

SHRI RATANSINH RAJDA: Recent-
ly, our elder statesman, Shri Morarji
Desai gave an interview to a Pakistan
journalist and in that interview he said
that there is no need for Pakistan to
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accummulate arms and ammunition
because whenever Pakistan is in diff-
culty, India, which always desires to
have friendly relations and a stable
Pakistan, would run to the rescue of
Pakistan. Has the present Govem-
ment got the same policy and is the
Government prepared to assure Pakis-
tan on this?

SHRI P. V. NARASIMHA RAO: For
once, Yes, Sir.

SHRT RATANSINH
you elaborate it?

RAJDA: Will

SHRI P. V. NARASIMHA RAO: We
have also impressed on Pakistan ihat
there is no need for them to go on
building their military capability. This
is not necessary because we have the
best of intentions in regard to Pakistan.
We have never committed any aggres-
sion against them. This has been :'n.-
pressed time and again on them.

—_—

WRITTEN ANSWERS TO QUESTIONS

Koraput-Salur Line

*153. SHRI K. PRADHANI: Will the
Minister of RAILWAYS be pleased tJ
state:

(a) whether the Preliminary Survey
Work of the proposed Koraput-Parvatli-
puram-Salur railway line ‘has oeen
completed;

(b) if so, the date of commencement
of the construction work of the rail-
way line; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) to (c):
Yes, Sir. The survey report has he21a
received in the middle of January, 1981
and is being examined in the Ministry
of Railways. Investment decision will
be taken in consultation with the Plan-
ning Commission after evaluation of
the survey report.
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Railway Protection Force

DHARAMBIR SINHhA:
RAILWAYS be

*158 SHRI
Will the Minister of
pleased to state:

(a) whether there has been a gene-
ral complaint that the State Police ae-
puted for Railway works are now more
a liability than an asset to the Railway
Administration; and

(b) whether his A\liaistry is contem-
plating to have a unified system of
Protection Force for its property and
maintenance of Railway traffic.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTAMENT OF FARLIAMEN-
TARY AFFAIRS (SHRI MNALLIK-
ARJUN): (a) There have been occa-
sional complaints in regard to the
efficacy of Govesrnment Railway
Police.

(b) This is a delicate subject involv-
ing the matter of responsibility between
the Centre and the States, law and
order being a State subject. Differcnt
v.ews on the subject are under study.
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Colombo Conference on Indian ocean

*160. SHRI S. M. KRISHNA:
SHRI P. K. KODIYAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the need f{or holding the
proposed conference on the Indian
Ocean despite A:nmercan  opposition
was underlined during the high-level
discussions in New Delhi on the 2nd
February, 1981 between India and
U S.S.R; and

(b) if so, the effective steps which
Governmeat have taken or propose to
take in this behalf for holding of
Colombo Conference in pursuance of
the UN resolution?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) Based on the Indian draft text,
the Declaration adopted by the Con-
ference of Foreign Ministers of Non-
Aligned Countries held in New Delhi
from February 9—13, 1981, reaffirms
the determination of non-aligned coun-
tries “to work for the success of the
Conference on the Indian Ocean, sche-
duled to be held in Sri Lanka in 1981,
to achieve the objectives of the con-
cept of the Indian Ocean as a Zone
of Peace, and to this end urged all
Great Powers and 6ther major mari-
time users to participate in the Con-
ference in a constructive spirit. .. ... "
During the current s--sinn n" the Ad
Hoc Committee on Indiz: € -an in
New York, India, in coop:rii with
other non-aligned countries which are
members of the Ad Hoc Committee, is
endeavouring to promote agreement on
the convening of the Conference in Sri
Lanka as scheduled.

Availability of wagons during 6th Plan

*161. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister
of RAILWAYS be pleased to state:

(a) whether no firm details are
available with the Ministry about
how many wagons will be available
during the Sixth Five Year Plan;

(b) if so, whether his Ministry has
also no information about how many
will be required;

(¢c) Whether experts committee of
Railways have advised the Railways
to explore the ways to increase the
manufacture of wagon capacity;

(d) whether his Ministry has also
approached Planning Commission
to allow the import of wagons; and

(e) if so, whether they have given
their sanction and how many will be
imported?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The Sixth Five
Year Plan envisages procurement
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of about 100,000 wagons in four-
wheeler units.

(b) The requirement depends up-
on the quantum of traffic to be car-
ried for which projections have been
mad> in coordination with other
Ministries.

(c) If reference to Expert Commit-
tee relates to Planning Commission
no such advice has been received in
this regard,

(d) No, Sir.
(e) Does not arise.

Corruption in booking of seats on
western railway

*162. SHRI R. P. GAEKWAD: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether Government are
aware that there js rampant corrup-
tion in booking of First Class and
Second Class Berths/Seats on the
Western Railway:;

(b) whether Government are
aware that there are Agents opera-
ting for booking of berths or seats
and extorting exorbitant  premiunt
from passengo>rs;

(c) whether Government are als>
aware that corruption in the booking
of berths or s=ats in First Class o:-
Second Clas; is eithe - connived at by
the Booking stuff or they are hand i
glove with the Ag:nts operating fo~
the said purpose; and

(d) if so. the steps taken or pu.o-
posed to be taken to check the cer-
ruption in the booking of berth/
seats?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Some reports of unauthorised
agents cornering reserved accommo-
dation on fictitious names in the
metropolitan cities including Bombay
and then transferring the same at
premium to other needy passengzrs
have been received,
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(c) No, Sir,
(d) A statement is laid on the
Table of the Sabha.

Statement

Int2nsive «hecks are being conduct-
ed t; the Vigilence and Commercial
Organisations of the Railways on the
reservation offices to detect irregular-
ities in passenger train reservations
and also to discourage the activities
of touts and anti-social elements deal-
ing in -~eserved accommodation. If
any specific information is furnished
about th: functioning of these touts,
with or without the conclusion of rail-
way staff raids are conducted and
follow up action is appropriately
taken in conjunction with CBI.
During the period from October to
December 1980, 475 touts were prose-
cuted under various sections of
Indian Railwayvs Act on Western
Railway. During 1980, about 2000
checks were conducted on trains by
the Railway to detect travel on trans-
ferred tickets prucured from touts/
unautorised agents, etc, The Special
Squad attached to the Vigilance Dir-
ectcrate of the FRa.lway Board con-
ducted 44 checks .= Bombay and
other in‘portant teservation centres
of Western Railway during the same
period. 7 cases of major penalty and
70 minor penalty action have been
initiated arising out of these checks.

2. Since many of the irregularities
in reservation area stem from diffe-
rence between demand and supply,
endeavours have been made to reduce
the gap between demand and supply
by introducing new trains. augment-
ing the loads of existing trains, ex-
tending their runs, increasing the
frequency of weekly/biweekly trains
and running holiday specials on im-
portant routeq to clear the rush of
traffic. In addition, several steps
have been taken to render better and
more satisfactory service to the tra-
velling public by way of streamlining
the reservation procedures and
arrangements like opening additional
booking windows, reservation counters
and extending working hours of re-
servation offices,

3. Persons found selling railway
tickets unauthorisedly are taken up
under Section 114 of Indian Railways
Act 1890 which provides imprison-
ment for a term which may extend
to 3 months or with fine whi¢h may
extend to Rs. 250/- or with both.
Passengers ane | instructed/warned
through public address system not
to purchase tickets from unauthorised
agents. In addition, an amendment
of Indian Railways Act has been
processed to make procurement and
transfer of reserved accommodation
by unauthorised agents a cognizable
offence and punishable with Rs.
1,000/- fine and/or imprisonment for
3 vea~s  Tha draft bill for the new
Indiay Railways Act has been made
out

Solution of problem of stateless persons
of Sri Lanka

*163, SHRI K, T. KOSALRAM:
SHRI K. MALLANNA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the 1964 Sirimavo-
Shastri Pact about the stateless people
of Tamil origin has ended on 3lst
October, 1979;

(b) whether the exchange of
letters some time in 1974 between
the Prime Ministers of India and Sri
Lanka in this regard is being treated
as a supplementary agreement, which
also will lapse on 31st October, 1981;
and

(c) if so, the steps that have been
initiated to find a solution to this
human problem of stateless people of
Tamil origin in Sri Lanka?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) Yes, Sir.

(b) Yes, Sir,

(¢) Government of India is in
touch with the Government of Sri
Lanka with a view to expediting
grant of Sri Lanka or Indian citizen-
ship to the remaining stateless per-
sons of Indian origin. We are confi-
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dent that this question can be resolv-
ed through discussions with the
Government of Sri Lanka.

Karur—Dindigul line

*164, SHRI K. RAMAMURTHY:
Will the Minister of RAILWAYS be
pleased to state:

(a) the stage at which the scheme
of having a broad gauge line between
Karur and Dindigul stands at present;

(b) when the conversion of metre
gauge line betwen Dindigul and
Tuticorin would be taken up; and

(c) when the conversion of metre
gauge line between  Tuticorin and
Tirunelveli would be taken up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). Planning
Commission's clearance for taking up
the works has not yet been received.

Fil'ing up of posts of Senior Research
Officers in Ministry of Health

1401. SHRI SANAT KUMAR MAN.-
DAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that a
number of paosts of Senior Research
Officers dealing with Statistical fun-
ctions have been created in the
Ministry of Health and Family Wel-
fare in the scale equivalent to Grade
III of the Indian Statistical Service
and filled up by appointing persons
other than those belonging to the
Indian Statistical Service Grade 1V;
and

(b) if so. the number of such posts
and the reasons for not giving them
to the Grade IV officers of the Indian
Statistical Service?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
Three temovorary posts of Senior
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Research Officers with  Statistical
functions have been created in the
Ministry of Health and Family Wel-
fare in the pay scale of Rs, 1100-1600,
one in the Department of Family Wel-
fare and two in the Department of
Health. The posts are being conti-
nued on year to year basis. The
post created in the Department of
Family Welfare has already been pro-
posed for inclusion in Grade III of
Indian Statistical Service. The ques-
tion of offering the other two posts
for inclusion in the Indian Statistical
Service or to frame different recruit-
ment rules for the posts is under
consideration of the Government.
Pending finalisation of encadrement
of the post of Senior Research Officer
created in the Department of Family
Welfare in Grade III of ISS, the post
has been filled on ad-hoc basis from
officer dealing with Statistical fun-
tions and holding a Group A post in
the scale of Rs. 700-1300 in the De-
partment of Family Welfare. The
other two posts created in the
D2partment of Health have also been
filled on ad-hoc basis from officers
dealing with Statistical functions and
holding Group A posts in the scale
of Rs. 700-1300 in the Ministry of
Health and Family Welfare till such
time the posts are either offered for
inclusinn in ISS or separate recruit-
ment rules are finalised, as the case
may be

Four lane road for National Highway
between Amritsar and New Delhl.

1402. SHRI R. L BHATIA: Wil
the Minister of SHIPPING AND
TRANSPORT be plecased to state:

(a) whether the Punjab Govern-
ment have pressad the Centre to
convert the National Highway bet-
ween Amritsar and New Delhi into
a four-lane road and complete the
work within the Sixth Plan period;

(b) if so, whether the Central Gov-
ernment have provided funds for this
project; and

(¢) the progress so far made in the
implementation of this project;
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (c). Widening of National
Highways from two-lane to four-lane
standards is governed by the traffic
requirements of a particular high-
way. Such sections of National High-
way which cross the limit of 10.C00
Passenger Car Units per day normal-
ly qualify for widening to four-lane
standards. Taking into considera-
tion this criteria and availability of
resources, the Government of India
have already sanction works on some
portions of National Highway No. 1
(between Amritsar and New Delhi)
for widening from two-lane to four-
lane standards. namely portion falling
within the Union Territory of Delhi
costing Rs. 50495 lakhs. in Haryana
from Delhi-Haryana border to Mur-
thal costing Rs. 327.00 lakhs and that
in Punjab from Ludhiana to Goraya
costing Rs. 439.00 lakhs. The work
on these portions is at various stages
of progress and every effort is being
made to complete the work as earlv
as possible. Some other sections will
be considered for improvement depen-
ding upon the availablity of resour-
ces in a phased manner.

Uncleaned compartments and inade-
-quate water supply in Neelachal
Express

1403. SHRI MANMOHAN TUDU:
Will the Minister of RAILWAYS Dbe
pleased to state:

(a) whether his Ministry are aware
about the sheer negligence of the
concern railway staff in cleaning the
bathrooms and compartments of the
Neelachal Express;

(b) whether it is 3 fact that water
supply to this train is not being given
regularly; and

(c) what positive steps Government
proposed to take for the cleanliness
of the compartments and regulsr
water supply?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No,

(b) No,

(c) Neelachal Express rake is
throughly washed and cleaned at the
originating stations and two Safai-
walas accompany the train between
Puri and Tata both in UP and Down
directions for cleaning the bathrooms
and compartments. In addition,
Safaiwalag are also posted at al] im-
portant and Junction Stations for
cleaning the bathrooms & compart-
ments during the scheduled halt.
The coaches of Neelachal Express ar-
also regularly replenished with
water at the originating stations and
at nominated stations enroute hoth
in the Up and Down directions.

Whenever a specific complaint s
received about cleanliness or water-
ing in any coach the matter is inves-
tigated and action is taken against
the deliquent staff.

Opening Consular Division of Indian
Embassy at Salalah

1404, SHRI G. M, BANATWALLA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether in view of the large
number of Indian number of Indian
national staying at Salalah (Sultanate

of Oman), the Government would
consider establishing a  Consular
Division of Indian Embassy at
Salalah;

(b) whether any representation to
the above effect has been received by
or through our Embassy; and

(¢) if so, Government's decision

thereon?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (c). The Government
of India is aware that g large number
of Indian nationals staying at Salalah
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(Sultanate of Oman) find it some-
what inconvenient to avail of con-
sular services from our Embassy at
Muscat. Government is sympathetic
to the needs of the Indian nationals
at Salalah and based upon a recom-
mendation from the Indian Embassy
in Muscat, the feasibility of setting
up a Consulate at Salalah is being
processed.

East Train between Sealdah and
Lalgola Section

1405. SHRI NIREN GHOSH: Will
the Minister of RAILWAYS be
pleased to state the steps so far taken
by Government to introduce fast
train between Sealdah and Lalgola
section of Eastern Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): Besides 5 pairs of
direct train services between Sealdah
and Lalgola 301/302 Sealdah.Lalgola
Fast Passenger provides a fast ser-
vice between these two stations with
convenient timings. There is nn pro-
posal at present to introduce any
further fast service between Sealdah
and Lalgola,

Representations of Tuticorin Port
Trust Drivers Union

1406. SHRI D. S. A  SAIV-
PRAKASHAM: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether it is a fact that the
Tuticorin Port Trust Drivers Union
had submitted a representation on 18
April, 1980 requesting for common
pool systems for motor vehicles in the
trust; and

(by if so, what action has been
taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) The Tuticorin
Port Trust Drivers Union submitted
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A representation on 18 April, 1980
Tequesting for introduction of com-
mon pool system for all motor
vehicles.

(b) The Port management had
duly considered the suggestion but
did not find it acceptable. "
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Demand of Coal by Rourkela Steel
Plant

1408. SHR] CHINTMANI JENA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that there
was a dispute over wagons supply
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between Railway authorities and the
Rourkela Steei Plant authorities;

(b) whether it is a fact that the
Steel Plant requires a supply of 6,000
tonneg of coal a day;

(c) if so, whether there was any
cut from the Railway side in this
regard; and

(d) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MAL-
LIKARJUN). (a) No.

(b) to (d). There was no cut from
the Railways on coal supply to Rour-
kela Steel Plant. Their daily require-
ment of coal is being met,

Fly Over at Chatapathar Level Crossing

1409. SHRI SUSHIL BHATTA-
CHARYYA: Will the Minister of
RAILWAYS b= pleased to state the
progress so far made about the Fv
over at Chatapathar Levei Crossing
at Asansol?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): The work of construc-
tion of a road Over-bridge in re-
placement of existing level crossing
at Chatapathar is an approved work
and included in the Railways Works
Programme 1981-82. The State Gov-
ernment have submitted a revised
estimate for lanq and approaches
showing an excess of 130 per cent
over the original estimate. They have
been asked to advise the reasons for
such an abnormal excess. On receipt
of the same, the combined estimate
will be sanctioned. The work will be
taken in hand a; soon as revised
combined estimate is sanctioned.
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New Railway Lines in Western
Railway

1411. SHRI DAULATSINHJI = JA-
DEJA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
to construct new railway lines during
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the next financial year in Western
Raijlway; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MAL-
LIKARJUN): (a) No.

(b) Does not arise.

Change of Railway Halts into Stations

1412. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to refer to reply given to
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change of halts into stations and
state:

(a) whether the Tektar, Muraitha
and Korahia Halts are running profit-
ably;

(b) if so, the details thereabow!;
and

(c) what ig the hindrance in pro-
moting these profit earning Halts
into regular stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MAL-
LIKARJUN): (a) Yes.

(b) The details of working resu'ts

Unstarred Question No. 1499 on the of three halts in the last financial
27th  November, 1980 regarding year 1979-80 are as under:
Station Eamings Expenditure Gain
Rs. Rs. Rs.
Tekear 30,006 g1 21,675 34 8,431 56
Muraitha 27,366 30 42,057 21 5.400 o8
Korahiya. 18,263 85 165y 66 2.32100 14

(c) Halt stations are upgraded into
regular stations provided there is
sufficient traffic justification anq the
conversion is financially justified on
the basis of additional earnings and
additional expenditure. Proposalg to
upgrade Tektar, Muraitha and Kora-
hiya halts into flag stations were
accordingly examined but not found
financially justified.

New Railway Lines in States

1413. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) how many memoranda and re-
presentations have been received
from Members of Parliament, various
organisations by Government during
the last three yearg for construction
of new rallway lines and converting
into broad-gauge lines in the States;
and

(b) how many of them have decnr
considered, State-wise?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHRI MAL-
LIKARJUN):

(a):

Year Tota.l number-;)_f'_‘rr:';)-

randa/ representations
received

1978 o 4395
1979 3569
1980 4459

(b):
1. Lines approved for
during 1978-79,

(i) New railway line from Apta
to Roha (Maharashtra) as the first
phase of the proposed West Coast

construction
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Konkan Railway from Apta to Man-
galore.

(ii) Rai] link from Kalyani to
Kalyani Township (West Bengal).

(iil) Nadiad-Modasa broad gauge
line via Kapadvanj (Gujarat).

2. Lines approved during supplemen-
tary Grants during 1978-79.

(1) BG line from Gauhati to Bur-
nihat in Assam and Meghalaya.

(ii) MG line from Dharmanagar to
Kumarghat in Tripura,

(iii) MG line from Baiipara to
Bhalukpong in .Arunachal Pradesh.

(iv) MG line rom Silchar to Jiri-
bam in Manipur,

(v) MG line from Amguri to Tuli
in Nagaland,

(viy MG line from Lalaghat to
Bhairahi in Mizoram.

3. Surveys included in the budget for
1978-79.

(i) Finaj location survey for Budge
Budge-Namkhana line in West
Bengal.

(ii) Preliminary engineering-cum-
traffic survey for Barwadih-Karonji
in Bihar and Maharashtra.

(iii) Preliminary engineering-cum-
traffic survey of Khalilabad-Bairam-
pur in Uttar Pradesh.

(iv) Preliminary engineering-cum-
traffic survey for Konch-Jalaun in
Uttar Pradesh.

(v) Preliminary engineering-cum-
trafic survey for a BG line Lalitpur
to Singrauli via Khaiurabo-Satna and
Rewa in Madhya Pradesh and yUttar
Pradesh,

4, Lines approved for constructiOn in
1979-80 Budget.

(i) Ernakulam-Alleppey BG line in
Kerala,

(ii) Talgaria-Tupkadih BG line in
Bihar,

5. Surveys included for mnew line
during 1979-80.

(i) Kharagpur-Digha in West
Bengal.

(iiy Kota-Chittorgarh via Bundi in
Rajasthan.

(iii) Manickgarh-Chandur in Maha-
rashtra.

6. Lines approved for construction
during 1980-81.

(i) Jaggeyapetta-Bonakalu BG
line in Andhra Pradesh,

(ii) Kota-Chittorgarh BG line in-
Rajasthan,

(iii) Bringing Old Madhavnagar
station on the Main Line by provid-
ing a Chord Line between Nandre
and New Sangli-Pune Miraj section.

(iv) Restoration of
rail link.

Miraj-Sangli

7. Surveys included in the budget for
1980-81.

(i) Preliminary engineering-cum-
traffic survey for a new BG line from
Guna to Gwalior via Shivpuri and
conversion of MG line from Gwalior
to Bhind into BG and further exten-
sion of BG link to Etawah in Madhya
Pradesh and Uttar Pradesh.

(ii) Preliminary engineering-cum-
traffic survey for Arrah-Sasaram BG
line.

(iii) Preliminary engineering-cum-
traffic survey for a paralle] BG line
between Hajipur and Bachwara.

(iv) Preliminary engineering-cum-
traffic survey for conversion of Vara-
nasi-Allahabag MG line into BG.

engineering-cum-
Padrauna-Deoria

(v) Preliminany
traffic survey for
new line.

(vi) Preliminary engineering-cum-
traffic survey for conversion of Dar-
bhanga-Jayanagar MG section via
Sakri into BG.

(vii) Updating the survey for a
BG rail link from Trichur to Kutti-
puram via Guruvayur.
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(vil) Preliminary engineeringrcum-
traffic survey for conversion of MG
line into BG from Hubli to Bangalore
including connected branch lines in-
volving a length of 1038 kms,

(ix) Preliminary engineering-cum-
traffic survey for conversion of nar-
row gauge line from Yellahanka to
Bangarapet into broad gauge.

(x) Preliminary engineering-cum-
traffic survey for Chitradurg-Raya-
durg new MG line.

(xi) Updating of earlier survey for
conversion of Hospet-Murmagao-
Londa-Miraj and Alnaver-Dandeli
and fresh traffic survey for conver-
sion of Gadak-Sholapur MG line ints
BG (length 854 kms.).

(xii) Updating of earlier survey for
Nizamabad-Ramagundam BG line.

(xiii) Preliminary engineering-
cum-traffic survey for a parallel BG
line from Guntakal to Dronachalam
and conversion of Dronachalam-
Guntur MG line into BG (length 418
kms.).

(xix) Preliminary engineering-
cum-traffic survey for Patancherru-
Peddapalli via Medak BG line (288
kms.).

(xx) Preliminary enginzeering-cum-
traffic survey for conversion of
Chindwara-Parasia-Barkuhi MG line
into BG.

(xxiy Updating of earlier survey
for conversion of Gandhidham-Bhuj
MG line into BG and extension of
the BG line from Bhuj to Lakhpat
via Mandvi.
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ga fay 9@ a= g 3 ¥ AT F9F
N FEFE I

(7) ArEdqaTar ag wlaa qATET
@I ¢ fF9% "=II7 A A3qE-
ara &t fafafze qerst ar qfasmsi
F 337 & faqg £ IHA &

(8) ARAFY WA TEFR
% g9C faqra zro SRR 99
Mg F1 97 =ZTF @A |

(9) FEdqaTr ATERITAT A
9iafT & faa fodr == #1 a ar
T FW AR A TTET |

(10) ArEHATAT I WA AT
%33 frear & fefy sdma & fodr
I qIHT FE § AFT I AER
g HIT 4 gErT § AT
Fifafrer wirq g

(11) r@aafat ®  FTAIR
73 & f9q & T fad J@T

(12) a%F &= @MW § gaTA
¥ WAIRA g qAI|AG 9T AA0T
wq fraqi w fafraqi &1 FrzEa-
oy wIAT FA

(13) ax&qarq F@ETT F
qgaft & faqr sox g waa fedr
wfusR ar  glaar F  FaqIfng,
gAafer, sofd ar garg 7@
FW | 7 A7 wEfed 3%  F
IT qF 9T AG I

(14) aTERAEOE  FATEAT T
qar fAgifea faadt, Arcafasr s
wifz Rl F0 | ATHEETQ
qw & @ wEA A AR 9
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a= wfufaaw, @ fRasa  fafras
afufaaw, #AFC Tase qiafaas afg
§ winad & foo geeEmr dmo

(15) ARAITA  FIIART
fam w9 FT os@mam FW 1 I
s F1 "y fawzadt &t #
IR OTFC F w1 F fgr f IR
= | I

fer f&dt @R & W FT #
O F7 7 WX IF o g
grm

Statue of Prafulla Chandra Chaki at
Mokameh Junction

1415. SHRIMATI KRISHNA SAHI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether te people of Moka-
meh, District Patna had submited a
memorandum regarding the construc-
tion of a suitable memorial of late
Prafulla Chandra Chaki, the gieat
martyr of our freedom movement in
the premises of Mokameh Junction;

and

(b) if so, what steps Government
propose to take in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) Railway premises are not con-
sidered appropriate locations for
honouring our National Leaders. The
request for installation of statue
of late Prafulla Chandra haki
at Mokameh Junction cannot, there-
fore, be acceded to.

Fee D.T.C. Travel passes to blinds
and physically handicapped persons

1416. SHR] SUBHASH YADAV:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Delhi Transport
Corporation has taken a decision to
issue free Delhi Transport Corpora-
tion travel passes to the blinds and
physically handicapped persons; and

(b) if so, the details thereof”

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR] BUTA SINGH):
(a) and (b). Since May, 1964, the
concessional] monthly passes are made
availabe to the deaf and dumb, blind
or handicapped students of edu-
cational and training institutions run
by the Government or recognised
and aided by the Government or the
Municipal Corporation, Further,
only half the adult fare is charged to
the blind persons, certified as biind
by the National Association for the
Blind or Akhil Bhartiya Netrahin
Sangh, Nodecision has yet been taken
regarding issue of free travel passes
to the plind and physically handi-

capped persons.

Daily running of Cachar Express

1417. SHRI SONTOSH MOHAN
DEV: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government propose
to convert the present biweekly Ca-
char Express between Silchar and
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Gauhatj and back into a daily ser-
vice to meet the growing need of
passenger traffic from Cachar “Tri-
pura”, Mizoram and Manipur;

(b) if so, the details thereof; and

(¢) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(by Does not arise.

(c¢) 201 Up/202 Dn Cachar Express
was introduced on biweekly basis to
ease over-crowding of 11/12 Bcrak
Valeey Express. Increase in fre-
quency of Cachar Express to daily
service is not operationaily feasible
at present for want of spare line
capacity on the difficult Lumding
Badarpur Hill section and also due to
shortage of coaching stock and loco-
motives.

City booking office at Asansol

1418. SHR1 SAIFUDDIN CHOU-
DHURY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
under consideration to open a Rail-
way City Booking Office at Asansol;

(b) if so, when; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No,

(b) Does not arise.

(c)y The existing facilities for book-
ing trafic at  Asansol railway
station meet the needs of the public
adequately as the station is situated
very close to the centre of the town.

Medical facilitieg to rural poor
during 6th plan

1419. SHR;] HARIHAR SOREN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have a
proposal for extending medical faci-
lities to the rura] poor during the 6th
plan period;

(b) whether such medical aid will
be provided to the villagers under the
Minimum Needs Programme;

(c) if so, the number of villages
which have been identified in Orissa
to cover under this Scheme;

(d) whether priority will be given
in extending thesz facilities to the
tribal villages at the time of imple-
mentation; and

(e) the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) Yes.

(c) Under the various Rural Health
Schemes, which are being implement-
ed in the State of Orissa. namely,
Multipurpose Workers Scheme, Com-
munity Health Volunteers Scheme,
Dais/ANMs Training Programme, the
health services are being rendered
through the Primary Health Cenires
and Sub-Centres. About 80 to 100
villages are covered under one Pri-
mary Health Centre ang about 5 to
10 villages under one Sub-Centre.
There are at present 314 PHCs and
2041 Sub_Centres in the State. During
the Sixth Plan, it is proposed to
establish 20 additional Primary
Hea'th Cenfres, of which 10 will be
in the Tribal areas. 2000 additional
Sub-Centres will also be established
during this Plan period.

(d) and (e), The services being
rendered under the above mentioned
Schemes include the tribal villages
also, According to the new norm
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agreed to by the Planning Commis-
sion. there will be a3 Primary Health
Centre for a population of 20,000 and
a Sub-Centre for 3000 in the tribal
areas, as against 50,000 and 5000 res-
pectively for non-tribal areas. The
State Government has been advised
to meet the requirements of sub-
Centres on the above norms, on
priority basis in tribal areas. In addi-
tion, under the Area Project funded
by the British Aid, concertad efforts
are being made to improve the
health services being rendered in the
districts of Cuttack, Puri, Ganjam,
Kalahandi and Phulbari, on priority
basis.

Kottavalasa—Kirandul Line

1420. SHRI GIRIDHAR GOMANGO:
Wwill the Minister of RAILWAYS be
pleased to state:

(a) the survey of new railway lines
undertaken to connect Kottavalasa-
Kirandul line in one end and Waltair-
Raipur line on the other;

(b) whether the techno-economic sur.

vey of these new lines has been com-
pleted and submitted to the concerned
authority for examination;

(c) if so, when the decision for the
construction of this line will be taken
up; and

(d) if not. the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KAR.JUN): (a) to (d). Yes; the survey
report has been received in the middle
of January, 1981 for an alternative link
connecting Koraput with a suitable sta-
tion on Raipur-Vizianagram line either
at Rayagada or Parvatipuram. Invest-
ment decision will be taken in consul-
tation with the Planning Commission
after eveluation of the survey report.
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Howrah-Sheakhala Light Rilway

1421. SHRI MUKUNDA MANDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether construction of Broad
Gauge line in the area served by the
former Howtah-Sheakhala Light Rail-
way has been sanctioned;

(b) if so, the facts thereof;

(c) how far the construction has been
completed and how much remains to
be done; and

(d) what is the probable date of com-
pletion of the said line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(by This work was included in the
budget for 1973-74.

(c) and (d). Due to constraint of re-
sources this work has not so far been
started. This work will be taken up
for construction after completion of
Howrah-Amta rail link which is expect-
ed to be completed by 1982.

Scheduled Caste and Scheduled Tribes
Cell

1422. SHRI PIUS TIRKEY: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether the Scheduled Caste and
Scheduled Tribe Cell in the Ministry of
Health and Family Wellare has been
merged with the section dealing with
Group ‘D' employees in contravention
of the instructions of the Department of
Personnel and Administirative Reforms
that a separate section should be creat-
ed for Scheduled Castes and Scheduled
Tribes and backward classes;

(b) if so, whether Government have
also received representations against
this merger; and

(c) if so, the action taken thereon?
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THE MINISTER' OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) A separate Cell
known as ST&ST Cell exists in this
Ministry. Earlier it was placed under
the charge of the Welfare Officer, but
with eflect from 19th December, 1980,
the work of the Cell has been placed
under the charge of a Section Officer,
who in turn is required to submit the
work to Under Secretary and the Di-
rector (Administration), who has been
appointed as Liaison Officer in accord-
ance with the instructions of the De-
partment ¢f Personnel and Administra-
tive Reforms. This has been done with
a view {o improve the efficient func-
tioning of the Cell

(b) Yes.

(¢) The matter is under considera-
tion.

Madhavnagar Station

1423. PROF. MADHU DANDAVATE
Will the Minister ¢f RAILWAYS be
pleused to state:

(a) whetlter it is a fact that decision
has already been taken to bring the
Madhavnagar Station on the South-
Ce:tral Railway on the miain line and
restora tne old Sang!i-Miraj rail route;
and

(h) if so. when this work will start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(L) Taking over of land back from
the local authorities and acquiciticn of
land is under process. The work can
commmence only after these formalities
are completed.

Coal Supply in Hopper Wagons

1424. SHRI R, P. YADAV: Will the
Minister of RAILWAYS be pleasad to
state:

(a) whether a demand has been made
by the Thermal Power Stations of the

country that coal should be supplied to
them in Hopper wagons instead of Box.
wagons; and

(b) if so, th2 reaction of Government
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF FARLIAMEN.-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) The demands are examined, as
and when received, on individual merit.

Providing Catering Facilitics in Utkal,
Kalinga ang Neelachal Express

1425. SHRI RAMA CHANDERA
RATH. Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have any
proposal to provide catering {facilities
in the Utkal and Kalinga Express
trains;

(by if so. when such facilities are
going to be provided;

(c) whether the same facilities are
also going to be provided in the Neela-
chal Express; and

(d) if so. the details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (). It is proposed to pro-
vide Pantry car services in Utkal, Ka-
linga and Neelachal Express trains,
subject to the availability of new Pan-
try Cars which are likely to tecome
available within the next few months.

Wagon allotment to Factoricg

1426, SHRI K. MALLANNA: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the Di-
rector of Rail Movement, Railway
Board has informed the Industries De-
partments of various States and Union:
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Territories that the Railway will not
undertake the responsibility of taking
from pitheads more than 25 per cent
of the total number of wagons allotted
to individual factory owners by the
State Government concerned; and

(b) if so, the procedure of moving the
-coal fromn the collieries to the rail head
nearest to the site where factories are
located?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
‘"TARY AFFAIRS (SHR] MALLIKAR-
JUN): (a) No.

(b) It is the responsibility of coal
companies to bring coal from collieries
to the rail head and load the same in
wagons for being transported to facto-
ties etc.

Setting up of Neurological Research
Instituteg at Important Cities

1427. SHRI JANARDHANA POOJA-
RY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government propose to
set up Neurological Research Institutes
at important cities in the country; and

(b) if so, the names of the cities
where thes2 will be located and
whether necessary infrastructure has
"been obtained for these institutes?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) No such proposals
-are under consideration,

(b) Does not arise.

‘Scheduleq Castes Empioyees of
Jagadhari Railway WorkshoD

1428. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that 1500
:Scheduled Caste employees of the Ja-
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gadhari Railway Workshop, Delhi Divi-
sion Northern Railway have served a
notice to sit in Dharna on the 4th
February, 1981 if the birthday of re-
vered Sant Gu:u Ravidasji falling on
the 18th February, 1981 is not declared
as a paid holiday by the 31st January,
1981, without booking of Sunday;

(b) whether it is also a fact that the
birthday of other religious gurus are
observed there as paid holidays;

(c¢) if so, whether Government have
decided to reimove this discrimination
by accepting this demand of the Sche-
duled Caste employecs; and

(d) if not. the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ANXND IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MAILLIKAR-
JUN): (a) Yes.

(b) Yes; as per the collective deci-
sion taken by the staff certain holidays
in oYservance of birthdays/martyrdom
days have becn observed as paid hcli-
days.

(c) and (d). On the Railways holidays
other than 3 Natienal Holidays. which
are compulsory. are decided well in ad-
vance every year in consultation with
the recognised Unions. This procedure
was followed in the Jagadhari Railway
Workshop also for the year 1981,

In accordance with this procedure,
13-2-81, which is the birthday of Guru
Ravidasji, was initially decided to be
ohserved as a closed day in lieu of
15-2-81 (Sunday) which was to be a
working day. Since, however, this ar-
rangement could not find favour with
the staff, 18-2-81 could not be observed
as a closedq day.

In choosing the holidays the Railway
Administrations do not discriminate
against any one community and it is
for this reason that the principle of col-
lective option has been laid down.
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Providing a Stoppage of Kosi Express %T'T,'IQBO A% TIT TATE q ZE=T,
t Narpatganj ° A ;
at Nafpalgan) 1980 A% F wafyq & A faeet afc-
1429, SHRI D. L. BAITHA: Will the Fg1 a7 fafww ot & we
Minister of RAILWAYS be pleased to FH F= A4 o fRTA-faam T E3 ]
state: W’ T :
(a) whether it is a fact that Kosi Ex-
press of North-Eastern Railway starts (75) tfrr§ g fram=x, 1979 a®

from Forbasganj and stops at all the m = m et
stations; but not at Narpatganj: it A 1 q > .&\.‘ !
1980 AF # BAEr # @+ ¥ faa

(b) whether it is a fact that due to qfg 2f & w7 Ty FTEw A R
nan-stoppage of the above train at Nar-
atganj, the general travellin ublic, .
pagan) ° & (7) 71 @ wafy § a0y

the trade and jlso the railway income

suffer as the stoppage of the train at aaﬁ F ﬁi’l" ety ‘Tf(?ﬁ? frmr 7

Narpatganj wculd increase the revenue fafisy =7 ¥ =T HHfaS ﬁr-q q‘»;
-of the Railways through passenger and . A
goods traffic;

(c) if so, whether Government pro- (7) = nifg 2w 798 F9-
pose to provide a stoppage at Narpat- A aTa e A ﬁ‘éﬂiﬁﬁ@’ﬂm
ganj; and . )

F HIITT 97 17 &t T T FT AR

(d) if not. the reasons therefor? 1 % o AT Fw AT g ?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND IN . .
THE DEPARTMENT OF PARLIAMEN- Mg vt ofraga daraa J s
TARY AFFAIRS (SHRI MALLIKAR- wat (s gz fag) ¢ (F) fafaw
JUN): (a) 67 68 Forbesganj-Barauni MG F FIT FT 7% TAZ F1 A
Kosi Express stops at 14 stations en fi -

route including Narpatganj; out of 33 # fear ﬂm% '

stations.

(@) a4 % afg ¥ #ror A%

b) to (d). Stoppage of 67/68 Forbes- fzu m g —_
ganj-Barauni Kosi Express has been
provided at Narpatganj station for a

period of six months on an experimen- (i) ¥, = =R '_'Iﬁ’;? [2R 48
tal basis with effect from 26-1-1981, zgal o fifer amm,

gfeic I A a9 #}
ToRT AR g3 & A

fasat ame Fana grot feo o =g B
Fmar §  qfg

1430. =Y gRE™m  wrea) @ AT
AtegA Wk afcagw S qg FATH AN (i) =i # g7 # afg F<0 )
For w4 fF

(iii) @g7 & mfeat & Qe g 1

(¥7) w72 & 713, 1979 T, TN F I A AR WY

F€ & fraeaw, 1979 7%, F77Q, it A @ § g

3881 LS—3,
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() Tz & o e ¥ &
/M o &, faag o¥ wE & o T
g2F qfag ITen a1 qft Wik fagem
sofns & T s g & & g€
€N & 1 gE;, 10,000 T ¥
ofas i gz 737 ¥ fau = 9w &9
A AT I § W 10,000.00 To A
TR F R fau GifasT T e
q o &1 S AF @i T AT
wfagr  Trwi @ T Few g §
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g &1 7% fow 7 3o
TF & O & gregw ¥ TIT w
¥ e @ afafe (fw ok 39)
¥ gAETEA & AR W FER A g
ITY AT Ay @ 1 @ gfafa § iy
T §3& Tf@ge ITF & a3
ga g | TN At A i <Sfaw
FeTad ¥ &O8 AT §

(¥) ¥& & |
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Staff Strength of Passport Office,
Kerala

1431. SHRI K. A. RAJAN: Will the
NMinister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the staff
strength of the Passpert Office in
Kerala has been reduced by 2u per
cent since January this year; and

(D) if so. the reasons therefor?

THE 1IINISTER OF EXTERNAL
AFFAIRS (SHRI P. \". NARASIMHA
RAO): (a) Yes. Sir. The stafl strength
of the various paszport offices in Kerala
wos reduced by atout 20 per cent with
effect from 1 January. 1981,

(b) This was by way of i-zplementa-
tion of the recommendations of the
Staff Inspection Unit of the \linistry of
Finance regarding the stail strength in
the Passport Offices.

Indo-Seviet Joint Commitiee

1432, SHRI .‘.R.TUN SETHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the Indo-
Soviet Joint Ccmmaissicn had discus-
sions on ccncrete measures to follow up
the agreement signed last year during
President Brezhnev's visit; and

(b) if so., the broad features of the
agreement?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes Sir,

(b) The Agreement cn Economic and
Technical Cooperation between the Re-
public of India and the Union of Soviet
Socialist Republics identifies projects
for economic cooperation in the flelds
of energy, ferrous metallurgy and irri-
gation and spells out the financial para-
meters. Relevant extracts from the
Press Note issued on January 23, 1981,
relating to discussions at the Indo-
Soviet Joint Commission on concrete
measures to implement this Agreement,

FEBRUARY 26, 1981

Written Answers 72

are laid on the Table of the House
| Placed in Library. See No. LT-10962/
81].

Law about road accidents

1433. DR. VASANT KUMAR PAN-
DIT: Will the Minister ¢f SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Govern:ent's attention
has been drawn to the news-item ‘Pre-
sont law inadequate to curd road acci-
dents’ appearing in Times of India
dated 12th November. 1980;

(b) the reaction of Gevernment there-
to; and

(c) whether Governme-t have a pro-
posal to make comprehensive law to
deal with road accidents and relief to
the victims?

THE MINISTER OF STATE IN THE
MINISTRY OF  SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.

(b)Y and (c). The causative factor of
the road accidents has olten been the
human failure. While the existing pro-
visions have been considered adequate
to meet the situation. inclusion of addi-
tional provisions in the Motor Vehicles
Art calculated to enable prevention of
accidents are under examination. Sie
niilarly amendments to the provisions
in regard to relief and compensation
are also under consideration.

| giTRR w1 | T =T %

1434, Y TTHITATT WITEEY ;AT
IR G A ITA K q9T I

(%) 71 3= gomem o W=
T 24 99, 1979 | Y AW
(AL

(") uﬁml ﬁ li“i"dl m
¢
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(1) #a1 g awdfF SF AmEET
W AR ferfar @ feromn
% W

(7) =fz &, a =T & T
& Fq7 FT § HIT AETT ) 5H I
T s T ?

™ daraz aq 7Am wig faa
¥ 39 Har  (ft afeawrda) o (7)
1 (7). ztr gfear Sm=r =
W, TATANYE & A1g F1F 7 AR
ffmmm 2 | 7@ ARA § M9 TR-
7 F ovhimersy O, 1979
ge frm fam m 3 f& I%
faom w7 o fEmen AT o W
az ¥ A w0 R 9w ¥ oAy
7 fesw g7 ¥ fam s ST v
qfgx 7 Am1 e wEwfsn T
w7 T G4 & fam oow fremge
gfafz #1 &1 =7 frmr @ g

71 g~ d faor fem 7 7@
g€t AT ARy fqw aEgafen F oow
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F TARYA R TH AT ST AT F
fam arr & ® mamwdig ARET ST

»

1

fem 1 ™ FEy § I 7 AU
17-2=-81 &7 &F JF T v J4T

g™ fzar T Fadufts =R T ST
gFn 21 9T oAfram & e
&F TR g a1 favag frar &,
T fAn a3 F AT AT 93T ATAT
g9 41 W AFY AT 4T AT e
QT ©F Sq4TT AT |

Cuttack I[3hubaneshwar Ilighway

1435. SHRI RASABEHARI BEHERA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Central Government
have taken any decislon regarding the

widening of Cuttack-Bhubaneshwar
Highway to four lanes in 1980-85 Plan;

(by whether it is a fact that the offi-
cers of the department have visited the
spot and have submitted a report in
this regard; and

(c) when the final decision will be
taken?

THE MIINISTER OF STATE IN TEHE
MINISTRY OF SEIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(2) to (o). Orissa Government has been
wanting the Government o India to
take up four-laning of Cuttark-Bhuba-
neshwar Section of N.H.53. Due to fin-
ancial censtraints, this project could
not be i~cludeq in 1978-33 Plan. How-
ever this work is bYeing considered.
along with other werke, for inc'usion in
the Sixth Five Year Plan (1980-85)
currently under finalisation. In this
context. an officer from the Ministry
had also visited the site and the State
P.W.D. has been asked to furnish addi-
tional  information/clarifications on
certain points. Final decision abocut
the extent to which this project can
be taken up in the Sixth Plan will
depend on the availability of overall
resources and other priorities.

Conversion of M.G. lines during 1980-81

1436. SHRI K. T. KOSAT RAM: will
the Minister of RAILWAYS he pleased
to lay a statement showinz:

(a) the Zone-wise an. Division-wise
sanction of conversion of M.G. lines
into B.G. lines during 1980-81:

(b) the Zone-wise and Division-wise
sanction of new MG 'BG lines during
1080-81: and

(¢) whether the execution has started
in all such sanctioned new lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) to (c). Booking of ex-
penditure and Railways accounts are
maintained Railway-wise and project-
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wise only. Division-wise figures are
not available. No new gauge conver-
'sion project was included in the Budget
for 1980-81.

Four new line projects had heen
approved in the budget for 1980-81 nd
these are:

1. Jaggayapetta-Bonakalu BG iine
34 Kms. estimated cost Rs. 7 crores.

2. Bringing old Madhavnagar
station on the main line by provid-
ing a chord line between Nandre and
New Sangli on Pune-Miraj Section—
1.5 Kms. estimated to cost Rs. 1.73
crores.

3. Restoration of Miraj-Sangli rail
line—242 Kms. estimated to cost
Rs. 41.09 crores.

4. Kotla<Chittorgarh-Neemuch
242 Kms. estimated to cost Rs. 11.09
crores.

Preliminary arrangements are on hand
in respect of items 1, 2 & 3. Final loca-
tion survey in respect of item 4 is in
progress and the construction work is
expected to commence during 1981-82.

Proposal for construction of a high-
way from Mourgram to Burdwan

1437. SHRI SATYAGOPAL MIS-
RA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Central Government
have received a proposal from the
Government of West Bengal for sanc-
tioning an Economic Importance loan
of Rupee 5 crores for the construction
of a Highway from Mourgram to Burd-
wan connecting National Highway Nos.
34,2,6 and 41 including four bridges
on the same route; and

(b) if so, what are the reactions :1nd
decisions of Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

(a) and b). In June 1980, the West
Bengal Government asked for loan
assistance to meet 50 per cent of the
cost of Rs. 5 crores in respect of four
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bridges on the portion of the State
Highway No. 7 between Mourgram on
National Highway No. 3¢ and Burdwan
on National Highway No. 2, under the
Central Aid Programme of State roads/
bridges of inter-State or economic im-
portance. Since the allocations for
the 1980-85 Plan had not been finalis-
ed, the State Government’s request for
providing loan assistance under the
aforesaid programme could not be ac
ceded to.

Policemen Involved in Theft ana
Dacoity Cases

1438. SHRI JAGPAL SINGH:

SHRI RAJESH KUMAR
SINGH:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number of thefts/dacoity
cases in the Railways during the iast
two years in which the policemen aere
found to be involved stating the police
service e.g. Railway Police, PAC, Cen-
tral/State Police to which they belonz-
ed; and

(b) the number of cases in which
convictions were made?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). During the
last 2 years, only in one case of rab-
bery, 2 constahles belonging to 1Jttar
Pradesh Police were found involved.
The Government Rai'way  Police,
Tundla have arrested fhe 2 constaoles
involved in this case and the case is
under investigation by Uttar Pradesh
C.ID.

A TTANE =
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Appointment of Kampuchean Ambas-
sador

1444. SHRI BHIKU RAM JAIN:
Will the Minister of EXTERNAL AF-
FAIRS be pleasea to state:

(a) whether the First Ambassador
designate from Kampuchea has arriv-
ed in India;

(b) if so, the details thereof, and
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(c) the facilities made available to
them to establish embassy here?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASTMHA
RAO): (a) and (b). His Excellency
Mr. Dith Monty arrived in New Delhi
on January 19 and presented his Let-
ter of Credence to the President on
February 6, 1981.

(c) The Embassy of Kampuchea has
been afforded all the normal facilities
which the Government makes avaiiable
to foreign diplomatic missions.
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Late Running of Chhattisgarh Express

1444. SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of RAIL-
WAYS he pleased to state:

(a) whether Government are aware
that Chhattisgarh Express which ply
between Delhi and Raipur is invari-
ably late by more than five to six hours;

(b) if so, the reasons therefor; and
(c) whether Government propose to

convert this train into Super-fast Fx-
press?
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THE DEPUTY MINISTER IN T'iE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLI-
KARJUN): (a) Though the punctuali-
ty of 137/138 Chhattisgarh Express has
not been satisfactory, however, average
late running has been around 2/3
hours.

(b) The main reasons for late runn-
ing have :een alarm chain pulling, sut
of path running and detentions
due to delaching/attaching of extra
coaches etc,

(c) The question of converting this
train into super-fast Express has heen
examined but not found feasible.

Railway Line under construction

1445. SHIRI XAVIFR ARAKAL: wiil
the Minister of RAIL.WAYS b pieased
to state:

(a) how many new Railway lines
are under construction and the amount
for ea*h lne and the length of each
line State-wise;

(b) how man: more new lines are
p onosed to be constructed and in
whicn States: and

(c) whether Government propose to
take up the construction of West coast
Railway line?

THE DEPUTY MINISTER IN TEE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) A statement is attach-
ed.

(b) Proposals ‘or new lines to b2
constructed in varicus States are
decided and finalised in con-
sultation with the Planning Com-
mission at the time of finalising tke
Railway's Annual Plan and the Annual
Railway Budget. During 1981-82 Bud-
get construction of new broad sgaugze
line from Telapur to Patancheru: (8.31
kms.) on South Central Railway in
Andhra Pradesh at a cost of Rs. 2.22
crores with an initial outlay of Rs. 30
lakhs has been proposed.

(c) Construction of Apta-Roha BG
line (62 kms.) forms part, of the
proposed West Coast Konkan line. The
proposal for extension of Apte-Roha
rail line upto Dasgaon is tinder ~onsi-
deration in consultation with the Man-
ning Commission.

Statement
S. No. Name of the Proiece State Length Present day
in kms. cstimated cost
(Rs. in crores)
Central Railway
1 Vasai Road-Diva Maharashtra 41-96 23-48
2 Wani-Pimpalkoti Do. 66- 3y 8-47
3 Apta-Roha . Do. 62- o0 e
Eastern Railway
4 Karaila Road- Jayant U.P./M.P. 33' 00 18- 32
s Howrah/Dankuni-Sheakhala West Bengal 17° 40 6-49

(Approved work
butkconstruction
work not yet
started.)
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Sl No Name of the Project State Length Present  day
in kms. estimated cost
(Rs in crures)
N.E. Railway
6 New BG line from Rampur to
New Haldwani . ” . U.P. 78: 40 13- 70
9 Sakri-Hasanpur Road . . . Bihar T4 00 5 86
8 Bagaha-Chittauni MG (Restoration) Bihar/U.P. 28- 41 10° 00
Northeast Frontier Railway
9 Gaubhati-Burnihat . . + Assam/Meghalaya 24+ 82 8-20
10 Dharmanagar Kumarghat Tripura 3355 0 67
11 Balipara-Bhalukpong Assam/Arunachal 33 46 4 70
Pradesh
12 Silchar-Jiribam = . . Asam/Manipur KO- 30 12°13
13 Amguri-Tuli & . P . Assam/Nagaland 17+ 07 4'8B3
14 Lalaghat-Bhairabi . . « Asam/Mizoram 4877 10 78
Southern Railway
15 Tirunelvelli-Nagercoil . . . Tamilnadu 73° 31 15 00
16 Alleppey-Emakulam . . Kerala 5100 700
South Central Railway
17 Bibinagar-Nadikude (Bibinagar- Andhra Pradash 151° 00 25 62
Nalgonda) Phase I, 74 Kms.
taken up.
18 Bhadrachalam Road to Manuguru Do. B2 00 8- 20
19 Manickgach-Chandur . ' . Maharashtra 2fl- 40 6- 00
20 Jaggeyapetta-Bonakulau Andhra Pradesh 4 00 7- 00
21 Bringing Old Madhavnagar station Maharashtra 1" %0 o9y
on the main line providing a
chord line between Nandre and
New Singli on Pune-Miraj section
22 Restoration of Miraj-Sangli . . Do. 777 0 5%
Seuth Eastorn Railiway
23 Howrah-Amta including Bargachia West Bengal 7353 10- 72
Champadanga
24 Banspani- Jakhapura Phase I Orissa 33 05 9 00
(Jakhapura-Daitari 33° 05 kms (Phase II)
taken up.)
25 Talgaria-Tupkadih " . . Bihar 42 00 5 50
Weterm Railuway
26 Kapadvanj-Modasa . . « Gujarat 6o 50 5 38
27 Kota-Chittorgarh . . . Rajasthan 242° 00 4109
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Superfast Train between New
Jalpaiguri and New Delhi

1446. SHR] AMAR ROY PRADHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
under consideration to introduce a
superfast train between New Jalpai-
guri and New Delhi; and

(b) if so, the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI \MIAL-
LIKARJUN): (a) No.

(b) Does not arise.

Shortage of wagons for essential
commodities

1447. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that there
is a shortage of rail wagons in
country [or the movement of cement,
sugar and other essential commodi-
ties;

(b) if so, the percentage of failure
of placement of wagons in comparison
to the number of wagons indented
various Government Department and
other agencies; and

(c) the steps Government propose to
take to meet the growing demana for-
wagons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). There anad
been some drop in terros of loading of
wagons and tonnage lifted on the rail-
ways during the first seven months of
the current flnancial year, but the
performance has considerably improv-
ed from the middle of November, 1980.
Supply of wagons for movement of
essential commodities, has also im-
proved appreciably since then.

(c) The following steps have OJeen
taken to improve the loading of goods
traffic during the current financial
year: (i) segregation of wagons fitted
with roller bearings and centre buffer
couplers from conventional type of
wagons and formed into rakes for car-
riage of essential commodities like
foodgrains, fertilizers cement and cnal;
(ii) formation and running of ‘Jumbo
Rakes' which are higher pay load
unit trains of covered wagons carry-
ing bulk commodities at higher speeds
over long distances; (iii) loads carr:-
ed by each goods train on differcnt
sections is being optimised; (iv) iden-
tification and condemnation of ver-
aged wagons on age-cum-condition
basis which are uneconomical to 1ic-
pair; (v) running of through goods
trains with the same electric or diesel
engines; (vi) close co-ordination with
the concerned agencies to clear the
traffic on programmed basis; and (vii)
procurement of more wagons.
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Conversion of MG into BG on (iaya-
Patna section

1449. SHR! RAM SWARUP RADM:
Will the Minister of EAILWAYS e
pleased lo state:

(a) whether there is a proposal {2r
convers.:n of metre gauce into broad
gauge on Gaya-Patna section; and

(b) if so, what js the latest stag®
of progress in this regara?

THE DEPUTY MINISTER IN THR
MINISTRY OF RAILWAYS AND 1N
THE DEPARTMENT OF PARI.LIAMEN.
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No. This section is already
having broad gauge railway lire.

(b) Does not arise.
National highways under 1980-85 Plan

1450. SHRI A. T. PATIL.: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the progress made in finalising
the 1980-85 plan for National High-
ways; and

(b) the details of the plan with spe-
cial reference to the length of propo-
sed National Highway, State-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). Allocations for the 6th
Plan (1980-85) have not yet been fina-
lised, Proposal for adding up new
routes to the National Highway sys-
tem can, therefore be considered only
after the allocations for the 6th Plan
are finalised. -

Replacement of Diesel Engine in
Delhi Howrah Rajdhani Express

1451, SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the diesel cngine witch
was hauling Calcutta Rajdhani Ex-
press has a minimum capacity of
propelling 11 bogies:

(b) if so, why diesel engine has
been put out of service and has een
replaced by electric engine;

(¢) whether it is fact that due to
reasons of this electric engine. the
Rajdhani train js almost running
cverytime over late,

(d) which officer actually was res-
pcnsible  for withdrawing the diesel
ergine and bringing in the electric
engine for the traction: and

‘e) whether the staft of the additio-
ral two bogies which number about
eight has been provided with accom-
modation for rest and sleep in the
frain. if so the details thercof”

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No. The diesel engine haul-
ing Rajdhani Express can haul only 9
coaches at 130 KMPH.

(b) to (d). Since December 80 {rials
are being conducted on 101/102 How~
rah New Delhi Rujdhani Express for
its haulage by an electric locomotive
with Increased loads for meeting the
growing demands and for saving cost-
ly diesel oil. Trials have indicated
that extra journey time is now neces-

sary and suitable action js being tak-

en to revise their schedule accord-
ingly.
(e) Yes, they are being provided

chair car accommodation.

Construction/conversion and Electri-
fication of railway lines

1452, SHRI CHATURBHUJ: Will
the Minister of RAILWAYS be pleas-
ed to lay on the Table:

(a) a list of work under progress,
zone-wise, for construction of new
railway lines. conversion of narrow
and metre gauge into-broad-gauge.
conversion of single line into double
line and electrification; and

(b) the stipulated expenditure and
time for completion of each work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). A state-
ment is laid on the Table of the House.
Placed in Litrary (See No. LT-1964/
81) -

Water in Trains and Railway
Stations Found to he Infected

1453. SHRI K A SWAMI: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether Government are
aware that water in trains and rail-
way stations has been found to be
infected with harmful bacteria;

(by what steps Railways have taken
to check unhealthy water being
sfupplied to passengers; and

(c¢) if not, what steps Government
propose to take to prevent infected
water being supplied by Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (o). Adverse
reports regarding quality of drinking
water on certain stations of North
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Eastern Railway had appeared in
several newspapers in 1977, reported.y
based on certain tests conducted by
GSVM Medical College on drinking
water samples collected from North
Eastern Railway Stations between
Kanpur and Fategarh and the water
was reported to be highly contaminat-
ed. The conditiong under which the
samples were cellected and tested could
neither be obtained directly from the
GSVM Medical College nor through
the good offices of Director, Medical
and Health Services, U.P.

The complaint was investigated by
the Railway and appropriate steps
have been taken thereafter. Instruc-
tions have been reiterated to all the
Zonal Railways to conduct (i) residual
chlorine test (ii) nitrite test (iii)
standard bacteriological examination
to monitor the quality of water and
itg potability.

Traditionally, the Railways supply
water by drawing water from the
local Muncipality/Corporation or from
its own sources which may be river/
open well/tubewells/bore wells with
or without the internediary of a filtra-
tion plant. In al] guch cases treatment
of water with chlorine or bleaching
powder for disinfection is restorted to

Railway Accidents during 1980

1454. PROF. P, J. KURIEN:

SHRI CHIRANJI LAL
SHARMA.:

Will the Minister of RAILWAYS be
Pleased to state:

(a) the total number of railway

accidents in 1980;
(b) the reasons for each accident;

(c) the number of persons who los!
their lives and estimated loss ¢o the
Railways and

(d) the special; measures, if any,
taken by Government to prevent such
accide nt?

FEBRUARY 26, 1981
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) During the year
1980, there were 976 train accidents
in the categories of collisions, derail-
ments, level crossing accidents and
fires in trains on the Indian Govern-
ment Railways.

(b) The causes of these accidents
are given below:—

{".ql.ur .\.0. of
accidents
1. Failure of Ra‘lway Staff. 44z
2. Failure of persons other
than Railway Stafl ico
3. Failure of Mechanical
cquipment . 189
4. Track defects . , 42
5. Failure of Elecirical equip-
ment i 3
6. Sabotage 4
7. Accidential . 79
8. Cause could not be
established . i 27
9. Cause not vet finalised . iy
Torar : 76

(c) In these accidents, 227 pervsong
were killed and cost of damage tov
railway property has been estimatad
at approximately Rs. 615.8 lakhs.

(d) Since failure of railway staff
ig the largest single factor responsible
for accidents, safety organisations on
the railways have been engaged in a
relentless campaign to create greater
safety consciousness amongst the staff
connected with running of trains and
to ensure that staff do not violate
rules or indulge in short-cut methods
that may lead to accidents.

Examination of traing and spot
checks in carriage and wagon depots
have been intensified and greater
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care is being paid to the proper
maintenance of‘'track. In order to
reduce dependence on the human
element, sophisticated aids like ultra-
sonis flaw detectors for wheels, axles
and rails, axle counters, track circuit-
ing etc. are being introduced pro-
gressively.

As most of the accidents at level
crossings are caused by rash and
negligent acts of road users, railways
have been conducting educative cam-
paigns amongst the road users by
distributing leaflets, pamphlets, ex-
hibiting slides in cinema halis etc,
Surprise checks are also conducted in
co-ordination with State Police
authorities to ensure rigid compliance
with Motor Vehicle Rules by road
users. In addition, potentially hazar-
dous unmanned level crossings are
being manned at the cost of the rail-
ways.

Construction of Mokamah-Farakka
National Highway

1455. SHR; D. P. YADAV: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the National Com-
mittee on Transport Policy has re-
commended the construction and
completion of (i) Mokamah-Farakka
National Highway and (iiy Lateral
Road (Bareilly Amingaon)—--Dar-
bhanga Forbesganj sector on priority
basis;

(b) is so, whether these two roads
have been included in the draft Sixth
Plan proposals; and

(c) if so, the salient features of
the Scheme and the period by which
Government expect to complete these
two projects?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR] BUTA SINGH):
(a) Yes, Sir.

(b) and (c). The Sixth Five Year
Plan 1980—85 allocations for various
sectors have yet to be flnalised. As

soon as final decision is taken in the
matter and in case there is adequate
provision for new additions to the
existing National Highway system,
ithe requirements of various States
including those indicateq by the
National Committee on  Transport
Policy, would have to be examined
further and a view taken, taking into
account the inter-se priority of indi-
vidual schemes on ap all India basis,
criteria Jaid down for declarations of
new roads as National Highways, the:
funds available for this purpose, etc.
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Robbery in Darjeeling Mail

1458. SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHR] K. P, SINGH DEO:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the
Darjeeling Mail was robbed n the
night of 26th January, 1981 between
Kabhar and Kureeltia;

(b) whether it is also a fact that
the passengers lost about five lnkhs
worth of goods and beiongings; and

(c) whether Government have con-
sidered the desirability o! introduc-
ing an insurance scheme for rail
passengers to compensate them ad-
equately for such incidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
‘THE DEPARTMENT OF PARLIA-
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MENTARY AFFAIRS (SHR] MALLI-
KARJUN): (a) Yes. There was a
case of dacoity in the second class
compartment of 64 Dn. Darjeeling
Mail on the night of 26th January
1981 between Katihar and Kuretha
Railway Stations in Katihar-Malda
Town Broad Gauge Section of N.F.
Railway. v

(b) Some of the passcngers were
robbed of their cash, clothes etc. worth
Rs. 5.000/_. One passenger sustained
injuries. Police has arrested six
criminals jnvolved in the case with
recovery of stolen artic'es worth
Rs. 2,000/-.

(c) No, as law and order is the
state subject. However, in case of
death or injury involving Railway
accident, the passengers are c¢om-
pensated. the maximum amount of
compensation being Rs. 50.000/-.

Indian Stranded in Tel Aviv

1459. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTER-
NAL AFFAIRS pe pleased to state:

(a) whether it is a fact that Gov-
ernment had rescued a batch of about
106 Indians from Tel Aviv, in Novem-
ber, 1980 which had been left high
and dry, by paying for their air-
tickets back to Bombay;

(b) whether any investigations
have since been made into the opera-
tions of the gang; and

(c¢) if so, the outcome thereof”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The repatriation was
arranged after taking the usual
undertaking from them that they
would reimburse the expenditure to
the Government.

(b) and (c). Seven persons were
arrested but released on bail and police
investigations are still in progress.
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Agitation by Railway Protection
Force

1461. SHRI GEORGE FERNAN-
DES: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether personnel of the Rail-
way Protection Force have been
agitating  holding demonstrations,
rallies, hunger strikes etc. in recent
weeks;

(b) if so, what are the demands on
which the agitation 1is being con-
ducted;

(c) whether Government have
taken any steps to negotiate ‘wiih
R.P.F, Association on their demands;
and

(d) if so, with what resulit.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (d). In the
months of October-November, 1980
certain staff of the Railway Protec-
tion Force resorted to issue of pam-
phlets, demonstrations, etc., and also
in a few cases had observed token en
masse fasts on some of the demands.
which, inter alia, included the grant
of bonus, restructuring of R.P.F,
better avenueg of promotion, etc. As
a result of informal discussions heid
with the representatives of the R.P.F.
stafl this agitational programme was
suspended and Government are
already looking into the demands of
the gtaff on merits within the financial
and other restraints,

Extension of D.T.C. Bus Route No,
900 to Wazirpur Depot

1462. SHRI KRISHNA PRATAP
SINGH: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to sfate:

(a) whether there is a proposal
under consideration of Delhj Trans-
port Corporation to extend Route
No. 900 to Wazirpur Depot which at
present terminates at Punjabi BRagh

to give better service to Government
servants working in the Central
Secretariat Complex;

(b) if so, when such a facility is
likely to be provided; and

(c) if not, the difficulties in ex-~
tending thig bus Route upto Wazirpur
Depot?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (¢). Route No. 900 is operat-
ing between Kendriya Terminal and
Punjabi Bagh Terminal and is one
of the routes which have been intro-
duced under the concept of direction
oriented services between Central
Exchange and Nodal points in the
city. This is a well established route
and cannot be disturbed, Moreover,
there has never been any demand for
the extension of Route No. 900 from
Punjabi Bagh Terminal to Wazirpur
Depot. Those who want to travel
towardg Wazirpur Depot side, can con-
veniently change-over at Punjabi
Bagh Terminal, Besides, Central
Secretariat complex and Wazirpur
Depot are connected by the direct
services of route No. 160 and 170
operating between Regal and Shalimar
Bagh and Saraswati Vihar respecti-
vely.

Increase in dacoities in Running
Trains during 1980-81

1463. SHRI RAM VILAS PASWAN:
PROF. P. J. KURIEN:
SHRI HARINATH MISRA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that dacoi-
ties in the running trains have inceras-
ed considerably duriag the period
1980-81 as compared to the preceding
years;

(b) the number of such dacoities
committed during the period 1989-81
and the name of such trains thereof;
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(c) the loss suffered by passengers
in each case; and

(d) whether any compensation was
paid by Government to the passengers
and if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) and (c). 99 cases of dacoities
during 1980 and 13 cases of dacoities
in January, 1981 in ruunning trains
have been reported on all Indian Rail-
ways. The names of the trains and
the loss suffered by passengers in
each case are as under:

Laoss
Railway S. Name of suffered
No. Train by pas-
sengers
(in Rs.)
Western . 1 o1 Dn. 3050
2 745 Dn. 2550
3 20 Up 11134
4 Up local train 5430
5 s81 Up 23380
6 8 Up 5000
7 56 Up 8750
8 55 Dn. 1530
N. F. . 9 1t Dn. 2700
10 44 Dn. 350
11 44 Dn. 1000
12 1 D.Up 10545
13 101 Up 8000
14 35Dn. 25000
Sowh 15 315 Up 2520
Eagern
16 8 Dn. 1850
17 463Up 3295
18 PH2 5000

19 133 Dn. 13000
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Loss
suffered
Railway SL Name of by
No. Train passengers
(in Rs.)
20 8qUp 3000
21 464 Dn. 2500
22 142 Dn. Nil
23 77 Dn. 20500
24 321 Up 601
25 331 Up 2800
26 10 Dn. 1000
Northerm 27 378 Dn. 830
28 6LC 7999
29 4BC 53374
30 3BC 5677
31 2 HM 2500
32 104 Dn, 16000
33 120 Dn. 36676
34 2 AGN 5400
Centra 35 361 Up 2600
36 36 Up 1550
37 116 Up 15000
38 39Dn 7042
39 4 Dn 2282
40 165 Up 2000
North 41 171 Up 2000
Eastern
42 38Dn 1190
43 257 Up 3790
44 315Up 9000
45 7 Up 2500
46 171 Up 650
47 72 Dn. 8000
48 256 Dn. 600
49 288 Dn 20000
$0 34 Dn. 4500
51 77 Dn. 3080

-
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101
Loss
Railway Name of suffered
No. Train by
passengers
(In Rs.)
s2 311 Up 8000
53 6o3 Up 10000
54 329 Up 5000
55 87Up 8500
56 281 Up 10000
57 36 Dn. 10215
58 238 Dn. 1000
59 36 Dn. 2775
60 361 Up 870
6: 87Up 265
62 528 Dn. 3800
63 237 Up 15000
64 430 Dn. 825
65 311 Up 2500
66 342 Dn 2500
67 +43Up 6000
68 410Up 8742
(;Sz:g:‘l 69 238 Pascoger 1150
Eastera . 70 S 234 Dn. 25000
71 348 Dn. 600
72 59 Us. 7000
73 BB 520 Dn. 7030
74 319Up 153
75 354 Dn. 3000
76 Dn. N.H. 2000
Local
77 Kisit Up 1200
78 BB 538 Dn 1200
79 SD 129 Up 2500
80 P ggo Dn. 1000
81 C 232 Dn. 4500
82 Maa2g Up 5000
83 329 Up 2000

Loss
Railway X Name of suffered
No. Train by
Passen
(in Rs.
8¢ 87Up 30000
85 327 Up 5000
86 s Up 12000
87 170Dn 20000
88 21 Up 4000
8 327Up 4000
go 5 Up 16712
g9t 168 Dn 15000
92 176 Dn. 15000
93 2 §J 100
94 50 Dn. Nil
95 40Dn. 4000
96 327 Up 5605
97 328 Dn 15000
g8 50 Dn. 3000
_ 99 7Up Nil
1987
South 1 215 Up 292
Bastero 2 37Up 660
Northern 3 1 AUC 3745
N.F. 4 64 Dn. 50000
Western 5 620 Up Local 5300
Narth 6 342 Dn. 1335
Eastem 7 108 Dn. 3706
8 260 Da, 1200
Eastern 9 NBas Up 1500
10 M 212 Dn. Nil
11 54 Dn. 14950
12 348 Dn 800
13 131 Up 2150

(d) No.
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Setting up of Shore Academy

1464. SHRI M, RAMGOPAL
REDDY: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government have been
urged to set up a Shore Academy
in the country and acquire a cargo-
cum-training ship to train maritime
personnel; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR] VEERAN-
DRA PATIL): (a) Yes, Sir.

(b) It has been decided that the
existing training capacity of Merchant
Navy training institutions may be
augmenteq to meet the shortage of
trained maritime personnel. For this
purpose, the Directorate General of
Shipping is in the process of prepar-
ing project reports for the institutions
and for the acquisition of a training-
cum-cargo Ship for navigating cadets.
Project Reports are also being pre-
pared for augmenting the training
capacity for maritime engineering
cadets.

Dieselisation of New Bongaigaon-
Howrah Janta Express and New
Jalpaiguri-Howrah passenger train

1465. SHRI CHITTA MAHATA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether New  Bongaigaon-
Howrah Janta Express and the New
Jalpaiguri-Howrah passenger train
would be hauled by diesel engine in
order to enable it to carry more
.coaches instead of steam engine; and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALL]-
KARJUN): (a) No. Not at present.

(b) Does not arise.

FEBRUARY 26, 1981
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Rise in Road Accidents

1468. SHRI B. V, DESAI: Will the
Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
growth of road transport has been
accompanied by a steep rise in road
accidents;

(b) if so, whether metropolitan
cities account for 50 per cent of total
accidents; !

(c) whether it ig also a fact that
the safety organised by the Indian

Roads Congress
Annual Session
accidents;

during its Fourth
highlighter these

(d) whether they have suggested
that there was an urgent need for
further researches for developing
effective national safety measures;

(e) if so, the other
made in this regard;

suggestions
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(f) what steps Government are
taking to check this steep rise in
road accidents during the Sixth Five
Year Plan; and

(g) the total amount allotted for

this porpose?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) No, Sir. The rate of
growth in the number of motor vehi-
cles during the last few yearg has
heen much higher than the rate of
increase in the number of road acci-
dents.

(b) Information is not readily
available and is being collected.

(c) The Fourth Road Safety An-
nual Workshop of Indian Roads
Congress highlighted the seriousness
of the problem of accidents in order
to create an awareness and need for
tackling road safety problems on
priority scale.

(d) and (e), Indian Roads Cong-
ress in its fourth Session held in 1979
have suggested a number of studies
and also asked for systematic collec-
tion of accidents data with complete
coverage, designing of accidents
forms, These other suggestions in-
clude engineering measures, enforce-
ment measures, educational measures
and accident investigations, medicare
and general measures for reduction
of accident rates.

(f) In order to arrest increasing
trend of road accidents, the State
Governments have been requested
from time to time to ensure that
strict tests are taken before granting
driving licences, that the licences of
drivers involved in road accidents
may be cancelled.

(g) The provisions for Establish-
ments like Enforcement Agencies of
the State Governments Transport
Authorities and the police Authorities
are made by the State Governments/
Union Territory Administrations in
their general budget.

“Audio Visual propaganda for Family
Welfare Scheme”

1469. SHRI GHUFRAN AZAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are giv-
ing priority to audio-visual propa-
ganda for family welfare scheme;

(b) if so, the allocation of funds
for publicity through different media
during the current year; and

(c) the details of audio-visual me-
dium in circulation on T.V. and
Cinema etc.?

THE MINISTER OF STATE |IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) The Govern-
ment are making wuse of all
audiovisual media including Ra-
dio, Films, Television, exhibitions,
cinema slides, hoardings and wall
paintings—as well as other media
for the promotion of the family wel-
fare programme,

(b) A total sum of Rs, 528.47 lakhs
has been allocated for  publicity
through different media during the
current financial year. The break-up
of allocations is as follows:

(i) Mass Education Media Organi-
tions in the States Rs. 250 lakhs
(ii) Media Units of the Ministry of
Information and Broadcasting
Rs. 194.97 lakhs
(iii) Mass Education Media Orga-
nisation of the Ministry of Health and
Family Welfare at the Headquarters
Rs. 83.50 lakhs

The provision includes funds for
the organisation of 50,000 educational
camps of opinion leaders in villages.

(c) 1980-81 expectations from the
Central Media Units alone include:

(i) nearly 60,000 programmes

through AIR;
(ii) thirty documentaries through
Films Division;
(iii) nearly 40,000 films proge=
rammes in villages; and



111 Written Answers

(iv) nearly 20,000 folk art prog-
rammes. In addition. all the media
units at the disposal of the State
Governments are involved in the
promotion of the family welfare
programme.

Railway lines in North Eastern Zone
during Sixth Plan

1470. SHRI AJOY BISWAS: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) the proposals for expansion of
Railway lines during the Sixth Plan

period in the North Eastern Zone;
and

(b) whether there is any proposal
to extend the railway line from Ku-
marghat to Agartala?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) A Statement
is attached,

(b) Propasal to carry out survey
for extension of MG rail link from
Kumarghat to Agartala has been in-
cluded in 1981-82 budget. The project
will be further considered after the
survey is completed reports examin-
ed from all angles, subject to avail-
ability of funds and clearance by
the Planning Commission,

Statement

The following projectg of railways
are in progress|propnsed to be taken

up in the North Eastern Region dur-
ing the Sixth Plan:

A. ON-GOING SCHEMES

1. Laying of parallel BG Railway
line from New Bongaigaon to Gau-
‘hati in Assam (163 kms.).

*

e
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2. Balipara-Bhalukpong new MG

line in  Arunachal Pradesh|Assam
(33.45 kms.).
3. Dharmanager-Kumarghat new

MG line in Tripura (23,50 kms,)

4. Silchar-Jiribam new MG line in
Manipur|Assam (50.26 kms.).

5. Lalaghat-Bhairabi new BG line
in Mizoram|Assam (48.77 kms.),

6. Gauhati-Burnighat new BG line
in Meghalaya]Assam (28.21 kms,).

7. Anguri-Tuli new MB line in
Nagaland|/Assam (17.07) kms.)

B. NEW SCHEMES, INCLUDED IN
1931-82 BUDGET

1. Conversion of Gauhati-Dibrougarh
MG line into BG (580 kms.) in
Assam.

2. Provision of additional trafic fa-
cilities on Lumding-Badarpur Hill
section-Phase-I_

3. Construction of rail-cum-road
hridges across river Brahmaputra at

Jogighopa, Pasighat and Dibrugarh.

4. Gauge conversion/Laying parallel
BG line to Katihar-Barsoi-Alubari
Road—Siliguri.

C. SURVEYS

Proposals for carrying out surveys
for the following projects in the
North Eastern Region are under ac-

tive consideration in consultation
with the North Eastern Council:

1. BG rail link from Pancharatna-
ghat-Gauhati via Dudhani.

2. BG rail link from Gauhati to
Dibrugarh via Jakhalabandha Badu-
lipar, Jorhat and Sibsagar Town.
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3. MG rail link from Lalaghat-Vai-
rengte.

4. Kumarghat-Agartala MG rail
link.

5. MG rail link from Dimapur to
Chimakudi,

6. Bhairabi-Sairang MG rail link.

7. Murkongselek-Pasighat MG rail
link.

8. Tipling-Itanagar MG rail link.

9. Alternative alignment to Lum-
ding-Badarpur Hill section.

The above mentioned projects will
be given further consideration after
the surveys are completed, reports
examined from all angles, subject to
availability of funds and clearance
by the Planning Commission.
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liismizsal of South Eastern Railway
Employees
1472. SHRI INDRAJIT GUPTA:

Will the Ministtr of RAILWAYS be
pleased to state:

(a) the number of railway emp-
loyees on the South Eastern Zone
who have been either dismissed un-
der 14(2) of the Discipline and Ap-
peal Rules, and or arrested since
December, 1980;

(b) the grounds for taking such
drastic penal measures;

(c) the grievances of the emplo-
yees which led to agitation by them;
and

(d) whether the affected emplo-
yees will be reinstated|released sub-
ject to any conditions?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) (i) No. re-
moved|dismissed under 14 (ii) of
the Discipline and Appeal Rules—35,

(ii) No, arrested—113.

(b) to (d), The uncalled for agi-
tation recently resorted to by a sec-
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tion of the loco running staff has
been the subject matter of a suo-moto
statement by the Minister for Rail-
ways in the Lok Sabha on 17-2-81
which explains the background to
the action taken against staff involv-
ed in this agitation. The normal rules
for discipline and appeal have been
applied and will continue to apply
in all such cases.

New Railway lines in next two years

1473. DR, KRUPASINDHU BHOI:
Will the Minister of RAILWAYS be
pleased to state:

(a) the nameg of Raiiway lines
whose construction work is likely to
be started during the next two years;

(b) what will be the estimated ex-
penditure for the purpose; and

(c) when the construction works of
those lines are likely to be com-
pieted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). Proposals
for new railway lines to be construct-
ed are decided and finalised in con-
sultation with the Planning Commis-
sion at the time of finalising the Rail-
way’s Annual Plan and the Annual
Railway Budget. Construction of a
BG line from Telapur to Patancheru
(8.31 kms.) in Andhra Pradesh on
South Central Railway has bern pro-
posed in the Budget for 1981-82 at a
cost of Rs. 2.22 crores with a provi-
sion of Rs. 30 lakhs in 1981-82,

Development of ‘Tromaril” Drug

1474. SHRI HARINATH MISHRA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) wheher Government’s atten-
tion has been drawn to the develop-
ment of a new drug by the scientists
of Regional Research Laboratory,
Hyderabad, named as “Tromaril” for
the cure of arthritis and other allied
ailments;
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(b) whether the drug has been
patented in the country under the
Patents Law; and

(c) the span of trial to ascertain
the efficiency of the drug and the
number of persons on whom it was
tried and the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Tromaril,
an anthranilic acid derivative, is a
new non-steroidal anti-inflamatory/
anti-rheumatic drug, discovered and
developeq by the Regional Research
Laboratory, Hyvderabad, under the
code RH-8’. Tromaril is chemijcally
N-beta-phenylethy lanthranilic acid.
Its International Non-proprietary
name is ‘“Enfenamic Acid”.

(b) Information is being abtained
from the Regional Re<earch Labora-
tory. Hydrabad and will be placed
on the Table of the Sabha in due
course.

(c) The dqrug was tried in more
than 300 cases over a period of four
years. The drug “Tromaril’ had
undergone extensive pharmacolngical,
biochemical and toxicological evalua-
tion before it was subjected to human
clinical trials. Phase I and Phase II
clinical studies were organised with
the drug by the Regional Rescarch
Laboratory, Hyderabad. In view of
the excellent response of patients in
open clinical trials of athritis, episio-
tomy, transvaginal surgery, dentistry,
trauma and in post-operative caset
wnd good tolerance, “double blind
clinical trials” were organised under
the supervision of selected doctors to
assess its clinical efficacy in compari-
son with oxyphenbutazone and

placebo.

S.C. and S.T. Repsescntations in
Railway Service Commission, Madras

1475. SHRI M. ARUNACHALM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
post of Member-Secretary in the Ser-
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vice Commission Railway, Madras has
fallen vacant with effect from 1st
April, 1980 and the post has not so
far been filled in by a suitable SC/
ST Officer; and

(b) If so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJJUN): (a) and (b). Yes, the
post has fallen vacant from 1-4-1980.
Ag required under the Rules, a panel
of names  including a Scheduled
Caste Officer, has been sent to the
Union Public Service Commission
whose final recomendation is awaited.

Performance of Steam Locomotives

1476. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleaseq to state:

(a) whether any important steps
have been taken to improve the per-
formance of steam locomotives; and

(b) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). No major
capital inputs to improve .esign
capabilities of steam locomotives
have been made.

The manufacture of steam loco-
motives was discontinued in 1971. In
view of the limited load haulage and
speed capabilities of steam locomo-
tives, it is not proposed to undertake
any design changes, Besides diesel/
electric locomotives are better suited
for haulage of through freight trains
both from the point of view af opera-
tional reliability and economy in
maintenance and energy consump-
tion.

Rajagunta-Koraput line

1477. SHRI K. P. SINGH DEO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it ig a fact that the
Government of Orissa has urged the
Centre to have a Rajagunta-Koraput
link;

(b) whether it is also a fact that
but for this link. aluminium gplant
which is likely to come up at Kora-
put, will be seriously handicapped
both for transporting of raw material
and carrying back finished products;
and

(c¢) if so, what action Government
propose to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Yes; for
a new BG rail link between Raya-
gada and Koraput.

(¢) The survey report has been
received in the middle of January.
1981 and is being examined in diffe-
rent Dircctorates of the Ministry of
Railways Investment decision will
be taken in consultation with the
Planning Commission after evalua-
tion of the survey report. .

Trichur-Kuthippuram Line

1478. SHR] A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of RAILWAYS be pleased to state:

(a) when the construction -work
of the Trichur-Guruvayoor-Kuttip-
puram Railway line would start; and

(b) the estimated expenditure to be
incurred on the construction of the
above line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Updating of the
earlier survey for a broad gauge line
from Trichur to Kuttippuram via
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‘Suruvayoor is in progress, Turther
action will be taken after the survey
has been completed, report eaxmined
and the scheme cleared by Planning
Commission.

(b) The cost of the scheme will be
knowp only after the survvey is com-
pleted.

Condition of Indian Doctors in Iran

1479. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of EX-
TERNAL AFFAIRS be Dpleased to
state:

(a) whether Government are send-
ing Indian Doctors to Iran;

(b) if so, the number of such
Doctorg sent to Iran upto the end of
1980;

(¢) the terms and conditions on
which the Doctors are sent; and

(d) whether any complaints have
been received regarding the violation
of these conditions by the Iranian
authorities?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1I P. V. NARA-
SIMHA RAO): (a) Yes, Sir.

(b) 2467 doctors were selected by
Iran through the established channels
up to end of 1980.

(¢) There is a standarq service
contract evolved by the Iranian
Ministry of Health after the revolu-
tion.

(d) Government have not received
any complaints of imposition of any
restrictions which were not already
there in the service contracts of In-
dian doctors in Iran, However, some
difficulties have arisen from time to
time because of the merger of diffe-
rent organisationg with Iranian
Ministry of Health and change of
regulationg by the Iranian Govern-
ment. These mainly pertained to
downward revision of salaries of
doctors working with the defunct Red
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Lion and Sun Society, ctc,, new reg;-
lationg pertaining to overtime work
and house rent allowance and res-
trictions on foreign exchange remit-
tances, Whenever such complaints
were brought to the notice of the
Indian Embassy in Tehran, efforts

were made to arrive at amicable
solutions.
Free time fixed for manual loading

in different ports

1480. SHR1 LAKSHMAN MAL-
LICK. Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the criteria fixed for determin-
ing free time for manual loading in
different ports;

(b) the free time fixed for manual
loading in different ports including
Paradip Port;

(c) whether Government propose
to rationalise the free time fixed for
different ports including Paradip
Port; and

(d) if so, the detailg in this reagrd?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) It is presumed
that the expression ‘“free time for
manual loading” in the question by
Hon'ble Member refers to the recess
time allowed to manual cargo handl-
ing workers during a ghift.

No criteria has been laid down for
determining free time for manual
loading at different ports.

(b) A gtatement showing recess
time for various shifts of meonual
loading operation in the different
ports is attached. Information relating
to Paradip Cochin and Kandla is
awaited.

(c) No, Sir.

(d) Does not arise.
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Statement
Shift Hours Recess Hours
1. Bombay . 1st Shift 08.00 to 17.00 12.00 to 13.00
2nd Shift 17.00 to 23.00 20.00 to 20.30
3rd Shift 23.30 to 06.00 03.00 t003.30
2. Calcutta 1st Shift 06.30 to 15.30 10.30 t0 11.30
2nd Shft 15.30 to 22.30 19.00 to 19.30
3rd Shift 22.30 to 06.30 02,00 to 02.30
In respect of Calcutta Dock Labour Board workers, the recess time in the 3rd Shift is 02.30 to.
03.00 Hours.
3. Madras 1st Shift 06.00 to 14.00 11.00 to 12.00
and Shift 14.00 10 22.00 19.00 to 19.30
3rd Shift 22.00 to 06.00 02.00 to 02.30
4. Visakhapatnam 1st Shift 06.30 10 14.30) No fixed recess,
workers take
2nd Shift 15.00 to 21.30 % recess of about 15
minutes in rotation.
3rd Shift 22.00 t0 04.30 J
5. Monnugao 18t Shift 07.30 to 16.00 12.30 t0 13.00
2nd Shift 15.30 to 24.00 20.30 to 21.00
ard Shift 23.30 to 08.00 03. 30 to 04.00
6. New Mangalore . 1st Shift 08.00 to 17.00 10.00 to 10.30
13.00 10 14.00
2nd Shift 18. 00 to 03.00 20.00 to 21.00

7. Tuiticorin
tutionalised. At

24.00 t0 00.30

Cargo handling operations in Tuticorin Port has not been insti-

present, manual cargo handling operations

arce carried out round the clock. During the continuous manual
cargo handling opcrations the workers are allowed recess time

as below:
Lunch Break

Tea Break
Dinner

Tea with Snacks
Rest

Note:—

Cargo handling operations in New Mangalore are not institutionalised.

12.00 to 13.00
15.00 t0 15.15
18.00 to 19.00
00.00 to 00.30
07,00 to 0700

Workers

are directly engaged by concerned Clearning & Forwarding/Steamer Agents.

Two Tier and Three Tier second calss
Coaches in Rajdhani Express

1481. PROF. RUP CHAND PAL:
Will the Minister of RAILWAYS be
pleased to state whether Government
has any proposal to introduce two tier
and three tier second class coaches

in Rajdhani Express running beiween
New Delhi and Howrah?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): No.
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Jhajjar—Rewari line

1483, SHRI RAJESH KUMAR
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
under consideration to construct a
Railway line from Jhajjar to Rewari
in Haryana State;

(b) if so, whether the survey has
also been conducted; and

(c) if so, the time by which the
work on the project will start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). No.

(c) Does not arise.
Gate Signalg at Gate No. C-24 at
Jaitgar

1484. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that the
provision of gate signals at gate
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No. C-24 at Jaitsar, Bikaner Division,
Northern Railway has been sanction-
ed and signal posts fixed about a year
back;

(b) if so, why the work has not
been completed go far;

(c) whether a demand for provid-
ing telephone line between Sarupsar
and Jaitsar Stations for this purpose
was placed by the Railways to the
Divisional Engineers (Teiegraph) on
25th November, 1980;

(d) if so, whether the telephone
line has since been provided; and

(e) if not, the reasons therefo1?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes, the estimate
was sanctioned and signal post was
also erected in September, 1980.

(b) The work is held up due to
non-availability of some important
materials.

(c) Yes.
(d) No.

(e) The estimate is under ore-
paration by P & T Department and
materials are being arranged.
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National Highways in Kerala

1487, SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) how many National Highways
are in bad condition in Kerala at
present;

(b) the amount of annual central
allocation for the maintenance of
these Highways;

(c) whether any amount was
allowed to lapse during the last year;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) There are two National High-
ways viz. National Highway No. 17
and No. 47 in Kerala, and these are
being maintained to the best possible
extent subject to the overall avail-
ability of funds. Even though there
have been extensive damages to
these National Highways due 1o
heavy and unprecedented rainfall
during the recent past, both these
National Highways have been main-
tained in trafic-worthy condition, and
there has been no report of iraffic
hold-up on account of these damages.

(b) to (d). The fundg for the main-
tenance and repairs of National
Highways in Kerala are placed at the
disposal of the State Government,
after considering their requirement
vis-a-vis the requirements of other
Stateg and the overall availability cf
funds earmarked for the bpurpose.
The allotment made to the State
Government and the expenditure in-
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curred during the last flve years, is
indicateg below:—

Maintenance &

Repairs of National
Year Highways in Kerala
Allotment  Expen-
. diture
(Rs. in lakhs)
1975-76 5615 60 76
1976-27 5802 59" 60
1977-78 U470 7371
1978-79 8555 96 57
1979-8e 103 50 116- 86
1980-81 152° 03 9o 20*
(~o far,
w2

As will pe observed from the above
table, expenditure exceeded the allot-
ment during all these years, and no
portion of the funds allotted lapsed.

DTC Service between Kamala Nehru
Nagar Colony, Ghaciabad and Central
Secretariat

1488. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether it is a fact that Kemla
Nehru Nagar Colony i Ghaziabad is
mainly for Central Government em-
ployees working in Delhi and Ghazia-
bad but there is no DTC or any other
bus service from the colony to the
Central Secretariat, Delhi or to Delhi
and Ghaziabad Railway Stations; and

(b) by when such bus
would begin to ply?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.

(b) The inter-state operation ie
required by reciprocal agreement
between the concerned States. The
DTC hag been granted 10 permits by
the State Transport Authority, Delhi
in pursuance of such an agreement

services
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to operate services in Delhi Ghazia-
bad Interstate route between IS.B.T.
Delhi and bus stand Ghaziabad via
G.T. Road and Central Secretariat
and Regal to Ghaziabad via Yamuna
Bridge near I.T.O. and Mohan Nagar.
D.T.C. buses running upto Ghaziabad
do not touch Delhi Railway Station
or Ghaziabad Railway Station. The
Corporation has, however, provided
31 trips between Regal/1.T.0./Central
Secretariat and Ghaziabad for the
convenience 0f Government c¢m-
ployeeg residing in different colonies/
Mohallas in Ghaziabad, The Ccorpo-
ration cannot unilaterally extend its
services to any point within Ghazia-
bad. As regards, the secrvices bet-
ween the colony and Ghaziabad
Railway Station, the matter falls
within the jurisdiction of State Gov-
ernment.

Rationalisation of D.T .C. Routes

1489, SHRI BHEEKHABHAIL: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government had
received some suggestiong in 1980
regarding rationalisation of some DTC
routes, including route Nos 912 &
913,

(b) if so, what action was taken
thereon;

(c) whether it is possible to run
either of these two route via R P.
Bagh. Ashok Vihar through the
Northern Railway overbridge or 1n-
troduction of a mini bus route
accordingly;

(d) if so, by what time; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) The following suggestions were
received by the DTC:—

(i) Extension of route No. 913
from Punjabi Bagh Terminal
to Rani Bagh Shakurbasti,

3881 LS—S

(ii) Change in the route of route
No. 909,

(iii) Increase in the frequency of
serviceg of routes 911, 930 and
951 from Rani Bagh to
various destinations.

(b) Frequency of services of route
No. 930 operating between Rani Bagh
and Kendriya Terminal has since been
stepped up from 20 minutes to 15
minute; w.ef. 5-9-80. A new route
No. 932 has also been introduced from
10-1-81 to operate between Rani Bagh
and I.S.B.I. via R. P. Bagh and Delhi
University.

(c) to (e). It has not been consider-
ed advisable to disturb route 912 and
913 which are well establish services.
It is not feasible to introduce a new
mini bus route as all existing mini
buses are employed on other routes
from where they cannot be with-
drawn. A new route No. 163 has been
introduced we.f, 16-11-80 between
Saraswati Vihar and Railway Station
which rung via Pritampura, Ashok
Vihar, New Railway Over-bridge
connecting Ashok Vihar with G, T.
Road, R. P. Bagh, G. T. Road and New
Courts etc. The route covers almost
all the areas as have been suggested.
Another new route 932 links Rani
Bagh with R. P, Bagh, Azadpur,
University and 1S.B.T.
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Meetings of Indo-UAE Joint
Commission

1491. DR, VASANT KUMAR
PANDIT: will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether the meetings of the
Indo-UAE Juint Commission have
been successfu] in identifying invest-
ment in India on different projects, if
so details thereof;

(b) has any concrete proposa] been
finalised with petrodollar UAE and
the details thereof; and

(cy whet other agreements of
bilateral economic beneflt were consi-
dered and finalised?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) The third meeting of the
Indo-UAE Joint Commission which
wags held in New Delhi on December
20, 1980, inter alia discussed in
genera] the steps that should be taken
to promote increased UAE financial
participation in development projects
and joint ventures, especially in the
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fields of energy petro-chemicals, hotels
and hospitals.

(b) and (¢) A number of specific
proposals are being discussed.

As such proposals entail detailed
studies, the finalisation of bilateral
agreements would take some time.

Representations from Ticket Checking
Staft

1492, SHR]I D. S. A, SIVAPRAKA-
SAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether representations or
petitions from ticket checking staff of
Madurai Division have been received
for redressal;

(b) if so, what are their grievances;
and

(c) what steps Government have
taken thereon?

The DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) and (c). In accordance with the
Government's policy, staff representa-
tions received from different sources
are given due consideration and action
as considered necessary is taken. The
representations of all categories of
staff including the Ticket Checking

staff are considered and dealt with
through the various tiers of the collec-
tive bargaining machinery—Perma~
nent Negotiating Machinery and the
Joint Consultative Machinery and also
in jnformal discussions.

Roads Upgraded as National Highways
Since 1970

1493, SHRI SAMAR MUKHERJEE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the number of roads in the
country which have been upgraded as
National Highways since 1970 with
their names in each State;

(b) whether any roadq in West
Bengal has been upgraded as a Na-
tional Highway during the above
period; and

(c) if not the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b), Presumably, the Member
is referring to the roads declared as
National Highwaysg since  1970.
Information jn regard to the number,
names and the States through which
the National Highways so declared
(as Nationa] Highwuays) pass is given
in the Statement enclosed. It will be
seen therefrom that National Highway
No. 31C passes through West Bengal.

(c) Does not arlse.

Statement

—_—

SI. N.H. Name of route State through which it
No. No. passes
T a2 3 4
o1y Pathankot—Amritsar—Bikaner—Jaisalmer— Punjab, Rajasthan and
Sanchor—Samakhiali (Kandla) Gujarat.
. 8 Chandigarh,  Punjab and
z 21 Chandigarh—Manali Himachal Pradesh.
Karnataka.

3 48 Neelamangla (Bangalore) —Hassan—Manga lore

—_
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! 2 3 4
4 17 Panvel—Pana ji— Mangalore— Kozikode— Maharashtra, Goa, Karna-
Edapally. taka and Kerala.
7A Palyankottai—Tuticorin Tamil Nadu.
6 5A Haridaspur—Paradcep Port Orisa.
7 23 Chas-Gola—Ormanjhi— Ranhchi— Gumla— Bilar and Orissa.
Rourkela—Barakot—Junction with National
Highway No. 42 ncar Talcher.
8 17A Cortlim—Marmugao Goa.
9 4\ Belgaum—Pana ji Karnataka and Goa.
s 36 Nowgong—Dimapur Assam and Nagaland .
11 44 Shillong—Passi—Badarpur—Agartala Mecghalaya, Assam and
Tripura.
12 1B Batote—Doda—Kishtwar Jammu and Kashmir.
15 BC Chiloda—Gandhinagar—Sarkhe;j Gujarat.
14 nC Highway starting from ncar Galgalia—Junction  \West Bengal and Assam.
with National Highway No. 31 near Bijni.
15 5 Paikan—Dalu Assam and Meghalaya.
16 52 Baihata Charali—Pasighat—Junction  with Assam and Arunchal Pradesh.
National Highway No. 37 near Saikhoaghat.
17 52A Bander Dewa—Itanagar Assam and Arunachal Pradesh.
18 53 Highway starting from near Badarpur—Imphal Assam and Manipur
19 5% Silchar—Aizawal—Lunglei Assam and Mizoram.

In addition to those, recently National Highway No. 12 has been extended from Biaora to

Jaipur.

News-Item Entitled ‘Indian Mission
Staff Paid below U.S. Limit’

1494. SHRI S, M. KRISHNA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government’s atten-
tion hag been drawn to the news jtem
‘Indian Mission staff paid below U.S.
Limit’ appearing in the ‘Indian
Express’, New Delhj dated the 2nd
February, 1981;

(b) it so, the’facts thereof; and

(c) the reaction of Government

thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) and (c), Our staff in Missions
and Posts abroad are paid according
to Goverrrment of India rules and not
according to the regulationg of any
foreign Governments, Revision of
these emoluments is done periodicall
S0 ag to neutralise some if not all, the
inflationary factors in a  specific
economy abroad. A decision in prin-
ciple has already been taken to sang-
tion some increase in the emoluments
paid to Indian Mission's staff in the
United States. The decision shall be
implemented after the completion of
certain proposals about staff reduc-
tions,
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Bus Service jn the Capital

1495. SHRI S. M. KRISHNA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether jt js a fact that the
D.T.C. services in the Capital have
very much deteriorated, there are
long-standing queues; commuters are
huddled in the buses in peak hours
like animals; their services are very
erratic and number of trips are
missed;

(b) whether there js over-crowding
in mini-buses in Delhi and whether
they are immune f{rom over-loading;
and if not, what action has been taken
to stop such over-loading which is at
times more than double thce authorised
capacity;

(cy what steps have been or are
being taken to improve the Bus ser-
vices jn the capital particularly at
this juncture when due to rise in fue]
prices, a very large number have
taken to trave] in Buseg alone; and

(d) what has happened to the ven-
ture of putting matadors or small
buses on a point-to-point run?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) No, Sir. It js not correct to say
that D.T.C. services have deteriorated.
However, during peak hours there is
over-crowding in buses,

(b) Lega) action js taken by the
Enforcement  Authority of Delhi
Administration and Delhi Police
against such over-loading. Action
is also taken by DTC against
the minj bus owners who are operat-
ing their buses under DTC whenever
specific complaint is received in termg
of the provisions of the agreement
entered into by DTC with these
operators, However, during peak
hourg it sometimes becomes jn-escap-
able as passengers force their way
into the bus in spite o refusal by the
conductor.

(c) DTC hasg formulated a Five
Year Plan detailing the schemes
which will enable provision of ade-

quate transport services to the com-
muters jn Delhi. The over-crowding
is expected to be reduceq with the
availability of planned wadditionality
of buses and infra-structural facilities.
The current year’s plan provides for
augmentation of 630 new buses and
reduction jn the number of held-up
buseg thereby increasing fleet utilisa-
tion. Further, the Corporation im-
proving its repairing capacity and
work on its second centra] workshop
i1s in progress,

Over-crowding in buses will also
be reduced with the introduction of
electrified ring railway in the capital.

(d) The matter is under considera-
tion of Delhi Administration.
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Railway Workshop at Jamalpur

1498. SHRI DHARAMBIR SINHA-
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether therc has becen a
persistent demand from the Small
Scale Units of Jamalpur and Monghyr
that spare parts and other sundries
should be purchased locelly for the
consumption of Railways Workshop
at Jamalpur; and

(b) the tota] quantity of purchases
made annually and the cost involved
in it for purchases made in Calcutta
and Monghyr (including Jamalpur)?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) The total purchaseg made
directly by Jamalpur during the last
12 months is Rs. 6.64 lakhg out of
which the purchases -nade from Cal-
cutta is Rs. 6.23 lakhs and from
Monghyr (including Jamalpur) is
Rs. 041 lakhs.

WA IET A frsa
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Pasvenger for DT.C. Buses at bay
between depot and Starting point

1500, SHRI SUBHASH YADAV:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a)y whether jt is a fact that the
Delhi Transport Corporation Buses
while coming out of their Depots for
their starting point dv not lift passen-
gers at bug stands en-route the con-
cerned Depot and their starting point
and also after terminating at their
terminating point going to the Depot;
and

(b) whether Delhi Transport Cor-
Poration propose to jssue instructions
to al] drivers and conductors of Delhi
Transport Corporation buses to lift
passengers while coming of Depots
upto their starting point and while
going to Depots from their terminating
Points?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) No, Sir.

(b) There are standing instructiong
to the bug crew that the buses must
Pick up passengers while going from

a depot to their starting point as also
while going back to the depot from
their terminating point after finishing
their duty.

Demand of Sleeper Coaches

1501, SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of RAILWAYS
be pleased to state:

(a) the time by which the Railway
will fully meet the demand of sleeper
coaches; and

(b) the other steps which are being
taken to provide sleeper berth in
second class coaches for each and
every passenger?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.-
LIKARJUN): (a) and (b). Adequate
number of sleeper coaches are already
available to meet the requirement of
schedule services fully. Additional
sleeper coaches gre also on production
to meet future demands.

Providing Lights in Second Class
Compartments of 161 UP Tata-
Amritsar Express

1502. SHRI HARIHAR SOREN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the lights of second class com-
partments in the 161 Up Tata-Amrit-
sar Express do not function regularly
at night,

(b) whether it is also a fact that
the concern railway authorities do not
take necessary action in sipte of re-
peated complaints from the various
passengers; and

(c) if so, the steps Government
propose to take ty provide light
arrangement in this above train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL~



143 Written Anstwers

LIKARJUN): (a) The lights of II
Class compartments of 161 Up Tata-
Amritsar Express at night function
satisfactorily,

(b) No. Defects if any, noticed or
reported are attended to.

(c) With a view to improve the
lighting on these trains, staff are re-
gular]y instructed to ensure good and
satisfactory lighting.

Permission to comstruct sulphuric
Acid Tank near Salt Berth in Tuti-
corin Port

1503. SHRI D. S. A, SIVAPRAKA-
SAM: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it jg a fact that the
present Chairman and Assistant Tra-
flic Manager, Tuticorin Port Trust
have permitted M/s. SP.IC. to con-
struct sulphuric acid tank near salt
berth on the condition that M/s.
S.P.IC. should give only ground rent;
and

(b) whether it is also a fact that the
previous Chief Engineer (Adminis-
tration) and the Traffic Manager re-
fused to give permission to M/s.
S.P.IC. to building such a tank onthe
ground that acid tank would damage
the port?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) In January 1979, M/s.
S.PIC, hag been permitted to erect
acid storege tanks near salt berthin
the interest of the growth of traffic.
They were allotted land for construc-
tiom of storage tanks on the usual
formg and conditions approved by the
Government for the long term lease.
Besides, groupg rent, a minirnum
guarantee of Charfage dues for mini-
mum import of 60,000 tonnes of phos-
phoric acid per annum ig also charge-
able from M/s, S.PIC. as per the
terms and conditions.

(b) No, Sir.
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Manufactured Wagons stabled

1504. PROF. MADHU DANDA-
VATE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) tne number of wagons which
are already manufactured but are
stabled due to want of wheel-sets;
and

(h) how much time will be requir-
ed for the import of wheel-sets from
other countries so that all the stabl-
ed wapgons may be put into opera-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) As on
31-1-1981, 1,045 wagons in terms of
four wheelers were lying stabled in
the premises of wagon building units
for want of wheelsets.

(b) Arrangements for matching im-
ports of wheelsets for wagon produc-
tion requirements and for releasing
wagons stabled have been made. It
is expected that all the stabled
wagons would be released progressi-
vely within the next 4-5 months.

Development of Dadar Station

1505. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS hbe pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment intend to develop Dadar
(Bombay-Maharashtra) Station so as
to facilitate inter-change between
Central and Western Railways; and

(b) if so, when the work will start
and the period for the completion of
the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b)., With
the opening of the Diva—Bassein Link
and the consequential possible
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reduction of Goods Traffic moving via
Dadar, the Government are contem-
plating to provide additional covach-
ing facilities at Dadar. The scheme
is yet to be formulated.

Per capita expenditure incurred to
Health Care Programmes

1506. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
10 refer to the reply given to Un-
starred Question No. 1506 on the 27th
November, 1980 re. per capita expen-
diture incurred on health care pro-
gramme and state;

(a) whether it is a fact that pgrants
given by the World Heal!th Organi-
sation are taken into account while
calculating the per capita annual ex-
penditure incurred on Health Care
Programme; and

(b) it so, the total amount receiv-
ed from World Health Organisation
and other International Agencies in
this behalf during the years 1973-74
1o 1976-777

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
The information is being collected
and will be laid on the Table of the
House.

Koraput—Rayagada Line

1507. SHRI GIRIDHAR
GOMANGO:

SHRI K. PRADHANTI:

W1ill the Minister of RAILWAYS
be pleased to state:

(a) whether his Ministrv have re-
ceived survey report of rail line from
Koraput to Rayagada from M/s. Rail
India Technical and Economic Ser-
vices;

(b) if so, the details thereof;

(¢) whether the survey report has
been examined by the concerned
authority of his Ministry;

(d) the result of examination there-
of;

(e) whether the said survey report
will be sent to the Planning Commis-
sion for approval to include in the
financial year 1981-82 for construc-
tion;

(f) if so, when; and

(g) the steps taken by his Ministry
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (g). The
survey report has been received in
the middle of January 1981 and is
being examined in the  difFerent
Directorates of the Ministry of Rail-
ways. Investment decision will be
taken in consultation with the Plann-
ing Commission after evaluation of
the survey report. The question of
including this line for constrnuction in
the 6th Flan period is already under
active consideration.

The objectives of the proposed
Koraput-Rayagada line are to serve
as an alternate route to Kuttavalasa-
Kirandul railway line whose through-
put is limited to 10 million tonnes
per annum for movement of iron ore
for export to Japan and for use in
the steel Plant at  Visakhapatnam
and to serve the proposed Alumina
Complex at Damanjodi. The main
features of the survey are:

Length of Koraput-

Ravagada line 174 32 kms.
Estimated cost Rs. 112 10 crores
Number of stations . 12

Estimated earnings

from all traffic Rs. 39: 95 crorcs

Working expenses

(6th year of earning) Rs. 25- 76 ~rores
Internal rate of

return . . 1o- g%

Vacuum Certificates from Coal Pilots
1508, SHRI A. K. ROY: Will the

Minister of RAILWAYS he pleased
to state:

(a) whether Government have re-
ceived a telegram from the Divisional
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Secretary, All India Loco Running
Staff Association regarding illegal
order of Divisiona]l Railway Autho-
rity, Dhanoad by compelling the dri-
vers of Patratu to work the Coal
Pilots without vacuum certificates;

(b) if so. the details alongwith the
reasons for the withdrawal of vacuum
certificates from coal pilots;

(c¢) whether it is permitted under
the Rules and Safe Working to work
the trains without vacuum certifi-
cate;

(d) whether the approval of Com-
missioner of Railway Safety was
taken for withdrawal of vacuum cer-
tificate from coal pilots; and

(e) the action taken by Govern-
ment to ensure safe working?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) and (c). Coal Pilot Working
Rules for Patratu do not stipulate
issue of fresh vacuum certificate. This
is also not consiaered necessary as
empty rakes duly inspected and duly
provided with wvacuum certificates
are received at Patratu and despatch-
ed to colliery sections after change of
power and crew only. Thus the ques-
tion of withdrawal of vacuum certifi-
cates from coal pilots aoes not arise.

(d) Does not arise, as the present
practice is according to the existing
rules.

(e) The existing Coal Pilot Work-
ing Rules have been framed keep-
ing aspects of safe working in view
and these are being followed.

Charging of Coal Consumers

1509. SHRI SATISH AGARWAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
President, Federation of Indian
Chambers of Commerce and Industry
has drawn his attention to the unjust
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way the coal consumers are now
being charged;

(b) whether the consumers present-
ly are to pay according to the capa-
city of the wagon and 5 tonnes more
whereas according to the industry,
the wagon is never loaded full and
in the process. the consumers are
defrauded; and

(c¢) if so, whether Government
have examined the difficulties of the
coa] consumers and whether they
would charge according to the ac-
tual load carried in a wagon in place
of the notional loads as at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) At a nieeting
with the Railway Minister, the Pre-
sident Federation of Indian Cham-
bers of Commerce and Industry rais-
ed the question of levy of freight
charges on coal in BOX wagons om
marked carrying capacity plus five
tonnes,

(b) and (c¢). Freight charges on
coal loaded in BOX wagons are levi-
ed on carrying capacity plus five ton-
nes since BOX wagons are capable
of being loaded to that extent. There
is no question of notional load nor
of defrauding the consumers or
causing them any difficulty by the
railways. Underloading by collieries,
if any, is not the responsibility of
the railways.

Feasibility of an Economic Line
between Tuticorin and Colombo

1510. SHRI K. T. KOSALRAM: Will
the Minister of SWIPPING AND
TRANSPORT be pleased to state:

(a) whether Shri Koil Pillai, the
former administrator of Tuticorin
Port had submitted an economically
feasible line between Tuticorin and
Colombo, since there is enough tra-
fic potential even for a daily service;
and
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(b) if so, the action taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) No, Sir.

(b) Does not arise,
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Mobile Health Units in Rural Areas

1512. SIIRI MUKUNDA MANDAL:
Will the Minister of HEALTH AND
FAMILY WELFARE 'be pleased to
state:

(a) whether Government have any
programme to provide Central assis-

150

tance to States to open Mobile Health
Units in the rural areas;

(b) if so, whether any assistance
has been given to West Bengal Gov-
ernment under this head; and

(c) how many villages of each dis-
tricts of West Bengal have been bene-
fited by this programme?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (o).
There is no such proposal under the
consideration of the Government of
India. However under the re-orienta-
tion of Medical Education Scheme,
three mobile clinics have been pro-
vided to each medical college in the
country. In West Bengal. 21 mobile
medical clinics have been supplied to
the sevenr Medical Colleges in the
State. These mobile clinics are meant
for service in the three Primary
Health Centres attached to each
medical college.

Halt between Chhota Ambona and
Kaloobathan

1513. SHRI A. K. ROY: will the
Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No. 4444 on the 18th Decem-
ber, 1980 regarding Halt between
Chhota Ambona and Kaloobathan
and lay a copy of the detailed re-
ports based on which the provision
of a I{alt between Chhota Ambona
and Kaloobathan has been consider-
ed not feasible from the engineering
and the operating points of view?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): The proposa! for
opening of a halt station between
Kaloobathan and Chhota Ambona
stations only 9 Kms. apart on the
Grand Chord line in Asansol Divi-
sion has not been found feasible on
the following grounds:
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(i) The site for the proposed halt
is on a graded section—rising in up
direction and falling in down direc-
tion.

(ii) No platform at the proposed
site can be constructed because it
will cause infringement due to
existence of the electric masts out-
side the tracks.

(i1i) The Section is heavily
saturated and provision of a halt
would adversely affect the opera-
tion on the Grand Chord Section.

C.I.C. Section of Dhanbad Division

1514. SHRI A. K. ROY: Will the
Minister of RAILWAYS Dle pleased
to state:

(a) whether there was a serious
agitation of the local people resulting
in suspcnsion of Train movements in
C.I.C. Section of Dhanbad Divisiun
Eastern Railway against illegal ap-
pointment of Railwaymen's sons only
wice regular vacancies «anq casualties
of class IV workers in Diescl shed,
Patratu;

(b) if so, the total number of
vacancies in class IV cadre and re-
quirements of such staff for casual-
ties as on 1st Jan. 1981;

(c) the details of appointment of
the sons of Railwaymen indicating
their designation, dates of retirement
etc. against regular vacancies and
casualties in Diesel Shed, Patratu in
1977, 1978, 1979, 1980 angq 1981; and

(d) the policy of Government re-
garding appointment as substitutes
in Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (c). Infor-
mation is being collected and will
be laid on the Table of the Sabha.

(d) Substitutes are engagedq on re-
gular scales of pay and allowances
against vicancies of group (C) and
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(D) categories where it is not pos-
sible to fill] the posts from existing
leave reserve. The substitutes as far
as possible, gre drawn from a penal
of suitable candidates selecteq for
group (C) and (D) posts. Substitutes
in group D are screened for regular
absorption by screening Committee.

Hooliganism at Gwalior Roilway
Station

1515. SHR] K. PRADHANI:
SHRI G. Y. KRISHNAN:
SHRI CHINTAMANI JENA:
SHRI N. E. HORO:

SHRIMATI GEETA MU-
KHERJEE:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government's atten-
tion has been drawa to the ‘Hindus-
tan Times' dated 28th January, 1981
that about 500 students who wanted
to visit New Delhi to witness the
Republic Day without a ticket in-
dulgeq in unprecedented hooliganism
at the Gwalior Railway Station; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b). Yes.
The details as reported are as
under: —

On the night of 25-1-1981 there
was a heavy rush on the Gwalior
Railway Station platform due to
enthusiasm on the part of people in-
cluding students to proceed to Delhi
for witnessing the Republic Day
Parade on 26-1-1981. Soon after the
departure of 359 DN-—Jhansi-Agra-
Cantt, Passenger, from Gwalior Sta-
tion, some miscreants amongst the
crowd started teasing the lady pas-
sengers waiting on the platform.
This createq commotion and the Sta-
tion authorities alerted Government
Railway Police and Railway Protec-
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tion Force Staff. As their strength
was too meagre to control the situa-
tion the situation, Civil Police autho-
rities were approached and they
rushed to the station with re-enforce-
ment. Crowd so gathered on the plat-
form were persuaded to disperse and
when they did not heed the police
made a mild lathi-charge. Some per-
sons who ran towards Gwalior Goods-
Shed set ablaze the bales of hay be-
longing to Military lying there. The
fire enigne was summoned, which
brought the fire under control.

In the meantime, 21 DN Dakshin
Express arrived Gwalior at 00.30 hrs.
on 26-1-1981. In this train about 200
students without tickets haq already
entcred the reserved compartments
at Jhanisi and were on their way to
Delhi to witness the Republic Day
function. The Railway staff on duty
at Jhansi had persuaded them to
vacate the 1st class coaches. The
number of students being very large
the authorities did not succeed in
getting the compartments vacated.
As such they had sent a message to
Gwalior to tackle the situation there.

At Gwalior, 35 mentioneq above,
the situation was still worse. A large
number of students without ticket
had already gathered at the plat-
form. They also tried to get into the
reserved compartments. When they
were prevented, they started pelting
stones and damaged the railway pro-
perty ang the windows of the coach-
es, They also damaged/looted the
parcels lying on the platform. As a
result of heavy stone throwing,
Superintendent of Police, Gwalior and
some police personnel sustained in-
juries. Finally, the police was able
to manage the situation and the train
left Gwalior after a detention of 1
hr. and 35 minutes.

The Government of Madhya Pra-
desh has ordered ; Magistarial En-
quiry to be held by Smt. Raju Reh-
man, Deputy Secretary,

GRP/Gwalior (BG) has also re-
gistered the case at crime No. 9/81

u/s 354, 426, 336, 435, 147 and 149 IPC
and 120/131-IRA on 26-1-1981 and
are investigating it.

Dacoities in N.E.F. Railway during
the last siv months

1516. DR. GOLAM YAZDANI: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) how many cases of dacoities
occured in the Darjeeling Mail, Gour
Express and New Jalpaiguri passen-
ger, Kamprup Express and Janata
Express in N.E.F. Railway between
Barsoi Junction and Ajimganj junc-
tion during the last six months upto
January, 1981;

(b) whether it is also a fact that
all these trains to and from Calcutta
are night trains and from Calcutta to
Kishanganj and vice-versa;

(c) whether Government have any
plan to introduce a few day trains to
and from Calcutta in the above line
to avoid dacoities; and

(d) what steps Government have
taken to prevent and deal with these
dacoities?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No case of robbery/
dacoity was reported in these trains
in between Barsoi Junction and Azam
Nagar Railway Station during the
last six months upto January, 1981.

(b) Yes.

(c¢) Introduction of an additional
train between Calcutta and North
Bengal region is not operationally
feasible at present due to line capacity
constraints in sections en route, in-
adequate maintenance facilities at the
terminals and non-availabilty of re-
quisite resources by way of coaching
stock and power.

(d) Although there has been no
case of robbery/dacoity in the trains
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in Barsoi-Azamnagar section, yet the
following preventive measures are
being taken to prevent robberies/da-
coities in passenger trains:

(i) All important and vulnerable
night passenger trains are provi-
ded with Government Railway
Police escorts.

(ii) Plain clothed staff of Govern-
ment Railway Police keep on eye
on movement and activities of cri-
minals.

(iii) Drives are launcheq by Gov-
ernmeni Railway Police with the
co-operation of the District Police
to apprehend culprits.

(iv) Surprise checks on perfor-
mance of duties of the escorts are
conducted by supervisory officers of
Government Railway Police.

(v) Vestibuled doors of coaches
are closed between 2200 hrs. and
0600 hrs.

(vi) TTEs/Attendants/Conductors
of coaches have instruction to re-
main vigilant and prevent entry of
unauthoriseq persons into the coach-
es particularly reserved compart-
ments.

(vii) When there is spurt of crime
in a particular area, the attention
of the State Government concern-
ed is drawn for better protection to
railway passengers and necessary
assistance is rendered whenever re-
quired,
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Providing a stoppage of Dadar-Madras
Express at Krishna

1521, SHRI R. K. MHALGI: will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the
Telugu Vikasa Mandali, Govdevi Road.
Ambarnath (District Thana), Maha-
rashtra has vide their letter No. TVM/
95/80-81 dated 12th December, 1980,
requested the Railway Minister to
Halt the 11 Dn and 12 Up, Dadar-
Madras Express at ‘“Krishna” Railway
Station (South Central Railway);

(b) if so, what decision has been
taken by Government in this regara;
and

(¢) if not, when the same is likely
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) The proposal for stoppage of
11/12 Dadar-Madras Express ig under
examination,
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(c) Decision in this regard will be
taken before the issue of April, 81
time table.

Memorandum again®t re-introduction
of the Knor Brake system on EM.U.
stock

1522. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether it is a fact, that on
or around 12th October, 1980, about
96 motormen of the Central Railway,
(working in Bombay Sub-urban area)
have submitted a memorandum to the
General Manager, Central Railway
Bombay, against the proposed re-in-
troduction of the ‘Knor’ Brake sys-
tem on E.M.U. stock of sub-urban ser-
vices;

(b) the salient points of the said
representation;

(c¢) what decision Government have
taken in this connection with reasons
thereof;, and

(d) if not, when a decision is likely
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) The salient points of the repre-
sentation are as under:—

(i) The ‘Knor Brake System' does
not have the gradual release or
application;

(ii) There are frequent failures
of the Electro-Pneumatic and Auto
Brake Systems;

(iii) The brakes do not come on
immediately on moving the handle.

(c) and (d). The Government has
asked the Research, Designs & Stand-
ards Organisation to look into these
complaints and improve the equip-
ment in consultation with the sup-
pliers. A final decision will be taken
on receipt of the report of RDSO.,
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Helping Arab struggle

1523. SHR] S. M. KRISHNA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether while addressing a
public meeting organised by the Indo-
Arab League at Hyderabad on the
2nd February, 1981 in connection with
the celebrations of the dawn of the
15th century of Hijri-Islamic calen-
dar and year of Holy Jerusalem, the
Prime Minister reiterated India's sup-
port to the Arab cause on the Pales-
iine question and the city of Jeru-
salem; ang

(b) if so, the further steps being
taken by India to help the PLO in
its struggle for a homeland?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRj P. V. NARASIMHA
RAO): (a) Yes, Sir,

(b) India continues to be in the
fcrefront of support to the Palestine
people in their struggle for attainment:
of their inalienable rights. The latest
step in this direction was the Declara-
tion issued after the Non-Aligned
Foreign Ministers’ Conference held in
Ncw Delhi from February 9 to 13
where India maintained its unwaiver-
ing and total support for the P.L.O.

Super powers activities in Indian
Ocean

1524. SHRI R, P. GAEKWAD:
SHRI G. Y. KRISHNAN:
SHRI CHINTAMANI JENA:
SHRI R. N. RAKESH:
SHRI BHOGENDRA JHA:
SHRI G. NARASIMHA

REDDY:

Will the Minister of EXTERNAL
AFFAIRS .be pleased to state:

(a) whether Government are aware
that West Asia ang particularly Indian
‘Ocean has been a Super Powers play-
ground posing severe threat to the
peace and security of the neigibour-
ing countries;
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(b) whether it is a fact that certain
Super Powers have recently inc.'eased
their force in the Indian Ocean;

(c) whether it is also a fact that
a Super Power has further strengthen-
ed their base in Diego Garcia in
Indian Ocean; and

(d) if so, the steps taken or pro-
posed to be taken to diffuse tension
in the Zone? :

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (c). Government has
noted with concern the sharp in-
crease in Great Power military pre-
sence in the Indian Ocean. It has
also been noteq that facilities at
Diego Garcia base are being expan-
ded. This has resulted in the intro-
duction of further tensions in our:
neighbourhood and has, therefore, had
a detrimental impact on our security
environment.

(d) India has reiterated on several
occasiong its firm support for the De-
claration of the Indian Ocean as a
Zone of Peace in terms of the UN-
Resolution of 1971. India has consis-
tently opposed Great Power military
presence in the Indian Ocean which
introauces new tensions and conflicts
in our neighbourhood and constitutes.
a threat to peace and gtability. India
is working with other Non- Aligned
littoral and hinterland States to pre-
serve the concept contained in the
1971 Declaration which envisages the
elimination of Great Power military
presence from the Indian Ocean.
India supports the convening of the
Indian Ocean Conference in 1981,
with a view to implementation of the
1971 Declaration.

Conversion of MG lines approved

1525. SHRf K. RAMAMURTHY:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) the metre gauge lines that have
been approved for conversion into
broad gauge line during 1977-78, 1978~
79 and 1979-80; and
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(b) the details of such conversion
along with the quantum of invest-
ment made in the conversion, Divi-
sion-wise?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). A State-
ment is attached.

Statement

Name of the Project Length

in Kms.

Year of
inclusion

Estimated
cost (Rs.
in crores)

Remarks

Varanasi—Bhatni 163 77.78

Delhi— Sabarmati 925 77.78

Barauni-Katihar 182

Bangalorc-Mysore N 138

78.79

79 .80

21.19 Work started during 1980-81.

150.00 The project though included
in the Budget for 1977-78
has, however stll not been
cleared by the Planning
Commission. The matter is.
being pursued with them. The
work  will be taken in hand
after this project is cleared
by the Planning Commis-
sion and adcquate funds.
allocated  to this projects.

has bLeen
1978.
upto date pro-
The target

Urgency certificate
sanctioned in  June
The overall
gress is 28°,.
date for completion of this
gauge conversion project s
qoth June 1982.

20.59

15.06 The overall upto date progress
is 3.5%. The target date of
completion is 1g82.

Buildingg for Indian Embassies
Abroad

1526. SHRI K. RAMAMURTHY:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the names of Indian Embassies,
High Commissions and Legations
including Consular Offices which are
located in our own buildings;

(b) the names of Indian Embassies,
High Commissions and Legations
including Consular Offices which are
located in rented buildings and the
total annual rent being paid (in
rupees);

(c) the steps being taken to pur-
chase land and construct buildings
for our Embassies etc. abroad; and

(d) in how many cases the land
has been purchased but building plans
have not yet been sanctioned by Gov-
ernment?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The required
information is given in the enclosed
statements I & II laid on the Table
of the House. Placed in library. (See
No. LT-1965/81).

(c) In view of the easier availability
of foreign exchange in recent Yyears,
the Government have steppeq up their
programme to purchase and cons-
truct property requirements in Mis-
sions and Posts abroad. A five-year
Plan, accepted by the Government
and spanning the period from 1980 to
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1985, envisages a total investment of
Rs. 70 crores. The amount earmar-
ked for the current flnancial year
has alrcady been exhausted.

(d) A list of countries where land
has been acquired but where cons-
truction has not commenced so far is
given in the encloseq Statement No.
III. It is hoped that the necessary
formalities for preparing the build-
ing plane will be completed soon.

Expenditure on Indian Embassies

1527. SHRI K. RAMAMURTHY:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the number of staff in our High
Commission in UK. and Embassies in
Europe including the USS.R. and the

annual expenses incurred on them
during 1979-80;

(b) the number of staff in our Em-
bassies in the U.S.A. (exclusively) and
staff in embassies in the Latin Ame-
rican countries including the annual
expenses on them during 1979-80; and

(c) the number of staff in our Em-
bassies in Asian and Middle-East-
countries and the annual expenses in-
curred on them during 1979-80?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (c). The attached lists
contain the required information on
the s<ta® maintained bv the Ministry
in the Hieh Commission/Embassies
etc. and the exoenditure incurred
thereon during 1979-80.

Statement

Staff Strength  Annual
Expenxa
in Rs.
(a) (i) High Commission in U.K. (l.ondin) 319 3.48,67.500
(ii) Embaasses etc. in Europe 575 7.88,48,367
(Ireland, Greece, Federal Republic of Geamany,
Switzerland, Belgium, Denmark, Netherlands,
Finland. Portugal. Spain, Norway, France, Itlay,
Sweden, Austria, Yuguslavia, German Democratic
Republic, Rumania, Hungary, U.S.S.R,, Czecho-
slovakia, Bulgaria, Poland and Turkey).
(b) (i) Embassy of India, Washington . B . 169 2,04.15.060%
(i) Embassies in Latin American countries . 4 103 1,38,83,070
(Mexcico, Colombia, Brazil, Argentina, Venezuela,
Peru, Panama, and Ch'le)
(c) (i) Embassies etc. in Asia and Middle East . . 1759 11,42,79,977

(Thailand, Indonesia, Malaysia, Singapore, Mon-
golia, Hongkong, Philippines, China, Democratic

People’s Repuhlic of kerea, R
Japan, Socialist Republic of

ublic of Korea,
fictnam, Laos,

Sri Lanka, Bangladesh, Pakistan, Afghanistan,

Nepal, Burma, Maldives, Bhutan,
Letanon, Iran, Syria, U.AE. Ba

ordan, Iraq,
in, Yemen

Arab Republic, People’s Democratic Republic of

Yemen,
and Arab Republic of Egvpt.)

atar, Saudi Arabia,

Kuwait, Oman,
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Major reasons for accidents and
replacement of Railway lines

1528. SHR1 JAGPAL SINGH:
SHRI RASHEED MASOOD:
SHRI RAM VILAS PASWAN:.

SHRI CHANDRAJIT
YADAV:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that one
of the major reasons for the recent
spate of railway accidents was non-
renewal of tracks on time and the
rails having developed cracks;

(b) if so, whether Government
have made any survey to find out the
railway lines which require to be
replaced; if so, the result thereof; and

(c) the programme, if any drawn
up by Government to replace the de-
fective lines expeditiously stating the
financial implications involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) and (c). No. However, the
track renewal programme is a regular
yearly feature and it is renewed on
age-cum-condition basis depending
upon the availability of funds.

Deaths by Snake Bite

1529. SHRI JAGPAL SINGH:

SHRI RAJESH KUMAR
SINGH:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether any assessment has
been made by Government with re-
gard to deaths by snake bite in the
country;
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(b) if so, the average number of
such deaths during the last two years,
State-wise;

(c) whether Government contem-
plate to formulate a national pro-
gramme to control and to minimise
deaths on account of snake bite; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHR; NIHAR
RANJAN LASKAR): (a) and (b).
Snake bite is not notifiable and hence
data on cases and deaths due to snake
bite is not readily available.

Information on deaths due to snake
bite collected by the Central Bureau
of Health Intelligence of the Direc-
torate General of Health Services
from the various hospitals in different
States, for the years 1976 and 1977
is given in the Statement. This data,
however, suffers from limitations since
information from gall the States was
not available and glso because the
coverage of Hospitals in different
States during this period was «ot
known.

(¢) No.
(d) Does not arise.

Statement

State-urise hospital deaths dus to snake bite
duning 1976 and 1977

Deaths
due
State Year w
snake
bite
1 2 3
Andhra Pradesh . 1976 49
1977 59
Assam . . 1976 2
1977 1
Haryana . . 1976 1t
1977 14




169 Written Answers PHALGUNA 7, 1902 (SAKA) Written Answers 170

i 2 3
Himachal Pradesh . 1976 8
1977 6
Karnataka 1976 45
1977 48
Madhya Pradesh . . 1976 59
1977 72
Nagaland 1976 N.A.
1977 1
Orissa 1976 54
1977 88
Tamil Nadu . 1976 51
1977 59
Tripura 1976
1977
Uttar Pradesh 1976 64
1977 67
Arunachal Pradesh 1976 i
1977 .
Chandigarh 1976 .-
1977 ¥
Dadra & Nagar Haveli . 1976 i
1977 1
Delhi 1976 4
1977 3
Goa, Daman & Diu 1976 2
1977 7
Pondicherry 1976 N.A.
1977 7

Agreement signed by four Federations
of Port and Dock Workers

1530. SHRI SOMNATH CHATTER-
JEE:

SHRI SAMAR MUKHERJEE:
SHRI K. A. RAJAN:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether an agreement was sien-
ed on the 4th January, 1981 with the
four major federations of Port and
Dock Workers;

(b) if so, the text of the agreement;

(c) whether the Port authorities and
Dock Labour Boards have implement-
ed it; and

(d) if not, the steps taken to get th=2
agreement fully implemented?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Yes, Sir.

(b) A copy is laid on the Table of
the House [Placed in Library See No.
LT-1966/81)

(c) Not yet.

(d) The settlement is subject to tne
approval of Government of India. The
question of conveying approval is un-
der consideration of Government. The
Port Trust and Dock Labour Boards
will be able to implement it only atter
the issue of Government approval to
the settlement.

Inclusion of Drugs considered “Harm-
ful Combinations” in Essential List

1531. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have found
that the drugs considered ‘Harmful
combinations’ are being incluaed in
some of the lists of State Governments
as essential drugs;

(b) whether the sub-committee of
the Drug Consultative Committee of
the Central Government has taken
any action against such acts;

(¢) whether there are differences of
opinions between the Drug Commiitees
of various States with the Drug Con-
sultative Committee of Government;

(d) which are the Drugs and Combi-
nations which have not been approved
by the Central Government for manu-
facturing; and

(e) what efforts are being made to
bring about coordinated policy bn
‘Harmful Drugs'?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR); (a) to (e). The Drugs Con-
sultative Committee, which is a statu-
tory body appointed under the Drugs
and Cosmetics Act, consisting of repre-
sentatives of the Central and State
Governments had set up a Sub-Com-
mittee to screen various drug combi-
nations marketed in the country and
make recommendations regarding ihe
\ weeding out of irriational formulations.
The Sub-Committee has made recom-
mendations regarding the weeding out
of certain categories of drug comtina-
tions. The recommendations of the
Sub-Committee have been circulated
to the Associations of Drug Manufac-
turers for their comments. These com-
ments have been received and are
being considered by the Sub-Com-
mittee. The flnal report of the Sub-
Committee will be placed before the
Drugs Consultative Committee for
consideration. Further action in the
matter will be taken op the basis of
the decisions of the Drugs Consulta-
tive Committee,

It is possible that certain drug com-
binations which have been recommend-
ed to be weeded out by the Sub-Com-
mittee may have been included in tbe
lists of essential drugs prepared by the
State Governments. However, alter
the Drugs Consultative Committee has
taken a decision in the matter, the
State Governmelts will be advised to
revise the Lists of essential drugs
accordingly.

Non-Recocnition of ‘“Nature Cure” as
a system of Medical Treatment

1532. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have re-
cognised “Nature Cure” as a system of
medical treatment;

(b) if not, the reasons therefor;

(c) whether the Indaian Institute of
Natural Therapeutics has been appeal-
ing to (jovernment to recognise and
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give grants or aid to help Nature Cure
and hygiene; and

(d) if so, what is the policy of Gov-
ernment towards Nature Cure and
Yoga?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR); (a) and (b). In the absence
of adequate inlrastructure, the Centrpl
Government has so far not formally
recognised Nature Cure as a system of
medical treatment.

(c) In the absence of complete ad-
dress of the Institute and .communica-
tion reference number and date, it is
not possible to make any comments.
Grants to Nature Cure and Yoga
institutions are sanctioned through the
Central Council for Research in Yoga
and Naturopathy, New Delhi.

(d) The Government of India have
been encouraging the role of Nature
Cure and Yoga in the promotion of
health care. A separate Council viz,
the Central Council for Research in
Yoga and Naturopathy has been set up
as an autonomous organisation with
the object of promoting, coordinating
and developing research in Naturopa-
thy and Yoga in the country. Provision
has also been made for the setting up
of a National Institute of Naturopathy
in the Sixth Plan.
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Bandel-Katwa Line

1535. SHRI SAIFUDDIN CHOU-
DHURY:

SHR] RUP CHAND PAL:

Will the Minister of RAILWAYS be
pleased to state:

(a) the steps taken, so far, by Gov-
ernment regarding the long standing
demand for doubling the Bandel-Katwa
line in Eastern Railway; and

(b) the details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) ana (b). The existing capa-
city on Bandel-Katwa section is con-
sidered arlequate to meet the present
requirement o trafic. The doubling
of this section is, therefore, not justifi-
ed.

Handling of Coastal Cargo

1536. SHRI E. BALANANDAN: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the port conditions in
the country for handling of coastal
cargo are satisfactory; and

(b) the steps which Government
have taken or propose to take in <his
regard, port-wise?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) By and large the facilities
for handling coastal cargo are satise
factory at all the [ndian Major Ports.

(b) There are common facilities at
major ports for handling coastal cargo
and cargo originating from or exported
to various foreign destinations. A pro-
vision of Rs. 548 crores has been made
in the Sixth Five Year Plan for deve-
lopment/modernisation of facilities at
major ports. These will also improve
facilities for handling coastal cargo.
The charges levied by various Ports
are generally lower for handling coas-
tal cargo than tRose for handling im-
port/export cargo.
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Vessels used on Coastal Trade

1537. SHRI E. BALANANDAN: Ww:ll
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that completely out of date and ua-
suitable vessels are being used on the
coastai trade, and

(b) if so, what steps Government
propose to take in this regard?

THE MINISTER OF SHIPPING AN™
TRANSPORT (SHRI VEERENDRA
PATIL): (a) It is not correct to say
that completely out uf date and un-
suitable vcssels are being used on the
coastal trade.

(b) Does not arise.

P.M's Call to wipe out Leprosy within
15 years

1538. SHRI SATISH AGARWAL:
SHRI P. K. KODIYAN:

SHRI SUBHASH CHANDRA
BOSE ALLURIL:

SHRI K. P. SINGH DEO:

Will the Minister of HEALTH A&ND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the
Prime Minister has callea for a deter-
mined effort to wipe out leprosy from
the country during the next 15 years;

(b) whether Government have drawn
up any plan to eradicate the disease
within 15 years and if so, the details
thereof;

(c) whether Government have con-
gsidered the desirability of involving the
private practitionerg and the notable
persons like Mother Teressa for this
noble purpose; and

(d) the allocations made for promot-
ing the above cause during 1981-82?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) Yes.
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(b) As part of the long term pro-
gramme, proposals for control of this.
disease has been included in the Sixth
Five Year Plan recently.

(c) The National Leprosy Control
Programme has a sizeable component
of voluntary effort assisted througp
Government aided Survey Education
and Training Centres.

(d) The Plan allocation made during
1981-82 under the National Leprosy
Control Programme is Rs. 796.50 :akhs.

Assistance to States for better Eye-
Care

1539. SHRI SATISH AGARWAL:
SHRI MOOL CHAND DAGA:

Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state:
(a) whether, keeping in view the

widespread prevalence of eye disease
in the country and need for offering
better eye care for those suffering from
glucoma and cataract, the Centre has
formulated any scheme with the co-
operation of State Government to pro-
vide better facilities than those .
available at present:

(b) if so, the details thereof,

(c) the amount of central assistance
given to Rajasthan State during 1979-80
and those earmarked for 1980-81 Iar
such disease;

(d) whether Government propose to
assist the State Government with sur
geons; and

(e) if so, the details of the plans
formulated in this regard and the
assistance proposed to be given to
Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) and (b). A National
Health  Programme was launched
country wide during 1977-78 for pre-
vention of visual impalrment and Con-
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trol o! Blindness. The object of the
programme is as under:—

(i) dissemination of available in-
formation regarding eye care
by some of means of all mcdia
of mass communication with
particular emphasis on ocular
health of children both pre-
school and school going and
all vulnerable groups.

(ii) to establish a permanent infra-
structure for community orien-
ted eye health care.

(iii) to augment ophtha.mic services,
so that relief could be given to
the maximum number in the
shortest possible time.

This programme has delinated activi-
ties into 3 main sectors starting from
the periphery to central level with in-
termediate sector in between. The
periphery sector will have mobile
units and provide health eaucation
and community health care services in
al! villages primary health centres and
sub-centres. Intermediate sector will
comprise of services of District and
Sub-divisional/ Taluka/Tehsil District,
The Central sector will cover meaical
colleges  State Fyye Hospitals, national
institutes and an apex organisation
which will be mainly responsible for
training of personnel and research on
eye problems besides providing techni-
cal leadership.

(c) The Central assistance to the

State of Rajasthan was given as shown
below:

1979-80
Recurring 2.38 lakhs
Non-recurring 15.96 lakhs
1980-81—(Proposed)
Recurring 5.43 lakhs
Non-recurring 8.86 lakhs

(d) and (e). Opthalmic Surgeons
are appointed by the State Govern-
ments for development of eye care
8ervices at the identifiea District Hos-
pitals and Medical Colleges under the
programme, The following services are
proposed to be develoed in the State

wniten Answers |13

of Rajasthan by the ena of the Current
Sixth Plan 1980—85 under the
National Programme for Control of
Blindness to establish permanent in-
frastructure to provide eye care ser-
vices to the community:

(1) Mobile Units b)
(2) Strengthening of PHCs 232

(3) Strengthening of Distt:
Hospitals 2%

(4) Upgradation of the Opthal-
mic Deptt. of the
Medical Colleges 1

In addition, the financial assistance
is also released to the social/voluntary
agencies for conduct of eye camps in
rural areas.

Blackmarketing in Railway Tickets
in North Eastern Region

1540. SHRI SATISH AGARWAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are
aware that rampant blackmarketing
of railway tickets is going on in the
North Eastern Region and this is
within the knowledge of the Rail-
way authorities;

(b) whether it is also a fact that
under the present system one can
buy tickets six months in advance
and this provision has encouraged
many unscrupulous people to buy in
advance and sell at a premium by
creating scarcity;

(c) whether, on complaints being
made, the railway authorities concede
that though they are aware of the
fact that many are travelling in false
names by buying tickets in black-
market they cannot prevent any one
because of the above position; and

(d) if so, in what way Government
propose o tackle the menace?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.



179 Written Answers
(b) The time-limit for advance
reservation of 6 months from the

date of actual journey has been con-
sidered as a deterrent for anti-social
elements to invest money for longer
period and sale on premium to needy

passengers.
(c) No,

«(d) Does not arise,

Dieselisation of link express

1541. SHRI V. KISHORE CHAND-
RA S. DEO: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government are con-
sidering a proposal to dieselise the
Link Express starting from Waltair;
and

(b) it so, the details of implementa-
tion of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No. Not at present.

(b) Does not arise.

‘Selection of Area in Andhra Pradesh
for special health programme under
UNDP Assistance scheme

1542. SHRI V., KISHORE CHAND-
RA S, DEO: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government have
selected any areas in Andhra Pradesh
for special health programme under
the UNDP Assistance Scheme; and

(b) if so, the details of the areas
to be covered and the progress of
work with flnancial outlay therein?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA.-
MILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b) Does not arise.
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National Highways proposed to be
constructed in U.P.

1543. SHRI ZAINUL BASHER:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the number of National High-
ways proposed to be constructed by
Government in Uttar Pradesh;

(b) the detail thereof; and

(c) when the work is proposed to
be started in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) At present there is no proposal
under consideration of Government
for adaitions to the existing National
Highway system in Uttar Pradesh con-
sisting of 10 highways the improve-
ment and development of whcih is
being carried out under various plan
schemes keeping in view traffic re-
quirement and availability of funas.

(b) and (c). Do not arise.
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Farakka-new Jalpaiguri line

1545. SHRI AMAR ROY PRADHAN:
Will the Minister of RAILWAYS be
pleased to state:

-(a) whether there is any proposal
under consideration for doubling lines

between Farakka and New Jalpaiguri;

(b) if so, the decision of Govern-
ment thereon; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes, the proposal
is for doubling of Kumedpur-Barsoi-
New Jalpaiguri-Raninagar section.

(b) Preliminary engineering-cum-
traffic survey for laying a parallel
BG line or conversion of existing MG
line Katihar-Barsoi-Alubari Road-
Siliguri as a part of proposed doubl-
ing of Kumedpur-Barsoi-New Jalpai-
guri-Raninagar section has been in-
cluded in the Budget for 1981-82.

(c) Does not arise. .

Sanctioned proposals in regard (0
Sealdah South section

1546. SHRI MUKUNDA MANDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are
aware that a number of proposals
had been sanctioned. remain pending
for a number of years relating to
Sealdah South section;

(b) if so, the details thereof; and

(c) the reasons for delay in im-
plementation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) (i), Sonarpur EMU Car Shed-
Phase I has been completed. Phase
11-78 per cent Civil work has been
completed,

(ii) There is also an approved
scheme to convert Mathurapur Road
and Dhapdhapi flag  stations into
crossing stations to augment capacity
of Sonarpur-Lakshmikantapur subur-
ban section.

(c) (i). (a) Court cases by certain
people against notices served on them
by the Railway for vacation of en-
croachment on Railway land,
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(b) Disturbances by local youth
and others seeking employment in
the Railway.

(c) Scarcity of structural steel.

(ii) The work of crossing stations
could not make much progress due
to constraint of financial resources,
Tenders for the work has now been
invited and work will be taken up

shortly.
Navigability of Hooghlv river

1547. SHRI MUKUNDA MANDAL:
Will the Minister of SHIPPING AND

TRANSPORT be pleased to state:

(a) how many dredgers have bzen
operating in the Hooghly river to
maintain navigability of the river;
and

(b) apart from dredging, what are
the measures taken or proposed to
he taken by Government for ensuring
navigability of Hooghly river?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Six dredgers of
which five are owned by the Calcutta
Port Trust and one hired from the
Dredging Corporation of India, are
operating at present in the Hooghly
River and estuary.

(b) Apart from dredging, river
training works, bank stabilisation and
training measures have been under-
taken in the Hooghly4Bhagirathi
river to derive maximum benefit
from discharge of water from Farak-
ka. River training works in the
estuary have also been undertaken
to improve the navigability of the
river,

The problems of the shipping chan-
nel have been examined by Indian
and foreign experts. As advised by
them model and mathematical
studies are in progress at CWPRS,
Pune and Hamburg University, Ger-
many. Proposals for further improve.-
ment of draught in the channel will
be cong’dered on completion of
these stridies.
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Travel on Roof of Traing in Sealdah
Division

1548, SHRI MUKUNDA MANDAL:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government are
aware that g large number of pas-
sengerg travel on the roofs of trains
in the Sealdah Division;

(b) if so, the facts thereof;

(c) whether any accident took
place for such travel during the last

one year;
(d) if so, details thereof;

(e) whether Government have
taken or proposed to take any steps
for restraining such travelling; and

(f) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) Does not arise,

(c) No report of this nature is on
record.

(d) does not arise.

(e) and (f). Travelling on roofs of
trains is prohibited. State staff at
the stations as well as ticket check-
ing staff have instructions to prevent
travelling on roofs of trains.
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Mexico’s North-South Summit Meeting

1550. SHRI RAM SWARUP RAM:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the North-South Sum-
mit meeting scheduled in Mexico is
facing trouble to discuss the report
©of Brandt Commission;

(b) if so, the facts thereof;

(c) whether India and Austria have
also initiated for participating of
developing and developed countries
in this Summit; and

(d) if so, the facts thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) to (d). The Governments
of Mexico and Austria had propbsed
the convening of a Summit meeting
of 20 to 25 world leaders from both
developed and developing countries
to consider the major global economic
issues, It is not the intention of the
Summit to discuss the Brandt Com-
Tission Report, as such. After initial
‘consultations, a preparatory meeting

at the level of Foreign Ministers was
held in November 1980 at Vienna to
consider a number of specific issues
relating to this Summit. India was
invited by the co-sponsors to both
attend the Summit, and to join in the
prepartory  dtages.  Accordingly;
Foreign Minister participated in the
first meeting at Vienna in November
1980. He will also be taking part in
the next meeting scheduled in March
1981, which will go into the questions
of participation, agenda and proce-
dures for the Summit meeting. The
Summit itself is expected to be held
in Mexico in June, 1981, While there
have been some uncertainties, as to
the approach of some countries, be-
cause of elections in a number of
developed countries, it is expected
that all the countries invited will take
part at the Summit,

Cranes required for the repair dock at
Cochin Shipyard

1551. SHRI D. K. KODIYAN: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
repair dock built at Cochin Shipyard
has not yet started functioning due
to lack of cranes;

(b) if so, what were the reasons
for non-acquiring the cranes in time;

(c) whether orders ; have been
placed for the cranes required for the
repair dock;

(d) if so, the details thereof;

(e) when the cranes will be made
available; and

(f) by what time the repair dock
is expected to start functioning?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) The Repair Dock
has been commissioned, without
cranes, on 15th February, 1981 with
the dry-docking of the 1st ship unddk
construction at the Shipyard. The
Dock will continue to be operational
and receive ships for cleaning, pain-
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ting, survey and such other repairs
as can be dong without the use of
heavy cranes.

(b) and (e). The three cranes for
the repair Dock were ordered on an
indigenous firm in 1973 for delivery
by September, 1976. However, be-
cause of inordinate delay in delivery
by this firm order for 40 T LLTT
crane which is a critical item, has
been placed on a Japanese firms.
This crane is expected to be commis-
sioneq by August, 1981, and the other
two cranes by March, 1982.

() The Repair Dock is expected to
be fully oporational by March 1982
with the commissioning of all the
three cranes,

Number of Indians working in Gulf
countries

1552. SHRI P. K. KODIYAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Iran-Iraq military
conflict and the enforcement of the
migration laws in individual countries
of the Gulf region have affected the
flow of Indian workers and experts
to this region;

(b) if so, to what extent; and

(c) what js the latest available in-
formation regarding the number of
Indian workers and experts working
in the Gulf countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). After the out-
break of hostilities between Iran and
Iraq in September, 1980 several
thousand Indian worlers and ex-
perts were repatriated from Iraq at
their request. However, the posi-
tion has stabilised itself since then
and in fact more Indian workers and
experts have been going to that
country,

There has been no perceptible long-
term effect on the flow of Indian
workers and experts to the Gulf region
on account of the enforcement of
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the migration laws in
countries of the region,

individual

(c) In the absence of any system
of compulsory registration of Indian
nationals with Indian Missions and
Posts abroad, the precise number of
Indian workers and experts working
in the Gulf countries js not known.

Chain pulling in Godavarl Express
between Vijayawada and Khamman

1553. SHRI K. A. SWAMI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware
of the frequent delays in the running
of Godavari Express between Hyde-
rabad and Visakhapatnam;

(b) what steps have been taken to-
curb chain pulling activities between
Vijayawada and Khamman on Goda-
vari Express and other trains in this
sector;

(c) whether Railways are taking-
steps to root out ticketless travel in
this sector; and

(d) the steps taken in these mat-
ters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Performance of
Godavari Express was affected main-
ly due to incidents of Alarm Chain
Pulling and Agitations during the
months of August, September and
October 1980. The performance of
these trains however improved dur-
ing the subsequent months and was
at a satisfactory level,

(b) to (d). Frequently, various
types of checks, including surprise
massive checks with the help of a
large force of ticket checking staff
assisted by RPF, GRP and Civil police
and accompanied by Magistrates, are:
being conducted to curb the evil of
ticketless travel and alarm chain pul-
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ling, A Company of RPF is present-
ly deployed to escort Mail/Express
trains on Kazipet-Vijayawada Scc-
tion.

Insecurity of Passepgers on Raipur-
Visakhapatnam Rail Route

1554. SHR] K. A. SWAMI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
of the grave insecurity being faced by
passengers on the Raipur to Visakha-
patnam rail route;

(b) the number of reported thefts,
robberies. etc. in 1980 in this section;
and

(¢) what steps have been taken to
curb the frequent robbery and violence
on rail passengers in this sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
T*E DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). During 1980, two
cases of robberies and 49 cases of theftg
of passengers belonging were reported
in this section. This cannot be said to
have cr:ated a grave insecurity to the
passengers.

(¢) Existing security measures have
been tightened up. Important passen-
ger trains of this section particularly
running during the night are being es-
corted by the Government Railway Po-
lice and Railway Protection Force per-
sonnel to prevent such crimes.

Setting up of Indian [nstitute for
Advance Studies and Research in
Ayurveda

1555. PROF. P. J. KURIEN: Will the
Minister ¢f HEALLTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government propose to
establish an Indian Institute for ad-
vanced studies and research in Ayur-
veda; and

(b) if so. the steps taken in this re-
gard and the State in which the Insti-
tute is proposed to be set up?

THE MINISTER OF STATE IN THE:
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) and (b). A propo-
sal for setting up an Indian Institute
for Advanced Studies and Research in
Ayurveda is under the consideration of’
Govern:nent.

Foreign Secretary's Visit to Afghanis-
tan and other Islamic Countrieg

1556. PROF. P. J. KURIEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(3a) whether the foreign secretary:
made a recent trip to Afghanistan and
some other Islamic countries;

(b) the names of the countries visi-
ted; and

(c) whether he canvassed with any
of the above countries not to raise issue
of the Russian involvement in Afghan-
istan during the forthcoming meeting
of the non-aligned nations?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO). (a) and (b). The Foreign Sec-
retary visited Afghanistan and Iran re-
cently.

(c) No Sir.
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Return Journey Tickets

1559. SHRI AJIT KUMAR MEHTA:
Will the Minister of RAILWAYS be
‘pleased to state:

(a) whether return journey tickets
purchased are not confirmed and the
reply-paid telegrams do not reach their
-destinationis thereby causing innum-
berable hardships, inconveniences and
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difficulties to the travelling public par-
ticularly Govern:rent servants who go
out to avail the Leave Travel Conces-
sions granted to them by Government;

(b) whether the quality of the paper
used for issuing return journey tickets
is of such a poor quality that it gets
mutilated and torn in 3-4 foldings there-
by putting the passenger in problems;

(c) if so, what steps Government
propose to take to ensure that return
journey tickets are confirmed within
two days; and

(d) how many cases of the type oc-
curred in 1980 and the action taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a), (c) and (d). Confirmation of
reservation on return journey tickets is
obtained from the controlling reserva-
tion offices either by sending telegra-
phic messages or by teleprinters or
through countries depending upon the
facilities available and adequate notice.
In case of demand of reservation at
short notice, occassions can arise due
to interruptions in co:nmunication sys-
tem when return journey reservations
are not confirmed. Return journey quo-
tas have been provided wherever regu-
lar traffic exists between two pairs of
stations and confirmations are given at
the time of purchase of tickets to the
extent of quotas allotted. During the
year 1980, 83 complaints were received
where return journey reservations were
not confirmed. All such cases were in-
vestigated and suitable remedial ac-
tion as necessary was taken.

(b) The quality of paper used for
issuing the return journey tickets is
satisfactory.

Indo-Pak Joint Programme for Deve-
lopment of Nuclear Technology

1560. SHRI GEORGE FERNANDES:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government are consi-
dering a proposal by Pakistan for joint
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programme with India in the develop-
ment of nuclear technology for peace-
ful purposes;

(b) if so, the details thereof;

(c) if not, whether Government would
consider mmaking such an offer to Pakis-
tan;

(d) if not, why; and

(e) whether it is a fact that Pakistan
has expressed a desire to have joint
programmes with India for develop-

ment of nuclear technology?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) No, Sir.

(b) Does not arise.

(c) and (d). Government do not have
any plans to make such an offer to
Pakistan as it does not consider it use-
ful or timely.

Countries Visited by Foreign Minister

1561. SHRT G. M. BANATWALLA )
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the countries visited by him and
the senior officers after the end of the
last session;

(b) the purpose of the said visits;

(c) the agreements arrived at and
or benefits accruing from the said
visits; and

(dy the total expenses incurred onm
these visits?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO): (a) to (c), The Minister of Ex-
ternal Affairs did not pay any visit to
foreign countries after the last session.
A statement giving the purpose and
other details of the visits of the senior
officers of the Ministry of Externa] Af-
fairs after the last session is placed on
the table of the House.

(d) The tptal expenditure incurred on

foreign

(e) No Sir. these visits was Rs. 2,11,787.14.
Statement
S. Name Countries Purpose of visit Agreements arrived at
No. visited and'or benefits accrured
from the visits
1 2 3 4 4
1 Shri R.D. Sathe Afghanistan  Hold prcliminary discus- The visit  provided an
Foreign Secretary  To Iran sions on the agenda and opportunity to  ex-
draft declaration of Non- change views on mat-
Aligned foreign Minis- ters  concerning the
ter’s Conference. Non-Aligned
Minister’s  Conference.
Nepal To hold prcliminary discus- Helped in further pro-

sions on the agenda ot
and draft declaration of  sput
Non-Aligned foreign
Minister's  Conference.
The visit also provided a
renewcd opportunity for
an informal exchange
of views on various mat-
ters of bilateral interest
to India & Nepal.

of close

moting the traditional

mutua 1

understanding between
the two countries.
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1 2 3 4 5
France, Spain  For bilateral talks The wisit is till on.
Austria
g Shri E. Gonsalves, Bangladesh Tohold preliminary discus- This was part of India's
Secretary (East) Sri Lanka sions on the agenda & continuing
draft declaration of with two countries to
Non-Aligned foreign promote [riendship and
Minister's Conference. mutual,

The opportunity was also
utilised to discuss bila-
teral issues with the au-
thorities of the two
countrics.

g Shri R. Bhandari,
Secretary (ER)

Oman Qatar
Saudi Arabia

To hold preliminary dis-
cussions on the agenda

understanding
with our neighbours.

Consuliations were held
for mutual benefits.

Lebanon & draft declaration of
Kuwait Non-Ahgned foreign Mi-
nister’s Conference

4 Shri N Krishnan, Pakistan To hold preliminary dis- The visits resulted in
Additional Nigeria cussions on the agenda & understanding and
Searetary (UN) draft declaration of a iatinn  of each

Non-Aligned Foreign Mi- other's  point  of view
nister’'s Con erence. on major international
issues.

5 Shri S. K. Singh, Kuwait To hold preliminary dis- Consultations were held
Additional Jordan cussions on the agenda & for mutual benefits,
Secretary (AD) Syria draft declaration of Non-

Aligned  Foreign  Mi-
nister's Con erence.

6 Shri]J. R. Kenya To hold preliminary dis- The visits generated good-
Hiremath, Tanzania cussions on the agenda will and better under-
Additional Zambia & draft declaration of standing of ecach other’s
Secretary (PP) Kon-Al Foreign Mi- point of view on major

nister’s ference, international issucs.
Rallway Workshop - Jamalpur 13558
1562. SHRI R. P. YADAV: Will the Kanchrapara 130186
Minister of RAILWAYS be pleased to
state: Lilluah 11263
(a) the total number of Railway em- Samastipur 614
ployees working in diflerent Railway
Kh 15567
Workshops in the territorial jurisdic- aragpur
tion of Bihar and West Bengal;, and Sini 1020
(b) the progressive stages of deve- Chittaranjan Locomotie
Jopment works undertaken in these Works 16014
workshops during the last three years?
P g Y Signal Workshop, Howrah 750
THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN (b) Development works costing

THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN). (a) The total number of em-
ployees working in each of the work-
shops in the territorial jurisdiction of
Bihar amql West Bengal is as under:—

Rs. 4179.17 lakhs have been undertaken
in these workshops during the last three
years (1978-79 to 1980-81) through the
annual works programme of the con-
cerned Railways. The approved works
are in various stages of progress. Addi-
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\

tional Machinery and Plant at a total
cost of Rs. 1900.27 lakhs have also been
sanctioned for these workshops.
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Loan and Subsidy for Raising Shipping
Tonnage

1564. SHRI B. V. DESAI:

SHRI SUSHIL BHATTA-
CHARYYA;

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether India's share in the in-
ternational shipment of bulk cargo in-
creased from 33.35 per cent in 1979 to
36.33 per cent during 1980;

(b) if so. whether the shipping ton-
nage is projected to be raised to 8.3
million C.R.T. by the end of the Sixth
Plan;

(c) if so, whether for this, the Minis-
try has sought loan and subsidy from
the Planning Commission to achieve
this target; and

(d) if so, whether the Planning Com-
mission has agreed to their request?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) India‘s share in the move-~
ment of Government owned/controlled
Bulk Cargo only (both imports and ex-
ports) by Indian vessels increased from
33.35 per cent in 1979 to 38.75 per cent
in 1980.

(b) The Ministry proposed in its draft
Sixth Five Year Plan a tonnage of 8.3
million G.R.T. by 1985.

(¢) and (d). The Ministry proposed a
loan provision of Rs. 913 crores and
Rs. 215 crores as subsidy to Shipping
Development Fund Committee. The
Planning Commission have agreed to
Rs. 555 crores as loan and Rs. 150
crores as subsidy.

Late Running of Trains because of
Chain Pulling

1565. SHRI GHUFRAN AZAM: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the late running ot trains
is due to chain pulling, etc.; and
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(b) if so, what measures Government
are taking to stop chain pulling by
miscreants?

THE DEPUTY DiINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes, mainly not entirely.

(b) The following measures are taken
to combat the source of unauthorised
alarm chain pulling: —

1. Escorting of trains by plain cloth-
ed TTEs and Railway Protection
Force/Government Railway Police
personnel;

2. Conducting surprise checks by
anti-alarn chain  pulling squads,
consisting of TTEs and RPF per-
sonnel,

3. Surprise ambush checks at places
noted for frequent unauthorised
chain pulling;

4. Educative campaign in press
through posters cinema slides etc.
and by announcement on public
address system at important sta-
tions;

5. Offering rewards to those appre-
hending alarm chain pullers;

6. Blanking off of alarm chain appa-
ratus on selected trains in vulner-
able areas.

Close liaison is maintained with the
State Governments to curb the activi-
ties of these anti-social elements. The
Chief Ministers of states have been ad-
dressed by the Minister of Railways for
rendering necessary assistance to the
railways for combating this evil.

Carrying Bundles of Fire Wood
Passenger Train

1566. SHRI GHUFRAN AZAM. Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware
of the practice of milk vendors and
people who carry bundles of fire wood
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etc. in the trains with or without tic-
ket which cause great inconvenience to
passengers;

(b) if so, what steps Government
have taken to stop this practice; and

(c) the arrangements, if any, made
for travelling these passengers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRT MALLIKAR-
JUN): (a) to (c). Milk Vendors gene-
rally travel with their milk cans against
nionthly Milk Vendors' Ticket by no-
minated trains. Where the milk traffic
is heavy, separate compartments are
earmarked for milk vendors, particu-
larly on suburban sections of metropoli-
tan cities. Carriage of bundles of fire-
wood etc., is prohibited in passenger
trains.

2. However. some cases of the type
mentioned in the question have been
reported. To eliminate/curb such
cases, various types of checks are con-
ducted including massive checks in
which a large force of ticket checking
staff assisted by RP.F. and G.R.P. is
deployed accompanied by Railway Ma-
gistrates.

Permanent Negotiating Machinery

1567. SHRI INDRAJIT GUPTA : Will
the Minister of RAILWAYS be pleascd
to state:

(a) whether the Government Negotia-
ting Machinery (PNM) on each Railway
Zone is supposed to meet at least four
times a year;

(b) if, so whether Government are
aware that on the South Eastern Rail-
way, only one meeting of the Perma-
nent Negotiating Machinery was called
in each of the years 1979 and 1980;

(c) whether Government are also
aware that the Permanent Negotiating
Machinery at Divisional level bas vir-
tually stopped functioning; and
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(d) whether such a situation is pro-
voking the employees to take to direct
agitations on long-pending demands
and grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR] MALLIKAR-
JUN): (a) Yes.

(b) On the South Eastern Railway,
there are two recognised unions, viz,
the South Eastern Railwaymen’s Con-
gress and the South Eastern Railway-
men’'s Union. In the year of 1979, the
Railway had two PNY. meetings with
each recognised union and similarly in
1980 also they had two meetings with
each of the unions at the Zonal level.

(c) and (d). The Permanent Negotiat-
ing Machinery at the Divisional level
on the South Eastern Railway has been
functioning regularly and there had
been 148 meetings with both the recog-
nised unions during 1979 and 1980.

Late Running of Rajdhani Express

1568. SHRT INDRAJIT GUPTA: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware
that the Rajdhani Express running bet-
ween Delhi and Howrah  and vice
versa is consistently late since Decem.
ber 1980;

(b) the reasaas for late running of
this prestigious train causing great in-
convenience to the passengers; and

(c) the action taken. if any, to ensure
punctuality of the train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (c). Since December, 1980
trials are being conducted on 101/102
Howrah-New Delhi Rajdhani Express
for its haulage by an electric locomo-
tive with increased loads for meeting
the growing dermnand and for saving

costly diesel oil. Trials have indicated
that extra journey time is necessary
and suitable action is being taken to
revise their schedules accordingly.
This apart the punctuality perform-
ance has also been indifferent due to
power supply failures and accidents,
etc.

Reorganisation of Railway Zoneg

1569, SHRI DAULAT SINHJI JAD-
EJA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) when the existing Railway Zon-
es were made;

(b) whether
sidering to  reorganise
zones;

Government are con-
the railway

(c) if so, the details thereof; and

(d) the details of guide-lines for
reorganisation of the zones?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The dates when
each of the 9 existing Railway zones
came into being are given below:

Names of Railway Zones Date of
formation
Central 5-11-1951
Eastern 1 4=4-1952
Northern L4=4-1052
North Eastern 14=4=1052
Northcast Frontier 1511058
Southern 14-4-1951
South Central 2-10-1966
South Eastern 1-8-1955
Western 5-11-195¢

(b) to (d). In order to streamline
the working of the Railways and to
reorganise the present Zonal/Divi-
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sional Set-up, a High Powered Com-
mittee of Experts is proposed to be
appointed as announced by the Min-
ister of Railways in his Budget Spe-
ech for 1981-82 on 19-2-1981.

Indian vesselg destroyed in Iran-fraq
war

1570. SHR] DAULATSINHJI JAD-
EJA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state;

(a) the details of the Indian Ves-
sels destroyed in Iran-Iraq conflict
according to latest information; and

(b) the number of persons killed
or missing?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) The following six
Indian sailing vessels are reported to
have been destroyed: —

1. Murlidhar,

2. Safina Al Omar
3. Al Haflza,

4. Ghelani Pir Pasa.
5. Safina Al Nazari.
6. Al Firooz,

(b) No Indian personnel are report-
ed killed. Only one Indian Cadet
named Shrij J. R. T. Anbu is missing.
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New Rallway Lines in Orissa

1572. SHRI ARJUN SETHI: Wil
ihe Minister of RAILWAYS be pleas-
ed to state:

(a) the criteria for introducing new
railway lines while considering its
plan;

(b) whether Government also con-
siders the backwardness of that re-
gion alsu; and

(c) if so. whether Government pro-
pose to lay new lines in Orissa State
keeping in view the backwardness as
well as the population of that State?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). Construction
of new railway line or extension of an
existing railway line is generally tak-
en after the detailea survey and in-
vestigation when jt is established that
the railway line will provide the best,
cheapest and most economical mode of
transport to meet the needs of the
area.  Construction of railway line

would be justiffiea in areas which
have:
(i) mineral deposits which can-

oot be exploited without the deve-
lopment of rail transport; or

(ii) have the raw materials and
potential for major industries like
steel. cement. fertiliser or refinery
etc, which offer substantial traffic;
or

(lii) where a very large number
of passengers have to be moved as
in the tase of suburban lines in
the metropolitan garea and other
thickly populated areas; or

(iv) when the existing line has
become saturated and the new line
will provide an alternative route
at the same time opening uyp a new
area and construction of railway
lines which are considered essen-
tial on strategic consideration.

The Public Accounts Committee had
recommended in 1975-76 that Railway

should explore the possibility of draw-
ing up a comprehensive longterrn and
clear cut plan for the construction
of new lines on 3 systematic basis
and that ‘Government would complete
the long term plan for the construc-
tion of railway Ilines in hilly and
backward areas and implement them
speedily. As a follow-up action on the
PAC’'s recommendations the National
Transort Policy Committee was ap-
pointed in 1978 to evolve a compre-
hensive National Transport Policy
tailored to meet the plan priorities
in the country, One of the Six Work-
ing Groups constituted by the NTPC
was asked to make an in-depth ana-
lysis on the policy of construction of
new lines and suggest criteria ja res-
pect of such lines including develop-
mental agnd unremunerative lines
which cannot be justified, on purely
financial consideration. Based on the
report of the Working Groups, the
NTPC had finalised its deliberations
and submitted its report to the
Planning Commission in May 1980.
Its recommendations are being pro-
cessed by the Planning Commission

in consultation with the concerned
Ministries of the Government of
India.

Automatic  Signalling

1573. SHRI CHINTAMAN] PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether automatic signalling
has been installed by now on only
1,437 kilometres out of a total of
60,777 route kilometres; and

(b) what was the programme of
installing automatic signalling on the
Railways and at what cost by the end
of 1980-81?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes. However the
figure is 1437 track kilometres out of
a total of 103906 track kilometres.

(b) There is a work in progress on
Southern Railway on Ennore-Minjur
section (9.9 kilometres) at a cost of
Rs. 19.00 lakhs.
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Close circuit wagon movement policy

1574. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the close circuit wag-
on movement policy of Railway has

created serious imbalance in coal sup-
plies among steel plants;

(b) whether it is also a fact that
while Rourkela and Bhilai have been
made to starve of coal, the Bokaro has
been flooded w-ith stocks; and

(c) if so, the steps being taken by
Government for even coal supplies to
all the steel plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). No im-
balance in coal stocks held by various
seel plants was caused due to the
close circuit movement as such. Bok-
aro. did have morne coal stock for
sometimes.

(c) As on 20th of February 1981.
Rourkelg had 33 thousand tonnes of
coal, Bhilai 57 thousand tonnes and
Bokarp 42 thousand tonnes,
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Longer unit freight trains

1576. SHRI K. P. SINGH DEO: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether it is a fact that
the Ministry has decided to use lon-
ger unit freight trains upto 7500 ton-
nes instead of 2000 tonnes ag earlier;

(b) whether such trains will be fas-
ter than that run before;

(c) what would be the additional
load that the rallways propose to car-
ry during 1981; and

(d) whether this will reduce the
delivery schedule of essential raw
material to Industries?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d). The Rail-
way Ministry is considering running
of freight trains with loads upto 7500
tonnes. New type of wagons are be-
ing manufactured for this purpose. A
decision will be taken after trial
runs are made sometime in the mid-
dle of July 1982.

Reduction in haulage by Railways

1577. SHRI K. P. SINGH DLO:
Will the Minister of RAILWAYS be
plcased to state:

(a) whether it is a fact that the
Railway Board has recently inform-
ed the individual industries that they
would not be able to carry coal as
before and there will be a reduction
in haulage by 50 per cent:

(b) if so. the details of procedure
that is going to be followed by the
Railways; and

(c) whether this will affect the
small industries very adversely and
whether they will be forced to carry
coal by road?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) and (c). The Railways will
continue to move all the coal offered
by Coal India Limjted at the various
collieries for being transported to
varioys consumers including small
scale industries.

Increase in incidents of chain pulling
on Bhusaval-Itarsi and Bhopal-Bina
section of MP.

1578. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether incidents of unnecessary
chain pulling in trains have increased
on Bhusaval-Itarsi and Bhopal-Bina
sections in Madhya Pradesh;

(b) whether the cooperation of State
Government has been asked for to
check these cases; and

(c) if so, the action taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Yes.

(c) Join checks are being conduc-
ted and a close liaison is being main-
tained with the State Government to
curb such anti-social activities,

Dredger Konark at Paradip Port

1579. SHRI LAKSHMAN MAL-
LICK: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have
since received any reports from the
team of the technical officers deputed
to enquire into the sinking of dred-
ger Konark at Paradip Port;

(b) if so, the findings thereof and
the action taken by Government there-
on;

(c) whether the dredger Konark has
since been salvaged; and

(d) it not, what is the present posi-
tion of the Dredger?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-.
DRA PATIL): (a) Yes.

(b) The report has been received
recently and is under examination.

(b) No.

(d) M/s. Smit International, Sin-
gapore have been awarded the con-
tract for salvaging Dredger Konark
of Paradip Port. The said salvag-
ing firm has tried to salvage the dred-
ger but they have not succeeded in
salvaging the dredger so far. They
are now planning for alternative
method for salvaging the dredger,
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Overtime Rates

1580. PROF. RUPCHAND PAL:
Will the Minister of RAILWAYS be
rleased to state:

(a) whether Government are
aware that there was different over-
time rates in different Divisions of
Railway for similar or same jobs; and

(b) if so, whether Government
have any proposal to introduce uni-
form overtime rates of payment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). In
accordance with the recommenda-
tions of the Railway Labour Tribunal,
1969, the rate of overtime of railway
employees varies depending on whe-
ther the rostered hours of duty in an
averaging period include the time
spent on preparatory and/or comple-
mentary work or not. As such the
question of introducing uniform rates
.of overtime payment does not arise.
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Government steps to Curb Indiscipline
among Railway Staff

1584, SHRI S. M. KRISHNA:
SHRI R. L. BHATIA:
SHR] NARAYAN CHOUBEY:
SHRI P. M. SAYEED:
SHRI AMAR
ROYPRADHAN:
SHRI CHITTA MAHATA.

SHRI DAULAT RAM
SHARN:

SHRI KRISHNA PRATAP
SINGH:

Will the Minister of RAILWAYS
be Pleaseq to state:

(a) whether a majority of tocomen
took mass sick leave on 30th January,
1981 responding to a call given by
their Union in protest against the dis-
missal of some locomen of the S.E.
Railway. Bilaspur Division;

(b) whether in West Bengal some
elements, reportedly intimidated the
Railway staff on duty and obstructed
them from attending to work;

(¢) whether in the first week of
February, the Locomen's agitation
was strengthened resulting in can-
cellation of some trains and disloca-
tion of traffic;

(d) it so, what were the demands
put forth by the locomen and their
financial implications;

(e) the estimated loss caused 0 the
railways on this in form of freight—
both passengers and goods; and

(f) the steps which Government
propose to take to prevent such acts
of indiscipline on the part of the
Loco and other Railway Staff from
holding the entire community to
ransom?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d) and (f).
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The position has been explained in
the Suo Moto Statement made by the
Minister for Railways on 17-2-81.

(e) Information is being collected
and will be laid on the Table of the
Sabha,

Conversion of Delhi-Ahmedabad
line

1585. SHRI JAI NARAIN ROAT:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Planning Commission
hag approved a proposal of the Rail-
way Ministry regarding conversion of
metre gauge line into broad zauge
from Delhi to Udaipur; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) Does not arise.

Visit of Secretary (E.R) to Gulf
Countries

1586. SHRI RAM VILAS PASWAN:
Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) the outcome of the visit of the
Secretary Economic Relating to the
Gulf countries; and

(by how far this visit would be
helpful in paving the way for fresh
Indo-Arab and Economic Co-opera-
tion?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Shri Ramesh
Bhandari, Secretary (ER) in the
Ministry of External Affairs, visited
Kuwait, United Arab Emirates and
Qatar during October, 1980. The main
purpose of this visit was to arrange
for additional supplies of oil to mcet
the shortfall caused by the interrup-
tion in supplies in the wake of Iran-
Iraq war. The visit apart from pro-
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moting and strengthening India’s
economic relations with these coun-
tries, helped achieve following
results:

(i) Kuwait supplied us some oil
for the first time in 1980
(50,000 tons) and also pro-
mised to supply half a mil-
lion ton of crude during 1981,

(ii) UAE promised to enhance its
oil supplies from 1 million
tons a year to 1.5 million tons
during 1981.

(iii) Qatar promised to give a
very sympathetic considera-
tion to supplying us some
crude oil.

Opening of more Medical Colleges in
Saurashira

1587. SHR] RAMJIBHAI MAVANTI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
to state:

(a)y whether there have been de-
rnands from Saurashtra Region and
various parts of Gujarat to open more
Medical Colleges in verious parts of
Saurashtra particularly in Bhavnagar
and Rajkot and Morvi etc. as well as
in various parts of Gujarat;

(by) if so, the details of such
demands;

(c) the action taken by State und
Centra] Government to fulfi] the
demands,

(d) whether it is a fact that varioug
representations have been sent to
Central Government by various insti-
tutions, organisations, Chamber of
Commerce and VIPs for opening of
the Medical Colleges at Bhavnagar,
Morvi, Rajkot, Gondal and such gther
places during 1977 to 1980; and

(e) if so, when the said Medical
colleges are likely to start?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (e) The
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requisite information is being collect-
ed and will be laid on the table of the
House.
Indian Railways Personnel Service
1588. SHRI DAYA RAM SHAKYA.
Wil] the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the
final list of officers who had opted to
come over to the Indian Railways
Personnel Service was circulated by
the Railway Board in June, 1980;

(b) whether it js also a fact that
even after constitution of Indian Rail-
ways Personnel Service and the final
options having been accepted from
amongs Level-I, Level-II, JA. and
Senior Scale Officers, persong belong-
ing to other services and not belong-
ing to IRPS continue to man the Level
I and Level II, J A. and Senior Scale
posts on the Indian Railways;

(c) if so, the names and designa-
tiong of such persons who do not
belong to IRPS Cadre and are man-
ning these postg together with the
circumstances may be indicated; and

(d) Steps taken to transfer persons
belonging to categories other than
ILRP.S. from the Personne] Depart-
ment may also please be jndicated?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL~
LIKARJUN): (a) Yes.

(b) Yes.

(c) and (d). In the initial constitu-
tion of thig Service, the number of
officers empanelled bv U.PSC. was
about one-third of the total number
of posts. In view of the wide gap
between the number of posts and
number of Officers available, non-
IRPS officers will continue to man
IRPS posts for some more years to
come. However, a beginning has been
made for direct recruitment through
Civi] Services Examination, 1980 and
gradually non-IRPS officers will be
replaced by the cadre officers.
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The precise information as to the
names and designations of non-IRPS
officers manning IRPS posts is being
collected and will be laid on the table
of the House,

Negotiation with All India Railway-
men’s Federation

1589. SHRI  GEORGE FERNAN-
DES: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether negotiationg have been
injtiated with the All India Railway-
men’s Federation for an amicable
settlement of the demands;

(b) if so, at what stage are the
talks; and

(c) when he expects to conclude
the talks?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c¢). Presumably
the reference is to the 10-point
charter of demands of the All India
Raijlwaymen’s Federation received
sometime back. In thjs connection,
the position has been explained in
reply to an unstarred question No. 423
by Shri Chitta Basu, MP answered on
20-11-1980.

Number of Trains Cancelled due to
Loco Strike

1590. SHRI KRISHNA PARTAP
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the tota] number of trains
cancelled due to loco staff strike and
the total amount of loss suffered by
Government on this account; and

(b) the steps taken to normalise
the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS, AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Information is
being ccllecteq and will be laid on
the Tab'e of the House.
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(b) The Gouvernment hag taken all
necessary measures to maintain the-
freight and passenger services with
the result that the agitation resorted
to by a section of locomen did not
affect the train operations by and
large. except in certain pockets on
certain Railways. The agitation has
since been called off.

Trains Service Vis-A-Vis Strike by
Loco Running Staff

1591. SHRI SUBHASH YADAYV:
SHRI K. A. RAJAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it js a fact that the
loco running staff is on strike since
January, 28, 1981;

(b) what are their demands; and

(c) what has been the effect of the
strike by loco running staff on the
running of trains in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS. AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). The position
has been explained in the Suo Moto
Statement made by the Minister for
Railways on 17-2-81,

Rourkela Steel Plants Finished Pro-
duct held up for want of Wagons

1592. SHRI ARJUN SETHI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it ig a fact that in
relation to the Rourkela Stee] Plant
delay in releasing wagons held up
for loading finished products, the
railways cut the coal supply to the
plant by 50 per cent; and

(b) if so, in view of the wagon
shortage, whether Government have
suggested that the railway should
make arrangement and consider to
supply the required quantities?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) Doeg not arise,
oy v et foat w1 fgfas fem man
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Loss in Freight Earnings

1595. SHRI B. V. DESAL:

SHRI VIJAY KUMAR
YADAV:

Will the Minister of RAILWAYS be -
pleased to state:

(a) whether the Railways have
suffered a total loss of Rs, 130 crores
from freight earnings so far;

(b) whether in gpite of improve-
ments, the target of revenue earnings
traffic for 1980 and 1981 which was set
at 214.5 million tonnes could not be
achieved to revamp this loss; and

(c) if so, the main reasons therefor
and what steps have been initiated by
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Government to cover thig loss and
also improve the earnings from
freight?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No. It is estimateq
that the financial effect of the short-
fa]] in goods traffic would be only
Rs. 30-12 crores at the close of the
year 1980-81

(b) As a result of the measures
adopted to streamline and improve
the railway operations during the last
3 months, the originating revenue
earning traffic js expected to be 195
million tonnes during the year, which
wil] be 2 million tonnes more than in
1979-80, although thjs will be short of
the budgetary target by 18.5 mmillion
tonnes.

(c) Disturbances in Assam, exten-
sive power cuts in the eastern sector
effecting performance of marshalling
vards and workshops., less dernand
for raw material to steel plants,
labour troubles in mines of Bailadilla
affectmg movement of iron ore for
export, closure of refineries in the
eastern sector wuffecting loading of
petroleum products, steep fall in the
demand of sugarcane, increased
movement of foodgraing from States
of Punjab andq Haryana to drought
-affected States, floods and breaches on
Western, Northern and South Eastern
Railways and staff agitations on a
number of railways were the major
reasons which were responsible for
drop in loading on the railways.

The following steps have been
taken to improve the loading of goods
traffic during the current financial
year (i) segregation of wagons
fitted with roller bearings and centre
buffer couplers from conventional
type of wagons and thejr formation
into rakes for carriage of essential
commodities like foodgrains, ferti-
lizers, cement and coal; (ii) forma-
tion and running of ‘Jumbo Rakes’
which are higher pay load unit trains
©of covered wagons carrying bulk
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commoditiegs at higher speeds over
long distances; (iii) load carried by
each goods train on q.fferent gections
is being optimised; (iv) identification
and condemnation of over-aged
wagons on age-cum-condition basis;
(v) running of through goods trains
with the same electric or diesel
engines; (vi) close co-ordination with
the concerned agencies to clear the
traffic on programmed basis; and (Vvii)
procurement of more wagons.

Memo from All India Station Masters’
Association

1596. SHRI ATAL BIHARI
VAJPAYEE:
SHRI K. A. RAJAN:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether All India Station
Masters Association hag submitted a
14 point memorandum;

(b) if so, the details of the demands
made; and

(c) the findings cf the Committee
previously appointegq in thig regard
and awards made in connection with
the grievanceg of the Station Masters,
which of them have been expedited
and also the gnes which are rejected?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes,

(b) and (c¢). The demands put for-
ward by the Station Masters inter
alia, contain the issues like revision
of grades of Station Masters, parity in
the percentage distribution of posts,
uniform avenue of promotiong and
service conditions, pravision of leave
reserves, supply of uniforms etc. Al]
these demands have been considered
by the Government from time to time
in the light of recommendations of
the Committees and other waspects
relevant including the financial
restraints ang appropriate action bag
been taken on meritg of the demands.
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Reservation of Railway Bogies for
Conference by a Political Party in
Bombay

15697, SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) Whether it is a fact that in the
recent past, a politica] party which
wanted reservation of railway bogies
for their conference in Bombay, was
denied this facility;

(b) if so, on what grounds;

(c) whether they were ultimateiy
given the accommodation they had
asked for; and

(d) if so, on what grounds?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No,

(b) to (d). Does not arise.

Reorganisation in Drug Adminis-
tration

15898. SHRI M.V CHANDRA-
SHEKARA MURTHY:
SHRI B. V. DESAI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Government is consider-
ing a plan to reorganise and streamline
the entire drug administration in the
country;

(b) if so. whether drug administra-
tion in this country is highly inade-
quate except Maharashtra, Gujarat
and Tamil Nadu; and

(c) if so, what are the details of the
steps being taken to reorganise and
streamline the drug industry?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) There is no plan at
Present to re-organise and streamline

3881 LS—3,

the entire drug adniinistration in the
country.

(b) and (c). The five requisites or
an effective Drug Control Organisation
are:—

(i) A whole-lime competent Drugs
Controller;

(ii) Appointmment of an adequate
number of Drug Inspectors whose
technical and legal knowledge should
be brought up-to-date;

(iii) Establishment of a well-orga-
nised Analytical Laboratory which
can test samples of al] categories
quickely;

(iv) Establishment of an ‘Intelli-
gence-cum-Legal Wing' which will
work in close collaboration with the
Police Department for tracking down
spurious drugs; and

(v) Maintenance of close liaison
with consumer groups, the medical
pr.{cssi>p and leading 1nembers of
the public, in matters relating to
Drug Control Admninistration and
the campaign against spurious drugs.

While States such as Gujarat, Kar-
nataka, Kerala, Maharashtra and Tamil
Nadu have taken steps to streamline
their drug control administration on the
above lines, in other States the drug
conirol administration has yet to be
streamlined. The Central Government
has in the past repeatedly urged upon
all State Governments to streamline
and augment their Drug Control
Machinery to make it more effective.

Raniganj-Bankara Line

1599. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have com-
pleted survey work for construction cf
a new railway the from Raniganj to
Bankura via Mejia;

(b) if so the details thereof;

(c) whether Government propose to
construct a new Railway line from
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Raniganj to Bankura via mejia and a
rail<cum-road bridge over the river

Damodar; and

(d) if so, when the construction work
is expected to start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d). Based on
the survey report submitted
to the Government of West Bengal in
Decerober 1977 as a deposit work and
the observations made by the Union
Ministry of Energy (Department of
Coal), South Eastern Railway has al-
ready been asked to make a quick re-
appraisal of the earlier survey and
submit the report. A decision will be
taken on receipt of the reappraisal re-
port and its evaluation.

Inquiry into Recent Spate of Railway
Accidents

1600. SHRT RAJNATH SONKAR
SHASTRI. Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have made
any detailed inquiry into the recent
spate of railway accidents in which
large number of persons were killed/
seriously injured to identify the major
reasons for these accidents; and

(b) if so. the result thereof and the
action contemplated by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Inquiries are held into all
accidents whether they involve casuali-
ties or not, It is a statutory obligation
on the Commissioners of Railway Safe-
ty who function under the administra-
tive control of Ministry of Tourism and
Civil Aviation to inquire into all ac-
cidents to passenger carrying trains
which involve death or grievous in-
juries to any passenger. An analysis of
the recent accidents indicates that fail-
ure of railway staf? is the largest single
factor responsible for accidents.
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(b) To counteract human failures, 8a-
fety organisations on the railways have
been engaged in a relentless campaign
to create greater safety consciousness
amongst the staff connected with run-
ning of trains and to ensure that stafl
do not violate rules or indulge in short-
cut methods that may lead to acci-
dents.

Examination of trains and spot
checks in carriage and wagon depots
have been intensified and greater care
is being paid to the proper maintenance
of track. In order to reduce dependence
on the human elerent, sophisticated
aids like ultrasonic flaw detectors for
wheels, axles and rails, axle counters,
track circuiting etc. are being introduc-
ed progressively.

—_—

12.00 hrs.
PAPERS LAID ON THE TABLE

Annual Accounts of Bombay Port Trust
for 1979-80, Kandla Port-Trust for 1979.
80, Madras-Port Trust for 1979-80, Vis:.-
khapatnam Port Trust for 1979-80, Re-
view on and Annual Report of Dredging
Corporation of India, Visakhapatnam
for 1979-80 and Annual Report on the
Working of Seamen's Provident Fund
Scherne, 1966.

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): I beg to lay orn the Table;,—

1 beg to lay on the Table:

(1) A copy each of the following pa-
pers (Hindi and English versions) un-
der sub-section (2) of section 103 of
the Major Port Trusts Act, 1963:—

(i) Annual Accounts of the Bombay
Port Trust for the year 1979-80 and
the Audit Report thereon [Placed in
Library. See No. LT-1937/81].

(ii) Annual Accounts of the Kand-
la Port Trust for the year 1979-80 and
the Audit Report thereon. [Placed
in Library. See No. LT-1938/81).

(iil) Annual Accounts of the Mad-
ras Port Trust for the year 1978-80
and the Audit Report thereon. [Pla-
ced in Library. See No. LT-1939/
81] ' :



220 Papers Laid

(iv) Annual A\ccounts of the Visa-
khapatnam Port Trust for the year
1979-80 and the Audit Report there-
on. {Placed in Library. See No. LT-

1940/81].

(2) A copy each of the following pa-
pers (Hindi and English versions) un-
der sub-section (1) of section 619A of
the Companies Act, 1956:—

(i) Review by the Government on
the working of the Dredging Corpo-
ration of India Limited, Visakhapat-
nam, for the year 1979-80.

(ii) Annual Report of the Dredging
Corporation of India Limited. Visa-
khapatnam, for the year 1979-80 al-
ong with the Audited Accounts and
the commoents of the Comptrotler
and Auditor General thereon.

[Placeg in Library. See No. LT-1941/
81).

(3) A copy of the Annual Report
(Hindi and English versions) on the
working of the Seamen’'s Provident
Fund Scheme. 1966, under sub-section
(1) of section 3 of the Seamen's Pro-
Vident Fund Act, 1966. [Placed in
Library. See No. LT-1942-81].

MUIRECICEL KL ) C R - o T

MR. SPEAKER: Not allowed.

Wi wTm famie qiEEmR e

WTQW wgreq . w9 &1 717 FOT
& @red | ¥ H1v Jwa S,

Wt i fawin qiemy - v

way ®gizw ;- gag @) faar o
™R cwewm a2
T & I A aRaR g s

j&j@man
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ot T faqmE qmats
MR. SPEAKER: I am not allowing it.

#t ow fEem a2 ¢

PREVENTION OF Fo0OD ADULTERATION
(F1IFrTH AMENDMENT) RYULEs, 1980 AND
DRruGs AND CosMeTicsS (FIFTH AMEND-
MENT) RuLEs, 1980.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): I beg to lay on the
Table:—

(1) A copy of the Prevention of
Food Adulteration (Fifth Amend-
ment) Rules, 1980 (Hindi and English
versions) published in Notification
No. G.S.R. 652(E) in Gazelte of India
dated the 14th November, 1980, un-
der sub-section (2) of section 23 of
the Prevention of Food Adulteration
Act. 1954. [Placed in Library. See
No. LT-1943/81].

(2) A copy of the Drugs and Cos-
metics (Fifth Amendment) Rules,
1980 (Hindi and English versions)
published in Notification No. G.S.R.
681 (E)) in Gazette of India dated the
Sth December, 1980 under section
38 of the Drugs and Cosmetics Act,
1940. [Placed in Library. See No.
LT-1944/81].

Twenty-ninth Report of the Union
Public Service Commission for the
period from 1-4-1978 to 31-3-1979.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): I beg to lav on the
Table a copy of the Twenty-ninth
Report (Hindi and English versions)
of the Union Public Service Commis-
sion for the period 1st April, 1978 to
31 March, 1979, under article 323(1)
of the Constitution. [Placed in Li~
brary. See No. LT-1945/81].

**Not recorded,
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Appointment oy ravlway Tourist Agent
Rules, 1980

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MALLIKAR-
JUN): 1 beg to lay on the Table a
copy of the Appointment of Railway
Tourist Agents Rules, 1980 (Hindi and
English versions) published in noti-
fication No. S.O, 113 in Gazette
o? India dated the 10th January,
1981, issued under section 47
of the Indian Railways Act. 1980. {Pla-
ced in Library. See No. LT-1946,81".

12.03 hrs,
RE. CALLING ATTENTION

AL AR

TEUR AgRT : AT (AT | W9 A3
ATST | ATA AAZ 37 WA AT D09
fecgr F& 1 (smaum)

st qI¥ME AART wWEE
(2R) : & fogAe o7 ¥ T
‘._ﬁ'ml

wom
Under what rule?

fer omE 9 SET R

W Ty A% O | ZaA
v W eI R L.
MR. SPEAKER: I have not allowed
it.
(Interruptions) **
MR. SPEAKER. For Calling Atten-

tion, you -an come t{o me. Calling At-
tention cannot be discussed here.

(Interruptions) **

MR. SPEAKER: Whatever is said
without my permission, will not be
recorded. '|
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Y TG ®wT mEh o W
@, zAX oF Fitew g2ww fem
2
MR. SPEAKER: Calling Attention

cannot be discussed 2n the tioor of the
House.

Ml TrAIG FIAET OTEE @ 99
71 aw gfae

qrae AERT T A AT HY T

WY JT FH/? H AT F AT FT |
There is no rule. I cannot change the
rule fcr you.

(Interruptions) **

AN HON. MEMBER': On a point of
order.

(Interruptions) *®

MR. SPEAKER: What he says is out
of crder.

o anyry fAg . o

MP SPEAKER: No. it is a State sub-
ject.

1204 hrs.

COMMITTEE ON PAPERS LAID ON

THE TABLE
MIINUTES
SHRI G. S. NIHALSINGHWALA
(Sangrur): 1 beg to lay on the Table,

Minutes (Hindi and English versions)
of the sittings of the Committee on
Papers Laid on the Table relating to
their Third Report.

e ———

**Not 1ecorded.
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ot Twfaae armam : (gTfWIT)
g @Y, M o vEAiEgz ST
faar ® ...

sTom WA

Mr. Ram Vilas, there are ways to dis-

cuss it.
Ffer mEAiTE
g q¥ fearas oArs A @ /F1 |

(vamara )

WETH WEIT
Not at this time.
T H/ET  arF AT |

(emagra)

o5 IW wLNAT :
The Prime Minister. Order now.
FIT A TF R AR |
( TgAATT)

MR, SPEAKER: Nothing will go on
record, without my permission.

(Interruptions) **

MR. SPEAKER: Nothing is going on
record.

Nothing will go on record.
(Interruptions) **

St UAATG AT qrEA? ()
v...BH T HAT F qTI0 FT JIGHTE
FW@ F
{Shri Rajnath Sonkar Shastri then left
the Housel.

oo (vmARE)
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X O -1 d Qo UTHo ﬂﬁu H
g S A AlrAR A g
\ AT
[Shri R. N. Rakesh then left the
House].

MR. SPEAKER: Nothing is going on
tecord without my permission, what-
ever without my permission.

(Interruptions) **

{Shri Harikesh Bahadur and some
other hon. Members then Ileft the
Housel.

)MiR. SPEAKER: Order please,
(Interruptions) **

MR. SPEAKER: ] think you have
come after reading a bock whose title
is "Once is not enough.”

(Interruptions)
MR. SPEAKER: No, nothing is go-
ing on record without my permission.
(Interruptions) **

MR. SPEAKER: No, I have not al-
lowed.

(Interruptions) **

MR. SPEAKER: No.

(Interruptions) **

MR, SPEAKER: Nothing is going on
record without my permission,

(Interruptions) **

MR. SPEAKER: It is all right. No-
thing.
(Interruptions) **

MR. SPEAKER: If this is the way
you are trying to disrupt the proceed-
ings of the House,...... no.

(Interruptions) **

MR. SPEAKER: Do not try my pa-
tience also ncw. This is enough. Do
not try to take some other measures.

*Not recorded,
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MR, SPEAKER: Is there not some
balance of discipline in this House?
Any hon. member can persuade this
gentleman? This is too much. I am
going tc name him.

(Interruptions) **

MR. SPEAKER: Mr. Jagpal. I am
going to some other subject

(suondnasaul)
MR. SPEAKER: Nothing

12.96 hrs.
MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.

MR. SPEAKER: The House will now
take up further consideration of the
following motion moved by Shri V. N.
Gadgil orn the 19th February, 1981 and
seconded by Shri Nawal Kishore
Sharma on the 20th February, 1981.
namely.

“That an Address be presented to
the Presidert in the following terms: —
terms: —

‘That the Member's of Lok 3abha
assembled in this Session are deep-
ly grateful to the President for the
Address which he has heen pleased
to deliver to both Houses of Parlia-
ment assembled together on the 16th
February, 1981." "

don. Prime Minister.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): Mr. Speaker. Sir,
I am somewhat in a dilemma. I had
hoped to avoid any kind of recrimina-
tion and repetition of the comparisons
which so upset and excite the Hon.
Members of Opposition. But the tenor
of many of their remarks, the quoting
of figures out of context—The Hon.
Member who launched the attack seem-
ed to attach almost scriptural signifi-
cance to a particular document—these
leave me no choice but to refer to that
period. But I assure you Sir, and
the House that T do so without any
bitterness or any feeling of satisfaction.
1 do not seek alibis nor do I wish need-
lessly to irritate anyone.

The non-performance or the mis-per
formance of the Janata Party and Lok

Dal Government is not hidden. Much
of it was admitted by the hon. Mem-
bers sitting opposite themselves a!
that time as well as later. These Je-
bates are always interesting, not only
for the ideas expresesd but for ‘he
measure one has of the speakers. I
have listened to many of the speeches
but not all. Apart from a few, there
was more sound and fury than sut-
stance. From our side several hon.
Members made spirited defence and
many of the points made by the Oppo-
sition were well answered. This makes
my task easier.

I was amazed to hear an extraordi-
nary statement accusing us of making
the President express ourviews. The
Presidnet’'s Address has to reflect tha
policies and perception of the Govern-
mer:it in power. That happens to be
the constitutional position. It is 1idi-
culous to say that we have brought
the Presiaent within the pale of con-
troversy. The Presidnet's Address, it
is well recognised. is a policy docu-
ment of the Government, Had it
been the president's own statement
hon. Members would not be introduc-
ing amendments.

An astounding and non-sensicai
thecry was propounded that Shri
Chzaran Singh's Government was our
creation. Nothing can be farther from
the truth. We protested strongly *hat
he had no claim to form 3 Govemment!
at that time. (Interruptions)

When we resigned in 1977 we left
the House in good condition. It as
harmonioug in the sense that the law
an order situation was satisfactory
The communal situation, while not
what we aesired. seemed to be under
control, the grain godowns were over-
flowing and foreign exchange reser-
ves were excellent. But what did we
find on return? The intervening years
proved to be years not merely Of
drift and indecision but, what is much
worse,—years of disally. The thrus!
that we had given to the economy in
the mid seventies had generated its
own momentum which continued t0
take the country forward for a while
even afterwards, until for want of
direction and support it began to slo™
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down. Had the momentum been kept
up in the years 1977 to 1879, the coun-
try would not have been in the state
we found last year when the G.N.P.
fell by about 45 per cent.

Since several hon. Members have
spoken of the performance for 1977
to 1979, it is worth our while to com-
pare the results of the policies for the
three years, 1974 to 1977 with the re-
sults of the policies of the Janata
Party and Lok Dal Governments in
the succeeding three years. Yoy have
probably hearq the figures. But I give
them again for the record. You will
notice that where we needed increase,
that is in the actual growth of the
G.N.P. it came down from 4.1 per cent
to 3.3 per cent, the industrial growth
rate from 6.7 in 1974—77 to 3.2 in
1977—80, the growth rate of exports
(at current prices) from 268 to 7.8 in
1977-80. The growth rate of the index
of agricultural production came down
from 1.7 in 1974—77 to 0.8 in 1977—80;
and where we needed  decrease. for
ingtance in the wholesale price in-
dex—counting 1970-7. equals 100 on
a point to point basis—from 5.2 it rose
to 8.8 in 1977—80. The growth in con-
sumer price index—March to March
basis rose from 5 per cent to 6.2 per
cent.

The World Bank report was cited
with grea’ flourish in referring o tho
performance of the fiscal year 1976—
7%—a vain attempt to show how much
was done by the Janata Party. Tius
document was prepared by the World
Bank staff and does not necessarily re-
flect the views of the Bank's Executive
Directors. Perhaps the hon. memoer
was under the impression that the
figures he read out referred only to
the Janata Party and Lok Dal period.
Actually, in World Bank parlance, this
term “fiscal period 1976—1979" includ-
es the period 1975-76, 1976-77 as also
1977-78 and 1978-79. In these four
years, the highest growth rate ivas in
1975-76, which was 9.6 per cent. 1
have earlier mentioned what happen-
ed in 1979-80 to the growth rate, i.e.
it slumped by minus 4.5 per cent. This,
same World Bank report states that
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the stabilisation Nieasures taken in
1975 brought the severe inflation of
that period unaer control. We do not
want, nor is there need, to quote frcm
the World Bank’ reports or for that
matter aay other report preparedl by
a foreign agency, as our Socialist und
Marxist members seem so keen !o do.
The facts of our achievements speak
for themselves. What is the fact or the
achievements of Janata Party and
Lok Dal Governments? During ‘hose
three years, the rate of growth works
out to 3.3 per cent, which is less than
the trend of growth rate of 3.5 per cent
and lower than the average annual
growth rate of 4.1 per cent during the
three years preceding the Janata-l.or
Dal rule. Even the 3.3 per cent growth
rate during 1977 to 1979 was mace
possible onity by the long-term policies
followed and the momentum created
by my earlier Government. as I stated
at the :eginning.

Inflation, Sir, is the main subject of
conversation everywhere. The currect
Economic Survey gives figures which
show how we have brought down the
inflation rate from last year. Obviousiv
we have not yet been able completelv
to reverse the trend get by the last
few yvears. However, the price situation
has somewhat improved.

It was alleged by one hon. membter
that India's rate of inflation is the
highest in the world. I do not know
from what source the hon. member
gets his information. According to the
latest INF International Financial Sta.
tistics, the increase in consumer price
indices in India from December, 1979
to September, 1980 was 7.5 per cent.
I should like to give the House scme
comparative figures. They are: Korea
24.3 per cent, Mexico 22.5 per cent,
Pakistan 14.2 per cent, UK. 12.8 per
cent, Philippines 11.2 per cent. Indone-
sia 9.8 per cent, USA 9.5 per cent 2nd
India. as I mentioned earlier, 7.5 per
cent. However, this is no satisfaction
to us and even though it is extremely
difficult to insulate our economy from
international inflationary pressures,
we are trying hard to keep prices from
rising. But some jtems like oil, as
:velr,vbody knows, are not in our con-
rol.
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[Shrimati Indira Gandhi]

On our return to Government, we
gave priority to halt the drift and to
initiate new programmes to sustain
economic development. The main
thrust of Government policy is to in-
crease production. In agriculture, we
must expand irrigition, provide guality
seeds and chemical inputs and streng-
then extension services. The followir.g
figures speak for themselves. Fertlizer
consumption in 1979-80 was 5.2 million
tonnes. In 1980-81—the flgure is pro-
visionai—5.6 million tonnes. Area
under high-yielding varieties in 14574-
80 was 35.2 million hectares and ia
1980-81 48 million hectares. Institu-
tional credit for agriculture by cooper-
atives and banks has gone up {rom
Rs. 2,550 crores to Rs. 2,990 crores.

Industrial performance in 1930-81
was much better than in 1979-80. We
have taken steps to ensure better uti-
lIisation of installed capacity, remcve
restraints on production, raise limits
on investments on small-scale ::n.ls,
ancillaries and tiny units.

Periormance within each sector of
the infrstructure was closely monitor-
ed by the Special Coordination Celi,
probiems were jdentified and better
coordination effected. As a result of
which the industrial growth rate im-
proved from 1.4 per cent in 1979-80 to
4 per cent in 1980-81. Electricity gene-
ration (as the percentage over previous
vear) improved from 2.2 per cent 10
6 per cent. Coal production impro-ed
from 1069 to 1150 m.t.

SHR] KRISHNA CHANDRA
DER: Jugglery of figures.

HAL-

SHRIMATI INDIRA GANDHI: Car-
go handling ty major ports (from Ap-
ril to Ne7ember) improved from 480
lakh tonnes to 510 tonnes.

I was told that for some unknown
reasons the word ‘expor!l' was regsrd-
ed almost as a bad word by the yure-
vious Goverament So we had to tike
major initiatives to rescue it frem
stagnation.
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The public distribution system has
veen strengthened. The ofl-take figures
show that rice was 3.28 m.t. in 1979-80
whereas in 1980-81 it was 4.34 m.t. In
wheat, improvement has not been very
much. But still it is an improvement
irom 5.14 m.t. to 5.9 m.t.

During 1980-81, 40,000 fair price
hiops were opened mostly in  rural
areas.

It was amusing to hear that creuit
was being taken by Opposition partier
for securing higher sugar cane prizes.
Actuaily, this was made possible nuiy
by our implementation of rational
sugar pricing and distribution pol:-
cies. This policy brought the total
sugar production upto what is the
highest in the last five years, 29
lakh tonnes till 7-2-1981. Those who
created the gigantic sugar muddle in
1279 can hardly take credit for this
reversal of the trend.

We prefer to help the kisan rather
than enter into competition in shout-
ing slogans of sympathy for him. Whnen
1 said that 25 per cent of the Plan
outlay would be set apart for farmers,
I meant it. The level of investment for
agricuiture. rural cevelopment, irrga-
tion and special area development,
which bLenefits rural areas, is incdeed
of that order.

The other repetitive theme of a pzr-
ticular party is that of the import ol
foodgrains to build buffer stocks dur-
ing 1974—.77. 1 dealt with this compre-
hensively in my reply to the Presi-
dent's Addres last year when ] noint-
ed out that the buffer stocks could
not have been built but for the nigher
procurement of foodgrains by our
Government. Please remember that 1t
was our Government which was res-
ponsible for the policy of buffer stack-
ing as an important factor of manag-
ing inflation and an instrument to
provide essential commodities at rea-
sonable rates to weaker sections af the
society. For our part we intend to
continue these policles. It is whonlly
wrong to accuse us of siowing down
procurement. We are following it up.
Already the procurement of rice in
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kharif 1980-81 has exceeded 4.7 millica
tonnes, as against 3.6 million tonnes
in the waole  kharif year of
1979-80. But West Bengal wnich has
had a very good harvest, 1 hear, has
procured much less than it can «nd
should do. I hope this is not acccru-
ing 1o some plan of theirs.

We have also been ;ccused of de-
rleting our foreign exchange reserves.
May 1 remind hon. Members that .
1466 the position was really bad. Our
reserves started accumulating from
1475 onwards in a big way, mainly due
to iigger export eftorts in the earlier
vears and increases in  remittances
{rom Indians abroad. But the reserve.;
are not built for their own sake. The:
give us a cushion to manage the b:l-
ance of payments probiem, and shouaid
be used when necessary to finance ir--
ports, especially when they rise shuru-
ly, as in this year, because of the ir-
crease in the prices of POL products.
The figures for POL imports are as
follows: 1978-79 Rs. 1,677 crose::
1980-81 Rs. 5,600 crores (estimated:.
Against this increase in imporis ot
about Rs. 4,000 crores for oniy cue
item. our draw down of Joreign cur-
rency assets is expected to be only
about Rs. 400 crores.

For a country's growth, the iniru-
structure is of the utmost importa: cc.
A sad but inpscapable fact is that k>
infra-structure, including the publiz
sector, was carelessly neglected. The
following is the position:—The gro'wzth
rate in electricity generation in utili-
ties only in 1974—77 was 9.8 per vent.
In 1977—80 it went down to 54 pe-
cent. The growth rate of production ¢f
coal and lignite, which was 8.8 per cornt
in 1974—77, went down to 0.8 percent
in 1977—80. The growth rate in rati-
way traffic in ton kilometres was 4.5
per cent in 1974.—77 which went down
to 0.2 per cent in 1977—80. The growth
rate in the production of finished ntcel
was 156 per cent in 1974—77, which
went down to minus 4.6 per cent in

1977—80. This is from the Econom:i:
Survey.

In our scheme of things, the pubdlic
sector has a special place. Its working
has jmproved and we expect it to 2ver-

2

Address +
come the inertia of 1979-80 and do as
well and even better than in the je-
riod of 1974.—77. The average pre- tux
protit of public sector undertakings in
1974—77 was Rs. 3 6 crores. In 1Y77—
80 it went dowa to Rs. 190 crores.

I am glad that industrial labour h.s
responded positiveiy to tne measues
we have taken so tfar. The number of
man-days lost on account of lasour
problems in 1978 was 28 3¢ million: in
1979 it increased to 43.87 million; the
provisional figure for 1980 is 12.51 mil-
lion. But some people can't leave ‘well
alone. Attempts are being made to
misguide labour and to vitiate the
favourable industrial relations’ situa-
tion. I appeal to the responsible sec-
tions o. lavour leadership not to alltw
themselves to be misled but to  help
us to serve the long-term interest of
workers, which lies in increased pro-

du:tion and in a sound and stable eco-
nomy.

Family planning is indeed very .ital
for the whole werld. and specially in
our circumstances. It is in this ,rea
that we have had the most crip:iing
set Lacx in the last yvear. Our Darty
and Government have never advoc:aled
compulsory methods. and we have ..on-
sidered the progra:mme not merel. as
a measure of population controi wvut
for healthier famiiies and the general
well-being of our people. One hon.
NMember said, and 1 fully support .aim,
that this programme aot only needs
all-out effort by the Government “ut
full co-operation of all the sections of
the people, regardless of party or other
considerations.

A rather feeble effort was made to
project that outlays on science =nd
technology were poor compared to
what the Janata Party Government
had provided. Of course, theirs was a
Plan, as ] said yesterdayv. that never
was, because it was not approved ty
them. We ail know what sort of in-
terest that Governmeat had taken in
science and technology. and the conse-
quent frustration cf our scientists and
techinologists. Were not the achieve-
ments of our science denigrated in
public, especially in so far as our



243 Motion of Thanks on FEBRUARY 26, 1981 the President’s Address 244

[Shrimati Indira Gandhi]

peaceful nuclear experiment was con-
cerned: It was an odd coincidence,
and I want to make it very clear that
for this I am aot blaming either the
then Government or our scientists, but
it was strange coincidence that even
the Bkaskara they sent up into space
refused to send back information. It
is a dark chapter in the history of »ur
science and technology. I assure the
House that we have the greatest -om-
mitment to science and technology and
that our outlays on plan and non-plan
expenditure will be significant as well
as result-oriented. We shail continue
to give all support to our brilliant
scientists and technologists.

The law and order situation is one
which worries all, and Isharethat an
xiety. But one must see the protlem
in perspective. During the last yea:s
of my previous regime, agitations wore
deliberately fostered, giving rise to
a climate of violence. The elements res:
ponsible for this were permitted to
operate unchecked and therehby _gain-
ed respectability. Later, during the
Janata Party/Lok Dal inter regnum.
caste and communai considerations
came to the fore. The outcome is
there for all to see—disregard for
authority, demoralisation of law en-
forcement agencies, the politicalisa-
tion of government apparatus and
heightened communal gnd caste ten-
sions.

Now, while the Central and State
Governments are taking measures to
curb lawlessness, some parties have
taken it upon themselves to encourage.
if not foment, a variety of fresh agi-
tations without the slightest regard to
the damage caused to national life and
national economy,

Each fndividual’'s or group's welfare
depends on the total picture and the
overall progress. And progress de-
pends on the produce from our flelds
and factories. Progress depends on the
functioning, quality and output of our
schools, colleges, universities and cther
public and technological establish-
ments.

Should any of us say or do any-
thing to clog these wheels of progress
and growth? I leave it to each gne of
you here in this House, and to the
nation, to judge whether there are
elements in our country who have in-
cited argi are inciting various sections.
There are also those who have double
talk of higher price to farmers 3nd
lower price to consumers—price-rise
and anti-price rise about the same
commodity. The attempt is to ham-
per production. by getting workers to
stop or siow down work, by trying to
paralyse the distribution system, to
create tension and even a fear psycho-
sis. Whatever the legitimacy or »ther-
wise of various demands, is it in the
national interest to give slogans like
“RAASTA ROKO' or "RAIL ROKO™
or “KAN ROKO”

An heon. Member complained of my
not visiting all the places where dis-
turbances occur. In this, I cannot
totally ignore the advice of the local
administration. Some situations, es-
pecially communa)l ones, become -ery
tense and it is considered advisabhle to
go only when there is relative ~aim.
At other times going helps to restore
confidence. On occasions one nhas
noticed that frequent visits rekindle
sorrowful memories and keep emo-
tions on the bhoil, thereoy delaying
normalcy.

The agitation in Assam ha; been
going on for a long time. The Gover:-
ment have adopted a most patient and
constructive attitude. It is indeed a
pity that this has not evoked adequate
response from the leaders of the ag-
tation. Now, a new element has been
introduced—terrorism: the throwinz of

bombs. Such a development cannot
be countenanced by any govern-
ment.

We have had prolonged consula-

leaders of political
parties on this issue. It is unfortu-
nate that a political party which
claims to be a national one has now
chosen to come out in favour of Aan
agitation, which has caused untold
ha="chip to the people of Assam and
the North-East, and considerable

tions with the
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damage to the economy there as
well as the national economy. Am-
ongst those most upset are the plains
and hill tribal people. However,
Government will continue its eff-
orts to find a solution acceptable to
all concemed.

There was understandable disgu.et
regarding feelings of insecurity
amongst minorities. My party and L
have always stood for those who ure
weaker, either economically, socially
or because of numbers. Hence we are
committed to the protection of minori-
ties whether religious or linguistic. By
the way, vesterday while I was listen-
ing to, I do not think it was the Mem:-
ber who was speaking, I think it was
someody who was interrupting, this
member told a story about the Hindi
language and how somebody had said
in Bombay—

AR 2 fE g @ 7 AT an
‘g %
which is the larguage spoken from my
part of U.P. But it reminded me of
a similar story.

DR. SUBRAMNANIAM SWANMY
(Bombay North East): You are Irom
Medak.

SHRIMATI INDIRA GANDHI: Shall
I say from where I was born?

PROF. MADHU DANDAVATE
(Rajapur): Weli. when the Prime
Minister comes to Bombay we shail
describe that.

SHRIMATI INDIRA GANDHI: It
reminded me of another story. It is an
old, pre-independence story. Two Tng-
lish officials, who were leaming Urdu
from different teachers were arguing
among themselves. One said that this
is a ‘tashtari’. The other said‘no, my
teacher has said it is a ‘rakabi'. So,
they decided to consult the bearer. The
bearer said

. “TAT , gw AY zEE; T
Fer &
One of the measures to foster com-

munal harmony is the revival of the
National Integration Council. Even
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though some persons refuse to join the
Council, we hope that these delibera-
tions will lead to useful results.

Yesterday, I heard there was criti-
cism of my trip to Sravanbelgola. I
went to Gometeshwara to pay hom-
age to one of the great streams of
Indian thought which has made deep
impact on our history, on our cul-
ture and even on the methods ad-
opted in cur freedom struggle. Hon.
Member: know that Gandiji was in-
fluenced hy it and took up ideas of
non-violence, non-possession and so
on.

nE 107 wE=1 207 FE T
q 2T

Wt T fag gfi): g
CHEERR TSt et (|

SHRIMATI INDIRA GANDHI:
Members are rightly exercised over
the gzgitaticn in  Gujarat. It is most
dictressinz. My heartfelt sympathy
is with all those who suffer and
specially bhecause there, those who
are suffering are the weakest of our
people. It is deplorable that some
political  parties are encouraging
people tn persist in  this ill-advised
movement. The Government have
moral obligation and constitutional
responsibility to advanced the edu-
cational interests of the weaker sec-
tions of our society and in Pparticu-
lar. the Scheduled Castes and Sch-l
cduleq Tribes. -

s oTm fRam amEm :(F):
o AT FATHT | (3@ANTR) HEH
F FTHIT FT TUA FAT S qERS
AfFT 1 TITF A} AF I
¥ ety TG 2

SHRIMATI INDIRA GANDHI: And
that we must and that we intend to
discharge this responsibility in full
measure. Naturally we must see that
merit does not suffer and that no sec-
tion feels discriminated against. I hope
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tha! the more responsible secticns of
the society will help to bring about
an early restoration of peace.

One Member made ap astonishing
remark about my Government's in-
- terference in educational institutions.
The troubles in these bodies have
been started by some Opposition
parties meddling with students or
terrorising the staff. It is in States
run by one of these parties that there
is real jnterference on z big scale to
the detriment of the effective func-
tioning of prestigious jnstitutions—
Saha Institute of Nuclear Physics
and the Bose Institute.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Not true.

MR. SPEAKER: Order (Interrup-
tions).

SHRI SATYASADHAN CHAKRA-
BORTY: You are misusing.... (In-
terruptions) Not true....(Interrup-
tions)

SHRIMATI INDIRA GANDHI: 1
am nor talking about English, I am
nct talking about primary education.
I am talking about the higher insti-
tutes of science.

I think, yesterday, it was said that
various universities alsg have been
interfered with, actually 6 out of 7,
and, so far as I know the seventh
university is Viswabharati whizh is a
Central university. So, they cannot
interfere with it.

SHRI SATYASADHAN CHAKRA-
BORTY: I did not expect the Prime
Minister to use this opportunity to
malign a State Government.. (inter-
ruptions)

SHRIMAT] INDIRA GANDHI: 1
am not maligning any Stat» Govern-
ment .....

SHRI SATYASADHAN CHAK-
RABORTY: ,We can have debate in
the House.

SHRIMATI INDIRA GANDAUI: Why
shuld we have a debate?

SHRIMAT] INDIRA GANDHLI: Ifit
is not true, if they have not interfear-
ed, I shall aczept it. I am not arguing
about this. This is the infcrmation
we have from the local people and
those concerneq with these bodies.
(Interruptions) It is not from officers.

Similarly, 1 have had deicgations
from the Ramakrishna Mission com-
plaining of the taking over of their
roiytechnics and schools. We know
that this instittions enjoys world-
wide rencwn for its dedicated and
finc educational, medical and relief
work. (Interruptions). If these mat-
ters arc wrong, I saall be the first
person to accept and admit it.

SHRI SATYASADHAN CHAKPA-
BORTY:: Will the Prime Minister
accept the challenge?” What you tre
telling is not true. . .. (Interruptions)

MR. SPEAKER: Order. order No in-
terruption please.

SERI SATYASADHAN CHAKRA-
BORTY: I’ ycu prove, it is true, [ will
resign from this House...

MR, SPEAKER: Please «it dnwn.
Nothing j: going cn record.
(Interruptions) *

SHRIMAT] INDIRA GANDHI: We
feel it ig confirmed information. But
if it is not as I have glready said I
am prepared to look into it. There is
no question of anybody re:igning. I
am not threatening the hon. Memter.

Now, I come to foreign policy. It
seems to me that there are a few hon.
Members who live in an imaginary
world of their own. One spoke of the
normalisation of relatione with our
neighbours Aduring the Janata Party
regime. History cannot be so easily
distorted. It was my Government
which took the first step for norma-
lisation with Pakistan and the last
major initiative in thig direction was

—_—

*Not recorded -
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‘the Simla Agreement. . Willingly giv-
ing up our river waters to the extent
of damaging the Calcutta Port cannot
be called normalisation. Good neigh-
bourly relations can exist and grow
only on the basis of reciprocity and
mutua] benefit. To this path we shall
steadfastly adhere. We are as anxious
as ¢nybody. In fact, we think itis
essential to have good relations with
all our neighbours and we are doing
everything possible for this. Another
hon. Member spoke of lack of moral
character . Strange words indead from
that party.

Events have demonstrated the right-
ness of our principled stands on vari-
ous issues. The recent Non-Aligned
conference has highlighteq our balan-
ced, constructive and active approaca.
The hon. Member, Shri Vajpayee's
later statements to the Press revealed
un;uspected depths of humour, per-
haps unconsciously. How else can we
explain his approbation of India’s role
at the Havara Summit? Through the
Janata Party-Lok Dal interregnum,
the question among the Non-aligned
was .“India where are you?". In *hat
perind, various factors, including in-
ternational factors, led to the weak-
ening of the Non-Aligned Movement,
and when I met world leaders i
Salisbury and Belgrade. the wunder-
ed if the movement could survive or
would it break ur.

Thus, the Conference of Foreign
Ministers of Non-Aligned countries
was helq at a time when perils ab-
ounded to world understanding and
especially t~ ron-aligned unity. There
were propi.andistic statements  and
homilies, ang many did their Yest to
SOW suspicion among us. But eveiv
one recoga s2»s tha!, in Delhi we were
able to avert the danger of division
and, to that extent, increase our capa-
city to work for the lessening nf in-
ternational tentions. I must compli-
ment our Foreign Minister and his
team of officials for their patient, ,un-
ruffled anq untiring work to iron out
points of difference and to persuade
the antagonists to come closar. We
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now have a constructive initiative on
the Iran-Iraq question. Regarding
Afghanistan, leaders from all parts of
the world who met me have com-
mended as practical the Indian stand
which seeks to heip create an atmos-
phere for an early political solution.

AN HON. MEMBER: Publicly or
privately?

SHRIMAT] INDIRA GANDHI:
Somebody asked, “publicly or pri-
vately”. We have not changed our
stand. It was made clear privately
and publicly, in every possible forum.

Much is made of the fact that our
Draft did not refer to one or two
points. Now, it is clear that this was
not a national draft, nor an elucida-
tion of the Indian point of view, but
a consensus paper. It was a compil-
aticn of various ideas aimed at ewolv-
ing o common approach which becon.e
an excelient starting point and achi-
eveq maXimum agreement.

As ] said earlier. this does not
mean that we have., at anyv time,
changed our views or that they were
«ot clearly nwmde known to all. News
from different quarters of interna-
tional comimunityv informs us of a
generaliy favourable reaction to the
Conierence. Here in this House the
fact that we are criticised by op-
posing section: speaks volumes for
our non-aligneq staace. Anyhow,I
do not expect impartial judgemernt
from those who have made it their
policy: to attack me. whatever I do
or say.

Our iarmers azre true patriots. They
suffer and serve .sweating in their
fields, protecting our borders or
through their sons who labour in f{ac-
tories. Their spirit of service and
sacrifice has kept this nation going.
Our Farmers’ Rally was indeed an
impressive ang inspiring event. It
gave farmers from all parts of the -
country, even from the romotest areas
in the.. (Interruptions)



SHR] AMAR ROY PRADHAN
{Cooch Behar): I want to know whe-
ther it was a government rally or not.

SHRIMATI INDIRA GANDHI: It was
not a government function Sir. But
when anything takes place on this
scale, it is important to the nation.

It gave our farmers from all parts
of the couatry, even from the remotest
areas in the North and North-East, op-

" portunity to come together and de-
monstrate Indian unity in spite of
great distance and diversities. 1t gave
them the feeling of participation in the
larger national eflort.

Observers were especially impressed
bty the exemplary behaviour and dis-
cip.ine ¢f such massive numbers. un-
precedented at any time anywhere in
the world. This should be a source of
pride to al! Indians.

Our working classes have always
shcwn a high sense of patriotism core
sn during difficult times and | do since-
rely hope that they will act with
patience and restraint and do nothing
to hamper production in factories or
work in offices. Within the means avai-
lable, the Government have been al-
ways anxious to do justice to all sections
of people. and shall continue to do so.
But we cannot ignore the poorest
amongst the poor wno call for immedia-
te attention. The bhetter of people can-
nnat be secure unless the weaker sec-
tinngs are made stronger. There is
not or rather should not be rivalry
hetween any secticn.

My speech would be incomplete with-
out a word of appreciation of our
Armed Forces. The entire country ad-
mires the manner in which they serve
and sacrifice for our security and in
times of peace bring relief to victims of
various calamities. We remembher also
our Exservicemen.

As I have said earlier. it is not my
desire to score debating points or to
continue an endless discussion on the
past. To-day's world moves much too
fast to allow us that luxury. I have no
quarrel with the Opposition. I wish
thers well. They have somehow to cri-
ticise the Government which we do not

mind. Sometimes the criticism is thea-
trical and sometimes tends to gimmic-
kery. Perhaps they think that this will
help them. They are the best judges
of what they should do. I am more con-
cerned with what we and our Pcrty do
and we shall not allow any oae to
divert our attention from basiz prob-
lems. I have repeatedly appealed for
and offered cooperation. I am s .rry to
say that the response has been more
towards confrontation. Opposition par-
ties most of them have trod the path of
confrontation all these years. Can we
not give a trial to cooperation and
discuss matters with cordiality? I
doubt if any one disputes the view that
the situation, in various ways. in and
around our country is serious The
future is already upon us: All coun-
tries are facea with hard decisions. We
have n¢ soft options. This situation
demands a concerted and stujendous
endeavour which can only be a hieved
by constructive cooperation frcom Hon-
ble Alembers, from political purties,
from farmers and workers from
professionals and intelle 'tuals,
from women and from
youth. in fact. from all our pecple 1t
we can consider our problems in that
larger context. in the context of the
nation’'s problems and difficulties and
international situation. Sir. I have no
doubt that this country has the
strength to overcome these obstacles
and to march forward !owards socia-
lism. towards a better life for our
people by solving then many probleros.
This cooperation I seex from the hon.
Members of all sides of the House, I
commend the Motion of Thanks to the
President’s Address.

Wt niafram @A (zrviT) o
T qF F A AT qATT rG G
7 4t ¥2 ) TAA 77 7w R, gfead
QAT AT M IE 2 W qEAH
TZ 2 FF wATA w1 fosgum aga
qUA L T A% K R oR
THT AP T T ALAAIT N, .
(eawwra)

Mr. Speaker: We are going to dis-
cuss fit.



Comm. On
253;. Paper Laid Rep.
“SHRI DHANIK LAL MANDAL
(Jhanjharpur): On a point of clarifica-
tion (Interruptions),

MR. SPEAKER: A number of amend-
ments have been moved by liembers
to the Motion of Thanks. Shall I put
all the amendroents to the vote of the
House together or does any hon'ble
Member want any particular amend-
ment to be put separately? | find
nobody is pressing. I shall now put
all the amendments together t- the vote
of the House.

All the amendments uwere put and
nagatived.

MR. SPEAKER - I shall nocw put the
main Motion to the vote of the House.
The question is:

“That an Address be¢ presented to
the President in the following
terms:—

‘That the Members of Lok Sabha
asserobled in this Session are decply
grateful to the President for the Ad-
dress which he has been _leased to
deliver to both Houses of Parliament
assembled together on the ltth Feb-
ruary, 1981.°

The Motion uas adopted.

12.56 hrs

COMMITTEE ON PAPERS LAID ON
THE TABLE

THIRL REPORT

SHRI G. S. NIHALSINGHWALA
(Sangrur). Sir, | beg to present the
Third Report (Hindi and English ver-
sions) of the Committee on Papers laid
¢n the Table.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IN.PORTANCE

REPORTED HIKE IN THE PRICES OF COAL,
PIG IRON AND STEEL

i} wwE faw wegwr (RTAETT )
ooy wgrEg, # wiTsig -
gz ¥ famfafas fagg 1 oR)
qrAET iforeg 9T TR AT AR
T FT @ frAT g Adr oAy
TEfE T @ Ay 7 A T

sy

’

“TrEAT, FTZE AR N9 TN
¥ y=miaafz, faax v
TR W GG Y
Ffeaiz g1 7 8, ¥ 7W-

12

T[T

vy agrem : JHIET AN, AT
F1 AT F ITF 7 |

The Lok Sabha then adjourned for
lunch 41l Fourteen of the Clock. \

The Lok Sabha reassembled arter
Lunch at Seren Minutes past Fourtcen
o1 the Clock.

[MR. DEPUTY-SPEAKER in the Chairl

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE—Contd.

REPORTED HIKE 1IN THE PRICES oF Coai,
Pic IroN AND STEEL—CONTD.

MR, DEPUTY . SPEAKER: Now,
the \linister may make the Statement.

THE MINISTER OF COMMERCE
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): Sir, The compelling
reason for the recent increase in iren
and steel prices is the need to generate

= '-:'tmm!m:m Nos. 110 g6, 1150 122, 310 te Jar, 37500 410, g2p v g2, 497 02 453, 363
Bug 1y A0B 10520, 538 14 543, 33440 537, 339 ta 563, 395 t0 557, 539 11 394, 601 12 620 una

33 12 Ggy
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resources fcr the developmment of the
stec) industry. A Steel Development
Fund has been set up for this purpose
and payments were being made into
it. However, because of the steel in-
crease in cost of inputs. the amount
flowing into the Development Fund was
found to be barely enough to pay for
cost escalations, which are quantified
by the Bureau of Industrial Costs and
Prices. Thus nothing was 1 7 d. ..:-
mental needs.

2. The annual plan for 1980-8! en-
visaged that Rs. 302.50 crores o. the
outlay would be met {from internal res-
ources of the Steel Authority of India,
and from the Steel Development Fund.
No cut back in plan outlay on ongoing

schemes could be contemplated as
these were important to o-als the
industry to meet the rising de:- - : for
steel. Massive reso.urces wore  also

needed for creation of new capacities
and for expansion and modernization
of the existing ones. There was no al-
ternative therefore to strengthcning
the Steel Development Fund through
an increase in prices of iron and steel.
The whole of the increase is to be
credited to the St2el Develcpment
FPund; and cost escalations to the pro-
ducers are to he alluwed only or the
basis of prcper cost studies. ™ is  in
this background and after taking note
of the coal price increase, which for
coking coal used by steel plants would
be substantially higher than the in-
crease in the average price of coal. that
a price increase of 20 per cent over
prevailing Joint Plant Committee pri-
ces of steel and Rs. 4n00/- per tonne on
pig iron has been announced ctver two
weeks ago.

3. The presant increase is e:xpected
to add about Rs. 40N/- crores per
year to the Steel Development Fund.
The accruals this year will naturally
he much less. being of the order of only
Rs. 50 to 60 crores.

.- 4. Merobers are aware that the bulk
of the production of bars and rods usect
for construction comes not from the
main steel plants, but from the re-rol-
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lers and mini steel plants, whose prices
are se' by :market forces rather than
by the Joint Plant Committee. Semis
used for production of bars and rods
are produced in substantial gquantities
by the mini steel plants, and are again
sold at market prices. These marke!
prices for bars and rods and semis have
been sunstantially above the Jeint
Plan Committee prices for quite sume
time now, In view of the rela-
tively smaller contribution of thesg pro-
ducts from the main steel plants. it
has been decided to allow the muin
producers to get their own prices de-
peading on market conditions. Semis
are usec! by re-rollers for production
of bars and rods; and this is another
reasun for treating semis at par with
bars snd rods for this purpose. This
step will cnable the producers to aug-
ment their internal resources for de-
velopmental needs, and lessen the
draft on the Steel Development Fund.
As Members would appreciate, the
constraints on steel production have
caused a substantial decline in pro-
fitakility of the main  stee! Plants;
and affected adversely the generation
of internal resources,

5. Coming now to coal, ufter t:¢
last increase in 1979; ‘there were
substantial increases in the costs of
inpits like oil products, -:xplosives,
power and the increaSedN paymen}s
due to workers because of increase 11
the consumer price index. This was
leading to a difficult situation f0f
the coal companies, where budgetary
support would have been needed
even to enable payment of their debt
and interest, and to cover their cash
icsses.  After a cost study, there-
fore, it has been decided to 'mcrea:»é
the average price of coal from Rs.
101.18 per tonne to Rs. 128.02 per
tonne in case of Coal India Limited.
and from Rs 9992 per tonne to R
136.85 per tonne for Singareni C»"l’
lieries Ltd. The increase is effective
from the l4th of this month. The
price of soft coke, which is used
ag a domestic fuel has been fixed 2t
only Rs, 150/- per tonne; which 18
much below the cost of productio®
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WY St feed aqeT (WA )
Furemt A1 W A1Aa & fE sore qadt
ag7 aF szt ¥ Afwa § g sz
aen § f& =3 awmma #1 swame
4 AT@ & ¥ BT qIQAT | QA AT
gro AT § & @ s | g
@R ¥, AT AGT AG &2 wWifE
TRl IO R 1979 Rt OF T W
@I T 9 {7 T ARG N AT aFA
gwa a3 A FPr e o9 fe Im =
T TANEA AT TEA @ gufeAv gm
qaT Tfze | TR a7 S ART
W FFT AT 9 | AfFA /IO qf7-
e Far fawAn 7 & owarfeEy
o 3fWT R 1978-79 7 44 T3
F1 qATE W1 9T AET 1979-80 &
I FIT R FAZT FT JAE T 0
AT 2 IH AT IAN Al FIT AT T
a2 T g9t §0 rAEfAT moaE
FAHTT AR[ AGL R

A A g 2 fa 73 A awe
gTAr mAt A femat 9wy 2 aeer
T gz fx moiw wa ®@ I AW
R g7 Zo0A T4 8 99F7 G
A1 zem & faAfew ®omon
I% T8 3E1q § Sfea wmoF
T A fem T @ gAfAm
g apmferm A grr gy ¥4
Ffar  aa aTE T oSa
g g ga @ e 0y My —
e fo gm & aw 2m8 2—
Wlgg qrzA 2w v A Y FEAr
gy feqredz geevaram fadr )
W Wity o § AT A g @
A1 LA ¥ g133T AT F1 a7 A
20 iy ¥ aIEAT Y unA
W3ar T ogem & YT mEEt 2
W& 3 g3 SrET e
R 1 miar wwgmAar €1 wwa
"W faadawEz & 1 W@ 3 Ak
3881 LS—9

iron and steel (CA)

AT FROT AT I AT | FEIA
H FWAIEF W T W
FAAT d°C LYY T T T AT
W@ qv, Ami & grez femomar @
W aR@ Y I qfrfeafrgi 1w azw
w1 feqy w Wy feEmae & FTe0r
92 FITT QAT F2-IT IUMT IfaqT &
T I A4, 80dAF F_A T
fem w1 2 ) = T3 FTvO | W
FAUAVE | FFET W T SQTRT
N TER, f7ga IWI@U AT g7 |
TH q@E Y IIH T &7 G HAIAT ATFIH-
arfaqT 97 Q=1 T 9Ra g | FE
HIE, NTEHH ¢4 J INT wxreiia
M, MEEEA F wAfagt &1 aw
fa=m, wgmé ¥t vafaqn w1 a« faqm,
wemraTT ®1 og3faa &1 aw  foem,
tafAw g7 #3797 gafa=re fag oo
TAATE T Jrn ans anfIaR 57
8ET W QT AT § ¥IW F A+
e TIT ¥ A1 To HAlo W, WA F
T FER ——

“This steep decline was indica-

tive ¢ near collapse of infrasstru-
ctural support to steel plant.”

T vz ¢ fw feafe feaey
NOlgE 21 RIT qgMiNvA 4§ gfF
femat ¥ 41 ¥ N7 07 TV -
A F WA T A1g qE1g] ®Y FRT
g froge a1 agmear AT wE 7
qq AT R, TET & A §9 F
W a7 fEAr §1 w8 /W
gW TR 1 ZWfA Fgr wa f3eAt
& WA O A9 & FgNA F
fao fravgaY 27 97 & qdar F07
FI ot FEA MG E ! MW AFT
Y IWWFT T qFA FwF §F AT
T F A AT WT9E qE R
Foe IO H ArFaz AafRa i 3FT
T T @ &4 AT @ & | FE!
e faes saTE # der 9T I
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g & &rEE I fage 1 =T,
Fgt ¥ AW AR, @ F fAv
W& &[T T @0 AT 3N
qT FOA Al GR-ER IQW A
Iy F74  Fgm AMUR ? A€
feo g ¥ oA R ?

& oF 1T A FIAT 1A WIT
R T fzEpm 3w fAaEz
Fa w g TEA gifzfarem TR
Fragz #1 fAgr azve gamrgat € )
T THF AT T A1G1 AT AT AT
#F I AT qFA @7 A7 IWUTA
FAAFIWAT ATZTTAAY
I A g faw M aamss
w9 WAMTE T aFgE
ST § 9T @9 A¥, ITW F
af¥a I A% o7 T IR AF fw
IR TE ¥ ™ ogeAn fmA
2? margromIrE TImd zafon
& JrA ST 2 fF W oA A
q1 3A M 2 E?

§ 3z oY AT I E fF
M A A 1T FF AT AT YATE
fegar a7 M = 2 7 am TIW
T R AT IA AT ET FAFT A
[TWA AJ M 7L, | AR
frefldam @ m o@w ® Ea
aav= G A9 g awed dfew mm
g A A far a3 2 ?

SHRI PRANAB MUKHERJEE:
The hon. Member has covered quite a
large area—from the theory of pric-
ing to workers’ participation in
management; and asked whether
this particular decision was taken,
keeping an eye on enhancing the
profitability of Tatas.

The hon, Member i« well aware of
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the fact that so far as the steel sec-
to; ig concerned, it is more than 80
per cent in the public sector, Out of
a total of 11.5 million tonnes capa-
city, Tatas have an ingof napacity of
2 million tonnes; and 9.5 million
tonnes are under the Government, I
have explained in the main state-
ment, and that ig why it is a little
lengthy, the compelling reasong for
enhaacing the prices. ‘Two points
we shall have to take into account:
whether we should have a mechanism
through which, if the public sector
units iacur loss, we should make up
the loss by providing budgetary sup-
port: and to provide budgetary sup-
port, wiether we should resort to
taxation or deficit financing. In eith-
er, manner, you cannot avoid inflation
If yvour point is that by c¢nhancing the
prices you are contributing to infla-
tion, even by providing subsidies
either through heavy doses of taxa-
tion or by resorting to deficit financ-
ing, you cannot avoid that

The second point is, whether by
better management, by efficient use
by ecnnomization we could have re-
duced the cost of production, and in
that manner we could avoid the price
hike. When the cast of inputs goes up,
merely by better management or effi-
ciency in the use of raw materials
or improving the functioning, you
cannot improve the economy of the
unit coacerned. To some extent,
you can improve the functioning.
If there be greater profit, the over-
head costs will be less. Naturally
it will have some effect. But if
the cost of an essential raw material
goes  up. the more you pro-
duce, naturally, you will have to in-
cur more losses. Asg far as steel sec-
tor is concerned, the hon, Member
fs well aware that we have rerious
constraints on the infrastructural
eide, ag a result of which upto Sep-
tember the level of production was
extremely low. In fact, ypto Sep-
tember, our monthly average pro-
duction was barely 319,000 tonnes.
But whenever the power position
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starts improving. I am happy to
inform the hon, Member it is clearly
reflected in the production of steel;
“je., from 319,000 tonnes it has gone
upto 802,000 tonnes. And, in fact,
from April to January, the total pro-
duction has been a little more, as
«ompared to the corresponding period
of last year. That means: if the rate
of production is the same as it was
* upto November, production would be
much less. But we have reversed
the process, and itwould be pos-
sible for us to produce a little more,
=0 far as finished steel is conccrned.

So far as pig iron is concerned the
hon. Member would appreciate that
2 last year's total production was
__roughly about 900,000 tonnes and
this year, we are expecting that with
the present trend of production, it
wold be about 1.3 million tonnes.
But still we are not happy, because
the capacity utilization in the in-
tegrafed steel plant is far below the
satisfactory level.

Secondly, it may be asked:
“Ycu are trying to create resources
bv enhancing the prices. What is the
guarantee that you will be able to
Jo it, as you did when the earlier
scheme was there” And when the
«cheme was introduced, the idea was
10 have a development fund to generate
interna] resources. Actually. 15 per
cent price hike was there. It was

. roughly about Rs. 400 per ton, Ac-
cording to BICP studw, the cost up-
to September had risen by Rs. 393.
Therefore, this is a question of the
reneral management of the economy.
One individual sector cannot just
snswer it. The Government as a
whole will have to take a view and
we are trying to control the eco-
nomy. To what extent we attain
sutcess there will also get rcflected
in the steel sector ag well as in the
coal sector,

But, so far as the present arrange-
ment is concerned, I have made it
quite clear to the individual plant
Managers that 1 am mnot Roing to
fubsidise  their inefficiency. While
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reimbursing towards cost escalation,
we shall take into account wherever
there is a reasonable rise in the cost
of essential inputs. But if because
of their inefficiency, there is less pro-
duction and poor profitability, they
will have to account for it. The
hon. member has mentioned that it
is mainly due fo the inefficiency of
the management. It is not so. It
would not be correct to come to a
conclusion that public sector Mana-
gers are by and large inefficient. On
the other hand, by and large, they
are efficient. We have developed a cul-
ture over the period of years where
there are g large number of people
who could have got better salary and
amenities anywhere else. You will
be surprised to know that every day
1 get 3—4 letters of resignation from
various public sector undertakings,
They are getting assignments
in different parts of the
world. Two or three penple from
the steel industry lefy their jobs and
have gone outside. They are recog-
nised ag ‘experts over there. There-
fore. such type of blanket allegation
that by and large the public sector
Managers are inefficient or corrupt
would not be correct; and it would
not help them. There may be one
cr twc black sheep. It would be our
effort to identify them and ts take
necessary action against them.

The hon. member has raised a
question whether we can ensure that
we will provide steel material to the
farmerg or to the common users or
17 the small scale industry at con-
cessional rates. I am afraid, at this
juncture, it will not be possible to
say anything about it. What I am
tryving to do is to provide the neces-
cary material to meet their demand
to their entire satisfaction, and our
efforts are to bridge the gap bet-
ween the demand and the supply. If
we can maintain that and if the nor-
mal market forces can be allowed to
operate, and if there is not a big
gap between the demand and sup-
ply, T hope it would be possible for
us {o take care of it. = The second
point which the hon, member
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should take into account ig that it 1s
not a fact that when we fix
a price at a particular level, the con-
sumers are getting it at that price;
it ig not so. Take the case of bars
and rods. Thirty two-thirty three
per cent of bars and rodgs are be-
ing produced by the integrated stcel
plants. They are the main produ-
cers, The secondary producers are
producing nearly 62—6o per cent
of them. Therefore, they arc seclling
them at the market price. Steel
produced at the mini gteel plants is
sold ay the market price. Therefore,
JPC price has not that much rele-
vance there, Actually, when toe
consumers are purchasing it from
the market they are getting it at a
higher price. [If the hon. member
is interested, I can quote the figures
which prevail at the market and tell
him the difference between the JPC
price and the normal market price.
Therefore, it would not te possible
to give them at concessional rates,
But we are trying to streamiac the
precedure of distribution so rhat we
can meet their demand to 4 conside-
rable extent and we can augment
production,

SHRI
(Gorakhpur):

HARIKESH BAHADUR
This rise in the prive
of steel, pig iron and coaal is defi-
nitely going to affect *he common
man and the industry both, especial-
ly the small scale industry will be
affected more. The hon.  Miaister
has stated in his reply like this:
“The compelling reason for lne :e-
cent increase in iron and fteel prices
is the need to generate .esources for
the development of the steel indust-
ry.” In my opinion. it is a 1n.dicul-
ous reply. What is the diff sulty i get-
ting loan from the World Bank and
either international agencicg for ex-
pansion and development of the steel
Industry and other things of the
coal industry. The problem is that
fMe credbilily of the Government of
Indiz has got eroded completely after
that, corruption which has taken
place in deciding the consu.tancy con-
tract regarding Thalvaishet and Haji-
ra projects in Bombay and Gujarat,.
That may be one reason that is why
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when the Government of India asks
for loan that loan may not be given
by the World Bank or other inter-

national ageacies. *
AN HON. MEMBER: There is no
relevance.

SHRI HARIKESH BAHADUR: It has
got relevance because, for the develop-
ment of steel industry you want fuads
and for that particular purpose you
can ask for a loan from the World Bank,
or from other international agencies. It
may not be possible for them to give
that loan tecause you are not taking
your decisions properly. (Interruptions)

MR. DEPUTY-SPEAKER. You vour-
sel! laugh at your speech!
(Literruptions). .

AN HON. MEMBER. Now you have
sta:ted laugh:ng -

SHR! HARIKESH BAJIADUR. In
fact, they are launghing, lecause they
are unierstanding what I am saying.
The point is. there 1s already olack
marketing 1n steel, coal and pig ifor.
Let the hon. Minister teld us what steps
Government proposes to take 0 itod
this tlick marketlnz. P.g iron is not
avatlan.e now for foundry and forg-
ing purposes. Pig iron h;s Yeen given
for manufacturning railway  sieepers.
But that quola is nct beig prope-ly
utilised and the sieepers are ‘sweitig
manufactured by usiag scrap steel and
the cpunta is being bungled. All the.d°
things are happening in Calcutta itseil
from where the hon Minister comes ™=
Therefore | would like to know from |
the hon. Min.ster what steps are beind
proposed by the Government to itop
this YLlack marketing in pig lron so -
that it may be available to genuine con-
sumers and at the same time 1 would
like to ask one question. that :s.
whether Government wiil he proposing
a dual price policy one for domestic
purposes and another for industnal
purposes. The prices of coal and stecl
should be diflerent. They should not
be the same. Also, at the same time,
there must he some kind of difference
in the prices of steel. pig iron and coal
for backward areas and developed
areas.

I would like to mention only oneé

point about the cos! industry. When
the coal industry was nationalised, it
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was hoped that after nationalisation
both production and efficiency would
jmrease. But what happened? The
sets of Coa: India were about Rs. 1,700
crores  During the last four years
there have been losses to the tune of
more than Rs. 700 crores in the Coal
India. This is the situation in the coal
ndustry. 1 would like to know from
the hon. Minister whether he would try
lo institute a Parliamentary Committee
to look into the bunglings which ure
¢.king place in the coal industry.
" (Interruptions),

AN. HON. MEMBER: This is very
correct.

a“h

SHR! HARIKESH BAHADUR: And
Thi: 15 a very specific thing. Theiee
fore. 1 would like to get a categorical
reply from the hon Minister.

SHRI PRANAB MUKHERJEE: | um
afra.d, the concept of the hon. Member
ahbout obtaining the World Bank l!oan
;5 wrong and perhaps none of his col-
.cagues siting on that side would .gree
with it, The hon. Member is well
ware that we take i1nto account the
.oreign assistance or aid f{rom various
.aencies including the World Bank and
‘ne total avatlab.lity of aid and we
make our planning accordingly. 1 do
oyt agree with the hon. Member that
dia’s ciedibility has gone down. The
o " hbility of a country does not e-
iend on the fact whether you strictly
rdhere to a contracl or not, credibility
does not mean that you just go by ‘he
dotted line dictated by somebhody, cre-
*ibility depends on the economic power
of that country aund we have that
“conomic power and we have that
iolitical stability. A country which
“an produce 25 miliion tonnes of rt~el,
170 million tonnes of coai or 25 illion
i"nnes of cement can attain this cre-
K i}lt,\'. Therefore, I do not think that
lé‘m has lost credibility because they

‘4 not agree with the World Bank
outl a loan. This is absolutely nre-
Posterous and 1 can inform the non.
fember that for an aluminium project
" Orissa when we wanted assistance.
‘ot only World Bank but 40 banks have
barticipated In 1t. There!lere, that point
‘s not at ali relevant. fhe point is
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we shall have to take into account ibe
1otal impact and what would be the
debt charges and what would be the
servicing charges: Whether it is ~om-
mensurate to generate internal re-
sources or to get it substituted by 'nan
or aid from abroad. I Liope the hon,
member is well aware of this element-
ary thing. Therefore, in order to zene-
rate internal resources the point I pos.
ed before comes in, i.e. either we have
to provide budgetary support or we
shal]l have to get it by the mechanism
of the prices and this is the adminis-
tered price. So far as blackmarketing
18 concerned, if there is controlled price
then the question of blackmarkeuag
comes. It 18 not controlled price; it
is the administered price. There too,
the secondary producers do not come
within its purview. Therefore ‘there
18 no blackmarketing because there is
no statutory control over the price. 1f
there is statutory control, then viowa-
tion of that control does come ia. We
have not changed any decision. This
dec:sion was taken by the earlier Gov-
ernment in NDC meeting that we
should distribute raw materials, parti-
cularly iron and steel, through small-
scale industnies corporations of the
various State Governments. 1 do feel
this is a rational decision and we shauld
ndhere to it because they would bde in
a letter posit.on to know who would
e the ultimate consumer. The pro-
blem came mainly because of the fact
that there was a gap between demand
and suppiy. So. we decided that unless
we can improve the supply position,
it would not be possibl for us to meet
the demand fully. So. we are trying
to do that and [ hope so far as pig
iron is concerncd, we will he able to
overcome the crisis. Last year while
the total demand was roughly about
1.5 million tonnes. production was just
9 lakh tonnes. There was a gan of 6
lakh tonnes This year we are tryving
to reach a production of 1.3 to 1.4
million tonnes, so that the gap could
e narrowed. But in the case of sale-
ahie steel material stil] there will be
a shortage of supply because produc-
tion will be more or less at the same
level as last year.

In regard to the coal pricing oolicy,
my reaction to that suggestion is that



267 Rep. hike in the FEBRUARY 26, 1981 price of Coal, pig 268

[Shri Pranab Mukherjee]

we cannot do it. The hon. Member
referred to the production position. Be-
fore nationalisation production of coal
was 77 million tonnes. In 1979-80, coal
production was 104 million tonnes. This
year we are expecting 113 million
tonnes. The hon. member is well aware
of the conditions under which ~oal-
miners had to work. It has consider-
ably changed after nationalisation and
that is also a net gain to the economy
and even to productivify.

SHRI HARIKESH BAHADUR: [
asked about constituting a parliament-
ary committee.

SHRI PRANAB MUKHERIJEE: I do
not entertain your suggestion.

MR. DEPUTY-SPEAKER: You could
have left if as it was!

Wt W fea™m qeram (19X
INeFT 9T, WAT JIZT A IHT
AT § Fgr femmo@Es vl &
Far7 R 3 Afed s ¥ A o
goan F1 frrm A & @ 2 o
AT TTILAF TN E) TERN
qEQ TN & 7 AW § WA AZTZTT I
qagr ¥ fr I 37 71 47 MiAGTR
2 mE w77 F FAAEZ O0AE 2,
ot A gty afaat 2 0T
a7 srew wf=ET 2, O AT AT
arfgar wy afzar 7 w9 73 ¥
Az @ 2 e faama
T FTA o 3fowm §v 2 59
TAMA AT RN

TN F AT E qUHA A1 T
ar fam 2 Az 9w @A I
Wml IR I a f5 7 A%

T’ g7 Ifg w17r%w afe= ar q=q
gfe gt & 7 &1 W1 AW FA A
sfvw #&1  Afeq 1@ a0 fm
# 3 safem 3?7 zav
gqIAr g AfAT I ATMT FT AIAT

5’”:

iron and steel (CA)
?, W AT H A9 gwe
¥ TR WA RO W R
TS I g AN & AW
T |\ K guEn wr f® arforer
gay, s qadf, g aw E alv @ =
afz Mrae & fam grzdd . afsx
I TEA Qe TR 1 Fver fam—
@1 & T &1 @ fean, arfe @
IAZ WTq, AY I ¥ A9 A
g fe qm 79 97 ofuw WAl
T 21 IEA ET E AW 20
TTHZ, WA FT ZW AN 20 WY
qT-ZAGIT F59 g FT AT 400 TG
qza iqr fam @

54
T
fe

fagre & gare awT 7 ZrEr wNAY
g YTaa gErAEr ¥ oA @AY
qrA Sy B go e 0 ofeT gTeT
F1 qaake sfaemar g ? |1
AT Moz gTET AT GTEAAN §FTC F
famgr 8 1+ T@TT I TrEioE W
® FNT 7 TAq ¢ fE zrer v e
641 FITETIT A AT F7 1102 ¥
s T wE g T IAY 3T fawre
¥ FTRITE g ) AT AR &8
qAT® AL X v " AAsa =W
grar &A@ X iR T
Fra ¢, 73fesira av ang vroar
frr &1 & W gTETTT wfa Y &
#ra fifaam R, TAfe = g3
T 217 A

wrarT T3 feama €1 57r€ A
R, AlF I, AT A AN ¥ a
QYA FIRAFT AT R TETA
weqT  frzmw gm & e a2
Az sefrfigarama 3 AW
& O AT AT F oy, AT
A FT IR TILTME

LeQsEBEIR ke e (X1 § &
FEYT 9TIR Q)7 Qg7 A% STEA |
A AT # o g § e Iww AT
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fears A & ) fox wer arm & fx
FEIT ITTW TAY WAL AT AE 2,
WA wrérz fEfar I mTnx Jmi
®T IGT T R )

X AR AAARZ a1 A= R, A7
qME TF & AT qrEATn 3w @ f=®
aTé AT o7 gwHTY §£1 WA ATHL |
T ITATLIZ AT TR KT FOAFTAT
¢ f& I sqfer &) S99z o7 W I

A oAt AF RAAET A
g 921 ETT )\ 9T 1A { ’IAIT
(W ATMMAT 1 TIX TFF J AT ATNAT

@y ofr st g w7 fx oarae
sazfrai ®£1 w7 EAT @

TIIT ¥ 937 T FOAT AT
grerfadt #1 7AT §, AT WA W TeAl-
= wztam &1 T g 3w owETa
¥ . AL AR, A AR
femrmar 2 o mEwRa 43 g d
arer 717 377 A frAaa fr de
THRAY T TN ATETATEI T 2

aT wzrEg T ¥ ¢ froen-
S TAM-IUt T qT aryfx - T
g Afes a9 @&y fasar & P—
fr=x7 w22 1+ 7T I ATIT oACT
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e, IR Emar A faT @
g arEt F Awmowr AR ¥ few
Frr T fAAm g g0 T
& ¥ 9@ f1Ar F17 & Aifww
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SHRI PRANAB MUKHERJEE:
Sir, nobody on the Government side
have claimed that our management
or all the policies that we have fol-
lowed are fool-proof and there is
no hole anywhere. If there is any
hole, we always try to plug it
Therefore, this is a continuous exer-
cise.

As the hon. Members sitting oppo-
site know, what I have done is ex-
actly what Shri Biju Patnaik did a

couple of years ago; I have done
nothing more. nothing less, The only
difference is, he did it 15 per cent
and I have done it 20 per cent.
The scheme is the same.

=27 Cresra &1 LT 7 9faw 3qrcar
A TN FT AT AZ TX AL AT
fagra agr &7 AT ¥ )

"1 g217q 7 37 AET arar g fw
M IO {7 meEr ofadr o7 F73

1 do agree with the hon. Member
that there is scope for improvement

N . . of production. But there perhaps,
T TR ]l . 3 Tfm he has accused us on the wrong side.
fe a7z vy qfuwrfrg zr7 fag og It is not true that we are managing

Fr W AT AT if HET AL 2, the public sector undertakings

s L. through IAS officers. It might have
wfar wagizafs A7z e been true 10 or 15 years ago, but not

ardy g qr AE 1 W BT T AL today. Now you will not find in any
qrefzr grTRTR | WTE AT A e stee]l plant or in the coal sector any

_ . R IAS officer as Managing Director or
T formr & Tt WA w AT General Manager, We have deve-
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loped expertise in that field, Some
of our experts are really efficient and
they deserve congratulations, because
they are functioning very well in a
very difficult situation. I can tell the
hon. Member that when some Russian
cxperts came and saw some of the
steel plants here, they were sur-
prised at the way we reduced the
coke oven pushing from 20 per cent,
the way we have kept one or two
blast furnaces inoperative, the vari-
ous methods we had to resort to the
way we have faced various technical
criszs. Because, our situation is not
quite comfortable. Our working
condition is not easy. There are
constraints and no Government is in
a position to remove the constraints
immediately, There will be some
problems and we shall have to tackle
the problems, Therefore. when 1
say that there is a problem, it does
not mean that we are not aware of
it or we are not trying to solve it.

In regard to pricing. I have already
repeated twice that my option was
either to allow the steel plants to
undergo losses and then provide
budgetary support or to enhance the
prices. I found that there is a dis-
partity, because in what was pro-
duced by the mini-steel plants or
re-rollers, particularly in regard to
bars and rods, the normal market
laws of pricing were operating and
only limited purchasers who were
getting directly from the stock yards
were getting this advantage.

In regard to the distribution system,
if the hon. Member has any sugges-
tions as to how I can improve it 1
am prepared to examine them. I
will do that. But let him give me
suggestions as to the manner in
which we can do it,

ot 7 a3 arErry ¢ & oy
T ¢, T AT WY aryerer 2 fr
3FAT & AAFT 5F71TFo AF WV
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SHRI PRANAB MUKHERIJEE: 1
have already explained to him that
the major constraint is the big gap
between demand and supply., Ualess
we can bridge that, no amount of
mechanism, no amount of enforcing
machinery, is going to stop it. The
answer lies in producing more and
bridging the gap between demand
and supply.

A question wags asked whether this
is going to affect experts. It is going
to affect experats, because in quite a
number of commodities the interna-
tional prices are lower than those of
the Indian prices. That is why I
have decided, in consultaion with
the officers concerned, that we will
provide the material to the expor-
ters, against their genuine export
contracts, at international prices so
that they can compete with other
producers.

0t TR faamamEm ¢ §AY q7TER
A FATI? I I |

MR. DEPUTY-SPEAKER: Both of
you have done very well.

SHRI RAM VILAS PASWAN: What
about coal?

SHRI PRANAB MUKHERJEE: He
has not put any question on coal,

SHRI G. M, BANATWALLA (Pon-
nani): Sir, 1 fully realise the difRcult
position of the hon. Minister and the
compelling reasons for the hijke in
the prices of both steel and coal
This hike was not totally unexpected.
In all fairness, everybody must con-
cede that there have heen considera-
hle escalationg in costs. It must also
be conceded, in all fairness. that un-
economic prices will be deterimental
to the interests of the consumers
themselves in the long run. So, I do
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not want to dispute these things,
There are only a few points that I
would like the hon. Minister to eluci-
date so that his action 1s better
appreciated throughuut the length and
breadth of the country,

Sir, take the question of steel. We
asre told that the main objective of
the 20 per cent increase in steel
prices is the need to generate resour-
ces for the development of steel in-
dustrv. So, as I understand, the ob-
j2ctive is not merely to provide for
the cost of production and the es-
calation of the cost of production, but
a step further, namely, to generate
internal resources for the expansion
and the development of the stcel in-
dustry. This raises the whole ques-
tion of the pricing policy in the pub-
lic sector as distinguished from the
pricing policy in the private sector.
Are we now to understand that apart
from the fact that the prices are to
be increased in order to cover the
escalations in the cost, it is also now
the policy to increase the burden
even in the case of such major indus-
tries like coal and steel which is
used in almost all the major indus-
tries so that thev should provide
considerably for their expansion?
Here. another point also requires to
be elucidated bv the hon. Minister
and that is that cur annual Plan
envisages that Rs 30250 crores of
the outlay would have to be met
from internal resources, The price
hike i to the extent of 20 per cent.
The expectation is that the steel
ndustry should provide Rs. 302
crores per annum, and as a result of
20 per cent increase in the steel
prices, the amount that would be
generated would be Rs. 400 crores.
In other wocrds, it is Rs. 100 crores
more than even the target envisaged
by the planning process. 1 would
hope that the hon, Minister would
elucidate and enlighten us on that
particular issue,

SHR] SATISH AGARWAL (Jai-
pur): This is the present rate, and
in future it would be much more.
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SHRI G. M. BANATWALA: One
must also take exception to the tim-
ing of the price hike especially in
view of the fact that coal and steel
are amongst the most widely used
materials and would therefore, fur-
ther reinforce the inflationary pres-
sures. Instead, attention ought to
have been paid to, I repeat, greater
improvement in management,

Here, we see the figures, and I
will not take much time. We find
that while the Central Coalfields Ltd,
had wiped out all losses and started
showing profits, the Eastern Coalfields
Limited is still showing mounting los-
ses. In the case of SAIL, there was a
profit of Rs. 44 crores in 1978-79. Last
year, a loss of Rs. 8 crores was shown
and this year a loss of Rs. 100 crores
is expected. Is it the contention of
the Government that this entire situa-
tion, viz. one of profit in 1978-79 com-
ing to Rs, 100 crores loss expected
this year. is all because of price
escalation? Therefore, I insist that
there is considerable scope for im-
provement of the management which
I say without trying to be harsh upon
the management. I would, therefore,
like the Government to explain to us
the justification for the present rate of
increase. In the case of steel, the in-
crease is 20 per cent, the biggest stroke
that we have ever had in the hike of
steel prices.

In the case of coal it is much more
than that. So. I would like to know
whether any study was made and if so,
what is the relation between the pre-
sent price which is fixed and the cost
of production? What is the justifica-
tion for this rate of increase?

SHRI PRANAB MUKHERJEE: I am
grateful to the hon. Member Shri
Banatwala. At least he has appreciat-
ed my difficulties.

MR. DEPUTY-SPEAKER: Shri Ghani
Khan Chaudhuri, you only look like a
Steel Minister.

SHRI PRANAB MUKHERJEE: I
entirely depend for steel on him—both
for power and coal.
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What I wanted to point out is this
I would start from the last question—
why was it 20 per cent? Could it have
been less? Only one point I would
like to submit for the consideration of
the hon. Member. In fact, I mentioned
that i reply to a query of Shri Madhu-
kar about the price hike of 15 per cent
which was done last year. It was
roughly Rs. 400 per tonne. According
to the Bureau of Industrial Cost aand
Prices, the increase in cost of input
upto September is Rs. 393/-. Therefore,
you will understand that it has practi-
caily squared up. No money is left
in the kitty.

With this present rise of the price
of coal, in the steel sector alone, the
additional cost of coal would be Rs.
100/-per tonne, Therefore, even if you
Pay Rs. 600 svhich I am calculating per
tonne, now Rs. 100 will be on coal
alone. I am not taking Septembver
cost into account. It is what has iLeen
announced from l4th February right
now. Therefore, taking into account
those factors it would be fpossible fo:
us to meet present and future escalo-
tion and to have sufficient resources
for modernisation and for expansion
and for development. You have raised
the question—your requirement is Rs,
302 crores why are you taking Rs. i)
crores” Rs. 302 crores is to be suo-
plied from the current year planning.
In the next year planning it wou.d oe
much more and it would not be limited
to Rs. 302 crores. If you just cut it
so fine, there will be no manoevura-
bility left to you. That is the reason
why we had to take 20 per cent.

In regard to the timings. I do ‘eel
we should have done it earlier.

MR. DEPUTY-SPEAKER' Mr. Mu-
kherjee, Shri Banatwala did not remind
you.

SHRI G. M. BANATWALA: It was
not my meaning.

SHRI PRANAB MUKHERJEE: The
hon. Member has raised the ques'ion
about profitabil'ty—why is it so low
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and what are the reasons of such lusa
in the Eastern coal sector. Apart
from other factors, one factor is deep
mining. Natunally overhead cost
would be much more and nobody 18
claiming that the entire ioss is becuuse
of the cost escalation. A part of the
loss is because of under-utilisation of
capacity. A part of the loss is because
of poor productivity and a part of the
loss is because of the cost escalalion.
Therefore, you cannot identify a singie
reason as the mat cause of loss and
which can account for the entire 'oss

There are other factors. Of these
factors, cost escalation is an important
factor. As | mentioned to you, if we
could utilise our capacity fully either
in the coal sector or in the steel seets
naturally the overhead cost would have
been less ang it would have been pos-
sible to recduce the loss to some extent.

1500 hrs.

But if you say, simply by utilising the
capacities to the fullest extent and Ly
better management you will bLe ua:le
to wipe out the entire loss, you -re
wrong there. A part of it is because,
of the escalation of the cost of inputs
and there you cannot do away by anv
improvement of utilisation capacities
or any improvement in the manage-
ment of the plant.

1501 hrs

BUSSINESS ADVISORY COAMMMITTEE
TWELFTH REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR! P. VENKATASUS
BAIALI): Sir, I Y»eg to move:

“That this House do agree ‘vith
the Twelltn Rerort of the Business
Advisory Committee presented to the
House on the 25th February, 1981."

MR, DEPUTY SPEAKER: Mr.
George Fernandes, are you moving
the amendment?

SHRI GEORGE FERNANDES (Muza-

flarpur): I have submitted an amend
ment.



277 BAC Rep.

This amendment is necessitated be-
cause, unfortunately all eur efforts to
bring about a discussion on Gujarat,
also to have the Manipur question
raised here and the settlement of the
public sector employees’ strike so far
have been nullified by the negative
attitude of the Government. So, I am
moving the amendment:

That in the Motion—
Add at the end.

“That the Report be referred ‘o
the Committee to consider the situa-
tion in Gujarat, in Manipur and ilso
the strike by the public sector emp-
loyees.”

SHRI P. VENKATASUBBAIAH- Sir,
you were also present in the Business
Advisory Committee. It was agreed
that so far as the discussion on Gujarat
is concerned, it hag been agreed by
the Speaker that a day will be fixed
and the dsicussion on Gujarat will
take place. That was the consensu¢
arrived at in the Busiless Advisory
Committee, Other members also were
there. The Governmen! will suggest a
date on which the Speaker will fix the
debate,

SHR! GEORGE FERNANDES: That
should have been conveyed in the
Report Since :t was not conveved, I
thought of mentioning il.

MR DEPUTY SPEAKER: There-
fore, you are not pressing the amend-
ment,

SHRI GEORGE FERNANDES. 1t
there is going to be a discussion on
Gujarat, that ig fair enough.

Then, there s the question of Mani-
pur. In Manipur, there is a motion
of No-Confidence....

SHRI P. VENKATASUBBAIH: 1
weuld like to enlighten,...

SHRI GEORGE FERNANDES: The
Minister should hear me first and
then give a reply. How does he know

what I am going to say?
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My point ig that in Manipur, the
Congress (I) Government is in a mi-
nority, There wag a motion of No-
Confldence moved, The memberg from
the Congress (I) Party stood up for
the No-Confidence motion. I the
House of 59 members, 31 stood up
against the Government. So, the
Government is in a clear minority. In
the first place, the motion has not
been taken up for discussion. Now,
the Chief Minister has beea making
very brave statements that he will
now see how to get a majority, In
other words, money value is once
again being fixed for the loyalty to
the party.

SHRI P. VENKATASUBBAIAH:
No, ao, it is an insinuation.

SHRI GEORGE FERNANDES: The
north-eastenn part of India ig a very
sensitive area. In Manipur, we have
a kind of insurgency that prevails.
The army is very much present there,
In such circumstances, I want the
Government to make it very clear to
the House firstly, that they will not
do anything by which 31 members
who stood against the Government
would not become 29 and, once again,
money value for loyalty will not be
fixed; and secondly, that a non-Con-
gress (I) Government will be allow-
ed to be set up in Manipur if that is
the will of the majority of the legis-
lators.

The third point that I have made
and that is equally jmportant pertains
to the gtrike by the public sector em-
ployees. We are now in the third
month of the strike, About 130.000
public sector employe2s are on strike.
The total loss in production this year
is Rs. 135 crores;, The wages and
salaries loss to the employees is to
the tune of Rs. 35 crores. The Gov-
ernment is adopting a high and migh-
ty attitude. They are not prepared to
talk to the unions, They call them
over here. They deal with them
like that they are dealing with just
dirt. In the meanwhile, the situa-
tion in Bangalore, in Hyderabad and
elsewhere where these public sector
employees are concerned continues to
get aggravated.
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I have alsp noticed that there have
Jbeen insinuations obviously inspired
by people in Government that one
of the reasons why it i mot being
settled is because one of the leaders
happens to be my brother, Is it the
fault of my brother that he is one
-of the leaders or is it my fault that I
am hig brother? I would like the
Government to have a full fledged
discussion on the Bangalore strike
situation in this House. I do not think
you can afford to neglect this ques-
tioa in the manner in which you have
been trying to do. This w1:ll create
situations, You know that there i< a
notice which all the Central Trade
Unions have given for tomorrow, the
27th. Taere is going to be a Dharna
right here in Delhi in which Members
of Parliament are going to participate
and on the 3rd of next month, there
are going to be Dharnas in all the
State capitals and on 11th of next
month, there is going to be a nation-
wide strike including the gtee!, coal
and other public sector establish-
ments. Why is the Government cre-
ating conditions and situations where
it becomes necessary for the workers
to escalate the problems that are
already there, instead of trying to find
a way out. I find that the Govern-
ment is creating conditions to esca-
late thig conflict and I want the Gov-
ernment, therefore, to agree to & full-
fledged discussion on this issue and
that is why I have submitted this
amendment.

SHRI P. VENKATASUBBAIAH:
About the strike in the public secter
undertakings, of course. both Mr.
Fernandes and others are distin-
guished trade union leaders and we
do not make any insinuation here.
They are there by their own right.
Nobody is to insinuate them,

In the Business Advisory Com-
mittee also, when this question of 134
and 193 of the nature of the subject
to be discussed, the convention is that
after the Finance Bill is over, this
matter will be taken up. That is what
the Speaker gave the ruling in the
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First Business Advisory Commitice
and, again, when Hon. Members
wanted that at least some matterg of
public importance should be discuss-
ed even during this budget discus-
sion, t1en, Speaker has agreeq to allow
one such discussion to take place and
that is the one which I have just now
submitted with regard to the situa-
tion in Gujarat, About the discus-
sion to be allowed in this House, as
suggested by Shri Fernandes, T will
only say that ag far as the consensus
at the Business Advisory Committee
is concerned, that one matter of very
great importance has been allowed.

SHRI GEORGE FERNANDES: 40
minutes we fought for it.

SHRI P, VENKATASUBBAIAH: As
regard Manipur, it is not relevant so
far as Parliament ig concerned. 1t is
for the State Government of Mani-
pur and the Governor and the Mem-
bers of the Legislature tg act in what-
ever maaner they deem fit jn 3 demo-
cratic process.

MR, DEPUTY-SPEAKER: Mr.
George Fernandes. are yvou pressing
for it? The point is that under 184
and 193, we discussed it in the Busi-
ness Advisorv Committee. Mr. Pas-
wan was present.

SHRI GEORGE
When:

MR. DEPUTY-SPEAKER: Under
184 and 193.

SHRI P. VENKATASUBBAIAH:
Only one resolution has been agreced
upon to be discussed in the House
during the Budget discussion and the
discussion on the Finance Bill. Ac-
cordingly, the Speaker has selected
this Gujarat situation to be discuss-
ed. Nothing has been decided and we
have said and all our friends have
agreed during this budget discussion
and the Finance Bill, nothing can be
discussed under 184 and 193, After
that ig over, then, it is for the Spea-
ker's discretion to take up this matter,

SHRI GEORGE FERNANDES:
The workers must continue t) strike
till the Finance BIill is discussed in
the middle of April!

FERNANDES:
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MR. DEPUTY-SPEAKER: [ find
from the newspaperg that negotia-
tions are on,

SHRI P. VENKATASUBBAIAH:
Mr. Deputy Speaker, Sir, | further
submit that now discussions are tak-
ing place under Budget and various
things are being discussed under the
General Budget, The Hon. Members
may discuss many matters.

MR. DEPUTY-SPEAKER: Arc vou
pressing for the amendment?

SHRI GEORGE FERNANDES:
My point is whether the Government
will give at least an assuracce that
the negotiations will take place with
the uniong and that the dispute will
be settled, Will the Government at
least give that assurance?

MR. DEPUTY-SPEAKER: Do you
want to press the amendment”

SHRI GEORGE FERNANDES:
I do not want to press an amendment
for the pleasure of it. I want an as-
surance that you will negotiate and
settle the dispute with the public sec-
tor employees,

SHRI P. VENKATASUBBAIAH:
The sentiments of my hon. friend will
be couveyed to the concerned Min-
ister,

SHRI GEORGE FERNANDES:
I am not pressing my amendment; I
would like to withdraw it.

The Amendment was, by leave, with-
drawn.

MR DEPUTY-SPEAKER: The
question is:

“That this House do azgree with
the Twelfth Report of the Busincss
Advisory Committee presented to
the House on the 25th February,
1981."

The motion was adopted.
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13.10 hrs,

MATTERS UNDER RULE 377

(i) Neep TOo GEAR UP INTEGRATED
RURAL DEVELOPMENT PROGRAMME
IN MADHYA PRADESH
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(i) INQUIRY INTO THE ALLEGED
SPIRIT SCANDAL INVOLVING KERALA
AND TamiIL Nabu

*SHRI V., S. VIJAYARAGHAVAN
(Palghat): Sir, I wish to draw the
attention of the House to the shock-
ing spirit scandal involving the States
of Kerala and Tamil Nadu recently.

During Onam there was an acute
shortage of spirit in Kerala, When the
excise contractors expressed their in-
ability to procure spirit. Government
gave permit to a private party for
bringkag 10 lakh litres of spivit from
Tamil Nadu even though the party
had no previous experience jn dealing
in spirit or arrack.

In November last year the Mannam
Sugar Mill in Kerala got only 1,80,000
litres of spirit for conversion into
arrack while the distillery irn Tamil
Nadu had released 2,50,000 iitres of
spirit during that period. This gave
rise to the suspicion that the balance
of 70,000 litres was sold in black-
Tnarket. Subsequently excise offi-
cials intercepted trucks containing
three lakh litres of gpirit at Trichur
and impounded them. Thiug the scan-
dal came to light

Huge profits are obtained in
unauthorised sale of spirit as it
fetches Rs. 30 to Rs. 40 per litre while
the total cost involved in bringing
spirit from distillery in Tamil Nadu
to Kerala comes to only Rs. 7 per
litre, Even larger profits sre obtain-
ed after conversion of spirit into
arrack. It ig not known why the
‘Government gave permit to a private
party when they knew all these
facts. The State Governments has lost

*The original speech was delivel-'cd in Malayalam,
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more than Rs 25 crores as a result ot
this deal.

As two States of Kerala and Tamil
Nadu are involved in thig scandal, I
request the Central Government to
conduct an enquiry into all aspects of
the case with the help of Central in-
vestigating agency and bring the cul-
prits to book.

(iii) CoNTRACT LABOUR STRIKE IN
TISCO .

SHRI RAMAVATAR SHASTRI

(Patna): Ten thousand contractors’

workers of TISCO Jamshedpur. are on
strike from Februaru 11,1981, hecauese
the TISCO is refusing to absorb the
contractors’ workers who are doing
work of a perennial nature. Seventy
per cent of these workers are tribals

Under the Contract Labour (Regu-
lation and Abolition) Act., 1970, con-
tract system has to be abolished in
respect of  all work of a rercnnisl
nature,

MR, DEPUTY-SPEAKER: Shastd

Ji. your English is excellent.

SHRI RAMAVATAR SHASTRI:
The Bihar Goverament had set up a
committee for Jamshedpur in order to
implement it in Jamshedpur indus-
tries,

On 7-8-79 in a meeting called by
the Bihar Government (Labour De-
partment) in which representatives of
all employers including TISCO (which
was represented by Senior Dy. Direc-
tor, Personnel) and workers (INTUC,
AITUC, etc.) an agrcement was
reached that all contractors’ labour
doing pereanial work will be absorb-
ed. It was decided that this work
will be taken up company to compa-
ny. Thig hag been done in respect
of all companieg in Jamshedpur (viz,
TELCO, Tinplate, Indian Tube Co.)
barring TISCO.

It may be mentioned that about
7.000 of the contractors’ labourerg of
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TISCO are Adivasig and two thousand
of these are women,

TISCO has taken the strange plea
that it is not bound to regularise the
contractors labourerg doing perennial
work, It claims freedom to employ
others, This means throwing out
7.000 tribal workers f{rom work in
violation of the Act and the agree-
ment which has been jmplemented by
all other major industries in Jam-
shedpur

Brutal lathi charge has been made
on the peaceful strikers in which one
veteran Trade Union Leader. Shri
Kidar Das....

MR, DEPUTY-SPEAKER: It is not
here.

SHRI RAMAVATAR SHASTRI :
This has been accepted. I talked to
the Speaker, This has been accepted.

MR. DEPUTY-SPEAKER: He has
given vou the permission,

SHRI RAMAVATAR SHASTRI:
Yes, Sir. He has gjven me the per-
mission.

Shri Kidar Dag and manv others
have been badly injured ond subse-
quently, Shri Das has died. 1 appral
to the Labour Mukiiister immecdiately
to intervene and get th2 ugrecement
implemented.

MR. DEPUTY-SPEAKER: What-
ever, Shri Shastri has given in writ-
ing with all the alterationg will only
go on record Shri Naidu.

(iv) NEED FOR RELIEF MEASURES FOR
DROUGHT AFFECTED AREAS IN ANDHRA
PRADESH

SHRI P. RAJAGOPAL NAIDU:
(Chittoor): The draught in Rayala-
seema and in other areas in Andhra
Pradesh is deepening every day. The
water-table is going down day-by-day
and it is seen that the l:ore-welis are
also drying out. Unless water is sup-
plied to some of the problem villages
it wil become very difficult not only
for men but also for cattle.
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NREP Schemes are not started in
Chittoor District and other areas due
to some procedural difficulties. It is
said that the works selected should be
approved by the Committees of Legisla-
tures. They are attending the Assemb-
ly and therefore they are not approved
and the works are not started. The
Rules have to be released so that the
works may be taken up as soon 4§
possible,

The quantum of Central assistance
given is not sufficient and therefore a
second team has to be sent immedi-
ately to report to the Central Govern-
ment regarding the gravity of the situ-
ation and the assistance required.

Fodder has to be supplied for cattle
and cattle camps have to be opened
in forest areas.

The rigs now available go only
upto a depth of 100 ft. and it is not
sufficient. Therefore, deep-boring rigs
have to be sent to that area.

Fair price shops should be opened Hn
a large scale.

Food packets should be supplied to
the poor old people and children who
are not able to work.

Works have to be started at least,
at least one in every village, so as (o
help the agricultural labour.

(v) REPORTED RACKET
SALE OF FREE INDIAN
TICKETS.

INVOLVING
AIRLINES

PROF. MADHU DANDAVATE
(Rajapur): Sir, it has been reported
that a major racket involving sale of
free Indian Airlines tickets obtained
on the basis of forged documents has
been detected. The authoritative
sources have indicated that the loss to
the Indian Airlines due ta this rzcket
may be about Rs. 1 million.

It is further reported that that in a
complaint the Indian Airlines authori-
ties have admitted the existence of a
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big gang behind the racket. The scru-
tiny of rebate authorisation forms aiwi
the tickets issued thereon has revealed
that quite a large number of fictitious
forms were used to issue staff free-
concessional air tickets. The Minister
should make a detailed statement in
this regard.

15.24 hrs.

STATUTORY RESOLUTION RE:
NOTIFICATION INCREASING THE
EXPORT DUTY ON GROUNDNUT
KERNEL

MR. DEPUTY-SPEAKER: Now. M\r.
Barot, on behalf of Shri Sawai Singh
Sisodia......

SHRI N. K. SHEJWALKAR (Gwa-
licr): I rise on a point of order. The
Resolution stands in the name of Shri
Sawai Singh Sisodia.

MR, DEPUTY-SPEAKER He has
requested in writing.

SHRI N. K. SHEJWAILKAR: He
cannot give in writing. That is my
pcint of order, Sir, I just poticed that
he has given it a few miqutes back.
The authority is to be given by the
Mover. He cannot just get up and
say ‘I have been authorised by Mr.
Sisodia’ That jg my first point.
Secondly. I have my own doubts After
all, there are rules. Rule 176 is the
relevant rule here.

SHRI SOMNATH CHATTERJEE
(Jadavpur) : Shall I help him?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA-
GANBHA1 BAROT): We will comply
with it.

SHRI SOMNATH CHATTERJEE: It
cannot have retrospective effect. But
Ycu are authorised to give that notice.
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SHRI N. K. SHEJWALKAR: How
can he? There is no provision in the
rules. Otherwise any body can come
up here and say like that.

SHRI MAGANBHAI BAROT: | learn
from my senior friend. I will do ac-
cordingly :

MR. DEPUTY-SPEAKER: The rule
you are relying upon is Rule 17y,

SHRI N. K SHEJWALKAR: Yes. I
can very well understand what you are
going to say. I have studied this rule
carefully. It applies to a dMember. For
Minister, there is no provision. The
Minister cannot be covered under this
rule.

MR. DEPUTY-SPEAKER:- Will you
please read the last para?

SHRI N. K SHEJWALKAR: Yes, i
am reading it. It says:—

“If a2 member ot.aer than a Minis-
ter when called on is absent, any
other mem’Her authorised by him in
writing in his tehalf may. with the
permission of the Speaxer, move the
resolut.on standing in h.s name.”

Sir. there are at least two require-
ments: One is. his name must be there
on the uist. Now, if the Mover is ao
sent, he must seek yodr permission. i/
you permit him, then and then only
he can move. For the Minister ther?
is no laxity in the rule. He must him-
self come. He can take some other
time. he can have this discussion ut
a later hour today or he can take it up
tomorrow. That is a different matter.
But, he must be present here

SHRI MAGANBHAI BAROT: I will
bring the submission made to the Mia-
ister's notice.

SHRI N. K. SHEJWALKAR: We are
bound by the rules. If I stand up and
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start saying something, you will ask
me: ‘Under what rule?’. ] am just ask-
ing the same thing. They must know
it. 1 ask ‘Under what rule?

SHR! BAPUSAHEB PARULEKAR
(Ratnagiri): But the main question
is, why is he absent ?

MR DEPUTY-SPEAKER: He is in
the other House. .

SHRI N. K. SHEJWALKAR. Sir, 1 do
not say that the Resolution should be
thrown out. 1 never say that. What
I wish to submit is that the Mover
himself must be present. He can say
some other time may be fixed, may be
tomorrow or dav after tomor.ow. I
do not mind that.

MR. DEPUTY-SPEAKER: The defi-
nition of 3 Minisler is given like
this.

“A Minister means a Member
of the Council of Ministers. a
Minister of State. a Dcputy-Minister
or a Parliamentary Secretary.”

SHRI N. K. SHEJWALKAR: Sir.
here under rule it is specifically men-
tioned. They say “a Member other
than the Minister” The wora has
some implication. It is not without
any meaning. The word ‘Minister’ is
excluded.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): May
1 say something on this. Sir, the rule
relates to the case of a Member. That
is, if one Member has to move on be-
half of another member then the notice
must be given in his wr.ting. But when
a Minister moves on behalf of another
Minister, this rule does not apply and
the rules enable one Minister to ~eore-
sent another Minister in the House
That is the rule which will be apoil-
cable and not this rule.

SHRI N. K. SHEJWALKAR: What
is that rule?

SHRI R. VENKATARAMAN: Accor-
ding to the Constitution, there is a
joint responsibility of the Cabinet and
therefore one Minister can represent

3881 Ls—10

Export Duty on groundnut Kernel

another Minister. You are very clever
Mr. Shejwalkar. But, unfortunetely,
not in this. \

SHRI SOMNATH CHATTERJEE:
Sir, the Finance Minister is so -usy
with thinking of new taxes. He has
not given a simpler answer. The posi-
tion is that it is a question of giving
authority in writing by one Member
to another, by one Minister to ano-
ther. The Speaker has to permit Lhat.
That is not applicable in the case of
Minister, Specifically executive doeg
not mean f{he Minister. A Minister
is never authorised to move it for
another Minister. That is also implied
:n this. This is a special provision
for a Member who is not a Minister.
Therefore, he need not refer to the
Constitution. But other rules are pro-
vided for that. Clause 389 provides for
that I am helping the Minister so
that he may give more money for West
Bengal

SHRI R. VENKATARAMAN: Under
Rule 2 it is mentioned like this.

“Finance Minister inclules any
Minister”.

SHRI N. K. SHEJWALKAR: Mr.
Deputy-Speaker did not say ‘Mr.
Finance Minister to move the Resolu-
tion". He called Mr. Sawai Singh Siso-
dia to move the Resolution. You may
interpret the rule in any way. 1 do
not want to obstruct the proceedings
of the House. I want you to stick to
the rule. You do not interpret it in
haste. The rules which are there have
to be followed and according to the
rules we have to conduct the business
of the House. Al] these things are to
be done under the inherant powers and
if evervthing is to be done under pre-
sumption, then | am afraid it cannot be
done even for the moving of the Reso-
lution by a Minister also. The autho-
rity is drawn not from the Constitu-
tion but from the Customs Tariff Act.
Now, if the Minister moves the Resolu-
tion, it has to be moved by that Minister
in whose name it is to be done. But
I have no objection 12 this matter is
taken up later on. I do not ‘think
that he has complied with the provi-
sions of the Rules.
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SHRI R. VENKATARAMAN: I must
make this clear. The hon. Member
has raised it under 176(3). 1 pointed
out that that relatus to only a2 Member
and as far as the Minister is concerned,
one Minister can represent the other
Minister and this is also in our rules
because a Minister means a Minister
of State or a Deputy Minister or a
Parliamentary Secretary. Therefore,
the rule which the llon. Memopber,
Shri Shejwalkar, quoted. has no appli-
cation to th¢ present resolution vefore
us. The present resolution is not by
a me.aber, vat it is by a munister. As
I s=2id, this rule does not, therefore,
appiy.

SHRI N. K. SHEJWALKAR: The hon.
Finance Minister ought to have seen
the statutory resolution itself. It does
not describe anything. It only rays
that Shri Sawai Singh Sisodia has to
move the following resolution.

MR. DEPUTY-SPEAKER: The orac-
tice is what Shri Shejwilkar says,
and therefore, in this case. we will
permit as a special case, and hereaiter
it should be what you have suggested

SHRI SOMNATH CHATTERJEE I
any case the request should have heen
there from Shri Sisodia; hc¢ cannot
request on his behalt.

MR. DEPUTY-SPEAKER: In prac-
tice we have been doing it tut since
vou have raised the issue. [ upheld
what you have stated and that shnuld
be followed.

SHRI R. K MHALGI (Thane): Bu!
this should not be cited a3 a precedent,

SHR! R. VENKATARAMAN I do
not want 8 wrong precedent ‘o be
established. Rule 176(3) applies to a
member, and where a minister is con-
cerned. this rule does not apply. That
is the point. Secondlv, many a time
the questions are addressed to the
Finance Minister, but the Minister of
State answers them. the Deputy Minis-
ter answers them. It {s the joint res-
ponsibility of the Cabinet. According

292
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to rule 2 of our Rules, ‘'“Minister”

means a member of the Council of

Ministers, a Minister of State, a Deputy

Minister or a Parliamentary Secretary.

St EA TR &1W 6 : g X WA
a€An Raam g

SHRI R. VENKATARAMAN: 1 4o
not want any wrong precedent to be
established. My simple point s that
Rule 176(3) doeg not aply to the pro-
cedure, because it 1s not a membver
here.

PROF. MADHU DANDAVATE: (Rajya-
pur): Thore s g precedent. It has
very often hd, pened that a Bill stands
in the name of a Minister. Sometimes,
he has some work in the Upper House
and he is not in a position 1o move the
Bill. In tha! case, some other Minis-
ter, not nevessarily from the same
Ministry moves the Bul. But in that
case what happens is that he informs
the Speaker hefore-hand that ne will
be moving the Bill. That procedure
should be followed

SHRI SOMNATH CHATTERJEE:
The hon Finance Minister has said
that hecause 1t is 8 case of joint resnon-
sibility, therefore. any Minister can
represent ary Minister. We are not
doubting the question o! -oncept of
joint responsi.ility What we are say-
ing is that the list o! business contains
the name o! the mover. Apart from
anything also, there ;3 a precedent
and a very good precedent and u ayvs-
tem, that a mem~er who 1s go.ng to
be absent. may be a Minister, hag to
take the formal sanction of the spea-
ker. Therefore, in this case, Shri Siso-
dia should have informed you that on
his t.ehalf, Shri Barot would be mov-
ing the resolution. That should have
been done.

MR. DEPUTY-SPEAKER : There has
been such a practice. and that practice
cannot form a part of the rule. There-
fore, that would be followed.

SHRI R. VENKATARAMAN; It
would only mean that you are not rul-
ing on this matter. I have very seriou?
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reservations on what my esteemed

friend has said.

MR. DEPUTY-SPEAKER: I am not
giving any ruling on this. | said, this
has been the practice and this prac-
tice cannot form part of the rules.

Mr. Barot.

THE DEPUTY-MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA]I BAROT): Mr. Deputy-
Speaker, Sir, 1 beg to move:

“That in pursuance of sub-section
(2) of section 8, read with sub-section
(3) of section 7 of the Customs Tariff
Act. 1975 (51 of 1975), this House
approves the notiflcation of the Gov-
ernment of India in the \inistry of
Fi:nance (Department of Revenue No.
GSRII(E) dated the 9th January
198! increasing the export duty on
groundnut kerne! from Rs. 1500 per
tonne to Rs. 3000 per tonne and on
groundnut in shell from Rs. 1125 per
tonne to Rs. 2250 per tonne, from ike
date of notification aforesaid.”

Prior to 9th January, 1981 groundnut
kerne! was liable to a duty of Rs. 1500
per tonne and groundnut in shell to a
duty of Rs. 1125 per tonne, on export
out of India. These rates of duty were
tixed in November, 1976 when the inter-
national prices of groundnut were much
lower than the present-day prices.
There has been rccently an unprece-
dented spurt in the international prices
of groundnut. owing to partial failure
of the American groundnut crop. The
international price situation had ‘ts
effect on the domestic prices in India
as well. But it was seen that the
margin between the two had increased
substantially.

Export of groundnut, hand-picked
and selected (HPS for short) is canal-
ised through the National Agricultural
Cooperative Marketing Federation of
India (NAFED for short). When the
Finance Ministry came to know that
NAFED had been authorised to export
50,000 tonnes of HPS groundnut, it
was felt that apart of the wide margin
between the international prices and
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domestic prices of groundnut should
be mopped up. Accordingly, the rate
of export duty on groundnut kernel has
lseen increased from Rs. 1500 per tonne
to Rs. 3000 per tonne, and the export
duty on groundnut in shell from
Rs. 1125 per tonne to Rs. 2250 per
tonne, with effect from the 9th Janu-
ary, 1981 by the issue of notification
No. GSR 11(E) dated 9th January 1981.

I commend this resolution for con-
sideration and adoption by the House.

MR. DEPUTY-SPEAKER: Resolu-
tion moved:

~That in pursuance of sub-section
(2) of section 8 read with sub-sec-
tino (3) of section 7 ¢t the customs
Tarift Act, 1975 (51 of 1975), this
House approves the notification of
the Government of India in the
Ministry of Finance (Department of
Reverue) No. G.S.R. 11(E) dated the
9th January, 1981 increasing the ex-
port duty on groundnut kernel from
Rs. 1500 per tonne to Rs 3000 per
tonne and on groundnut in shel
from Rs. 1125 per tonne. to Rs. 2250
per tonne. from the date of notifica-
tion aforesaid.”

Now. Mr. Shejwaikar.

SHRI N. K. SHEJWALKAR' | beg ‘o
mov-e:

“That for the original resolution,
the following be substituted—

“That in pursuance of sub-sec-
tion (2) of section 8 read with sub-
section (3) of section 7 of the
customs Tariff Act, 1975 (51 of
1975), this House directs that the
notification of the Government of
India in the Ministry of Finance
(Department of Revenue) No.
G.S.R. 11(E) dated the 9th January
1981, increasing the export duty on
groundnut Kernel from Rs. 1500
per tonne to Rs. 3000 per tonne
and on groundnut in shell from
Rs. 1125 per tonne to Rs. 250 per
tonne, shall cease to have effect™

(1.
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MR. DEPUTY-SPEAKER: Mr.

Jyotirmoy Bosu is not here. Mr,
Parulekar,
SHRI BAPUSAHEB PARULE-

KAR: I beg to move:
That in the resolution,—

(i) for *“Rs. 3000 substitute
“Rs. 35000.

(iiy for “Rs. 2250
“Rs. 3500."

substitute
MR. DEPUTY-SPEAKER: Mr. T,
R Shamanna.

SHRI T. R.
galore South):

SHAMANNA
1 beg to move:

(Ban-

That in the resolution —

(i) for “Rs. 3000
“Rs, 4500";

substitute

(ii) for “Rs. 1125” substitute
“Rs. 3375". (4).
That in the resolution, add the
following at the end.

“subject to the modification that
the extra amount realized by the
increased export duty be used to
subsidise the selling rate of ground-
nut kernel and groundnut in shell
consumed within the country to
bring down the high cosi of edible
oil and oilcake.” (5)

SHRI N, K. SHEJWALKAR: May
1 speak?

MR, DEPUTY SPEAKER: If you
want to speak afterwards. you will
be given a chance, Not now.

SHRI N. K. SHEJWALKAR: This
is a substitute motion. It is not an
amendment. I am entitled, as of
right to move this substitute motion.
It is a statutory motion; and I am
entitled as of right, to move and
make s speech on it.

MR, DEPUTY SPEAKER: You
can do it, The resolution and the
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amendments moved are now before
the House.

SHRI N. K. SHEJWALKAR: The
hon, Minister must excuse me for
saying that there has been some
mistake I don’t say carelessness or
callousness; whatever it is—in mak-
ing such a notification, Probably,
they have not tried to care as to
what the law is, in respect of such a
notification. The notification appears
in this Gazette dated 9th January
1981, The wordings are very impor-
tant. The wording are:—

“In exercise of the powers con-
ferred by sub-section (1) of sec-
tion 8 of the Customs Tariff Act,
1975 (51 of 1975), the Central Gov-
ernment hereby directs that the
following further amendment be

made in the Second Schedule to the
said Act. namely: —

In the said Second Schedule. for
Heading No. 20 and the entries re-
lating thereto. the following shal?
be substitued, nameiy:—

-_— e ———

Heading  Description of Rate of
No. articles duty
e« He per tonne

20 Groundnut
(i) Groundnut Kernel 3000

(i) Groundnut ir shell a3

(No. 9 F. No, 347/7/80 TRU.) Sd/-
Saidharan, Under Secy.

The provision which has been re-
ferred to in this Notification in Sec-
tion 8, sub-clause 1. It says “Where,
in respect of any article, whether
included in the Second Schedule or
not, the Central Government is sa-
tisfled that the export duty leviable
thereon should be increased or that
an export duty should be 'evied'
This should be satisfled. Then it fur~
ther says, *“And that circumstances
exist which render it necessary to
take immediate action.,” So, there are
two conditions. The first one is that
there should be a satisfaction af the
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Government. The second one is that
there should be a condition existing
for taking immediate action, Then it
further says, “The Centra] Govern-
meat may, by notification in the Offi-
cial Gazette, direct an amendment
of the second Schedule to be made
80 as to provide for an increase in
the export duty leviable, etc.” The
procedure which has been laid in
carrying out this Section 8 is the same
as for Section 7, sub-clauses 2 and 3.
Every Notification shall be published
and it has to be moved for approval
of the House just as I had moved a
substitute motion. This is under sub-
clause 3.

Does it appear from the Order
that the Government is satisfied”
You know that in a law where such
power is given to the Government,
it is not an objective satisfaction; 1t
cannot be discussed in a court, but
it is a subjective satisfaction of the
authority which notifies or which
comes to a conclusion, So. this sub-
jective satisfaction must be clearly
defined in the Notification itzelf Here,
the Notification does not say
anything about that. It does  not
appear whether the Government is
satisfied or not. Here the word ‘sa-
tisfaction' is not used. I don't say that
we can challenge it of they have men-
tioned that they are satisfled. But the
point is that the court cannot go into
details of the reasons of the satisfaction
or the grounds on which they are
satisfled. They must mention in the
Notification that the Government is
satisfled. You sce page 39 of the Pre-
ventive Dention Act. It says, “if
there is no ‘satisfaction' the order
of detention is without jurisdiction
and the detention is illegal Simi-
larly, the Government derives the
right of deciding g matter on their
own and the court cannot go into
details of the reasons. At least, the
formality of using the word ‘satis-
faction' is a necessity; and it is not
there, So. prima facie, the Notifica-
tion cannot stand in the court So,
it i3 upto them to decide, if they
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insist on it, they can very well do it,
Now, whether it is illegal or not
is to be determined by the majority.
1 just warn them that this is a case
which cannot stand in the court. The
second requirement is that the cir-
cumstances exist which render it
necessary to take immediate action.
Nothing has been said about it uptill
now neither in the speech nor now
what is the immediate necessity. The
Finance Act is coming. They can
amend the tariff; they can do any-
thing. The time is there. What was
the immediate necessity to make this
amendment on the 9th January? No-
body knows about it. No doubt, the
hon. Minister had delivered his
speech. What I could follow from
it is that since the price in the in-
ternational market has gone up and
the difference is more, they want to
increase it. Since when” It is not appli-
cable with retrospective effect. I bave
tried to see the tippani—it is called
the explanatory note—whether such a
thing is required or not. It is not.
According to my notion it is not
necessary. But because it is given
it has become a part. Apart from
that nothing else can be considered.
What is said here is that this notifi-
cation has the effect of increasing the
rate of export duty on groundnut
kernal from Rs. 1,500 tonnes to Rs,
3.000 per tonne and on ground nut
in shell from Rs 1135 per tonne to
Rs. 2,250 per tonne. Again , the gain
in revenue on account of this increa-
se in duty is estimated to be of the
order of Rs. 9 lakhs over the current
vear’s Budget Estimati.c Can it
be explained”? For tuak:ng imme-
diate steps no date is mentioned. It
is also not mentioned from which
date to which date it has to be
done, The Budget is going to be
presented on the 28th. What will
be the effect up to that time? All
these things ought to have been
made clear in the order itself. We
cannot go beyvond the notification,
because the approval is on the noti-
fication. We do not lnow what is
on the file. Nor is there anything
on record in the proceedings of the
hon. House. What he said does not
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[Shri N. K. Shejwalkar]
justify the urgency. One is satis-
faction, Second is he has not ex-
plained the need for taking imme-
diate steps. On merits, is there any
justification? On the one hand, it
is’ said that we are short of edible
oils. There are many shortfalls in
edible oils. 1t is necessary to in-
crease the production of ground nut
0il other oil bearing seeds. On the
12th December, 1980 it was mention-
ed that a limited quantity—S50,000
tonnes—of ground nut has been
placed at the disposal of NAFED,
Therefore, the export of this item
should be canalised. In the oil year
1979-80 November to October a total
quantity of 1020 lakh tonnes of
ground nut oil was imported through
STC, The other figures also show
that we are short of edible oil supply
and we are importing it. 1 do not
want to the time of the House. It
will not be less relevant if I just
point out that in the year 1977-78
there was actually g ban on export
of groundnut. In reply to a ques-
tion which was answered on the 4th
August. 1980, a chart and an annexure
were given. And it was mentioned
that there were shortages in edible
oils and other things, Then, why
should they not ban it completely?
They export ground nut and they
import edible oils. I do not under-
stand the policy. They have not
made it very clear, neither in the
statement nor any-where else. An
hon. friend of mine here wanted
to know the difference between the
market price and the international
price. 1t has not also been mention-
ed as to what the advantage of tak-
ing this step immediately is. There-
fore, it cannot be said, that even
on merits, they have any case for
increasing this duty. They should
ban export of ground nut completely
and alsu bring more areas under cul-
tivation for ofl seeds, Why should it
not be started just now? Therefore,
my respectful submission is, that
for three reasons the order is bad
that is, the notification is bad in law,
it does not speak of satisfaction and
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it does not explain the urgency why
the notification has to be issued. Nor
does it justify it. The case should
be dropped altogether, This may
please be considered.
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TIT WU 919 a3 AT W O
Y7 gAY 9T w9 arsfEa av w1y Ay
F7 97 W@ &1 | KTO%WE TS a7 A
e ol T & 97, 7Y, 1980
¥ uY &1 7 gfawes #Y afes
gAT 1 "fafa & o% feraa fAan
fs €3 I AR TT I 7, Vg &
gre ¥ &A1 &0 fm wm oW
IQIRA I8 A A { IT ®T 27 AW
AT AT FT wATT R

15. 52 hrs.

{SHRI SOMNATH CHATTERJEE in the
Chair)

tegmg fEyame Tawe ¥
% g A qun g & a1 s 6
w1 afea fr e fe 1 e
TAM | FTEETT T A 0AEN O
TS ¥ guT ag aefed © ¥ &
U1 97 | Aq A® WY FTEAET
RAfza T €1 AT 7€ 91T N T
¥ WTER g | wTEeTT T A ®
IR A WY I | W QT A
T ¥ §OTY wWF €T T QI
IR A G FTAT WAV | A§ OE
fafara afeq § fow f6 mAde A
et & 1 7 o e o
™ 7% U grerfaw feafa ® ad)
&34, oy 76 2@ e Fg o
TET § ik JEE A% A w13
T o ¥ aefoor ¢ A & e
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QAT | T A GAEAT T f mTw T
wmn |

O AT 9N @ e gEfa
AR § JAEAT & 7 w1 w0 & fAaw
IR, AT F AT THAT w1
Frq & faar I @T & 1 9Ty |1 ARy
A W g mawia e
et 1 T T9ev7 AT F A
AT g1 ¥ ¥ F G wrATM? g
#q37 TEgTA AR & fqo =T ATOAT |
A frar & am 3 f& =zwme
TRz IR AN &, wWiNuEm T
w®RE) WA 9FUT WY AT EAF A A
FTAAT A FT AW AT @ F 7
aeTa qg g f& a® 9 T TETEEEr ot
a7 ®1 frm, @i a1 @) fa=r, 99
&= Jmun a7 fawm, 9 s e
fewra & @Iz ¥ @ #3379 9T
g Ffam | AE qrrees W agAT,
R fEmT F T T AT B 2w Ay
Iwfr gt | i Ao faEE
fe @ o agT grrAm I AT
| HOG | @ WAT F wgRsy
7 W gIEN ST A T FTIZ TR CE
WIITEERATM W 1 Tgan
TR RN AT feRNarTT
FTIai A oA Az aiar T T
mifresar fafe T3 @ fag 97
afrde o fe gz o @
W AN RTAT AT qAFIN I AT
FHN F FAA AT AT 1 AfwA
ot 7% ot & @ O ¥ @ AT

FrdaE Ad F

™ §R G A @A g
fo ag ¥qA @A A, 1500 & 3000°



go3 Stat. Res. Re. Notification FEBRUARY 26, 1981 increasing the Export 304

[ WYa fag]

FA ¥ I T IOz THA A AT
A ¢ 1 OF R AT §T9 ¥ Y,
W R I3 ¥ AT e ar
¥ IAET THYAFTATE | AT EE 3000
¥ WI & T FT 6000 FT JfAq
fea g @ FT I EY w9 fRET
&1 STEAVA I3TH & fAU @gEar &
T |

TR A& g & wEr afest
FT A GAET FEATE WG A AT A
o} A druw fFrd § owEz A
g I w1 a0 Ffaw

SHRI XAVIER ARAKAL (Erna-
kulam): Sir, this Statutory Resolu-
tion seeks to amend the provisions
of Customs Tariff Act, 1975 (section
8 and section 7).

I am pained to say that we are
not supplied with the relevant infor.
mation with regard to the total quan-
tity of groundnut produced, export-
ed, expected yield after this increase

in duty of nearly hundred per cent
and also the internal and external
prices, especially internal, Going

through the Industrial Policy Resolu-
tion of 1980-81 I see a relevant point,
It gives more importance to the vil-
lage and khadi industry. Going
through paragraph 12 of the Pres:-
dent's Address of 1981 I find that—

“A major area of concern has
been the inadequote growth of oil-
seeds production. Apart from
intensification of oilseeds produc-
tion in about 100 selected districts
of the country, two specific pro-
jects have been approved for ex-
ecution during 1081-82 relating
to soyabeen and groundnut develop-
ment, A major effort is also being
made to expand summer irrigated
groundnut in the command of
selected irrigation projects. Various
production will also be taken.”

Duty on groundnut Kernel

This is the policy of the Government
announced in the President’s Address.
But I am surprised to see that the
potentiality of our agricultural sec-
tor is not properly expanded or
utilised.

Going through another publica-
tion of the Association of Miner Oils
and Seeds Development of India I
find and you will be surprised to
hear that we have the capacity of
producing miner oilseeds over two
million tonnes a year in the form
of vegetable oils alone.

16.00 hrs.

Another 16 million tonnes a year
can be rmade in the form of oil cakes
for live stock feed and for the dairy
industry. A sum of Rs 3.000 crores
per year can be made out of thus. In
addition. according to some articles
which I have read. over 50 million
people can be employed in this sector
alone, which means the poorer sec-
tions :n the rural areas of our coun-
try  will e bhenefted, if a proper,
scientific and systematic programme
is devised in this flled. The saving
1n the form of foreign exchange will
e over Rs. 1,000 crores per vear.
By way of exports alone we will be
able to save Rs 1400 crores a year,
1 am bringing these facts before the
House tc show how we are neglec-
ting the agricultural sector of our
economy. So, if proper emphasis s
given, if proper canalisation is there,
if a systematic and scientific approach
is adopted, I am sure there will be
rapid growth in the fleld of minor
oil production in our country.

Hon. Members have referred to
the requirement of edible oil in this
country. It is stated that in 1978-80
our total requirement was 34 lakh
tonnes and our production wag only
24 lakh tonnes, which means that we
had to import 10 lakh tonnes from
outside

Coming to productivity and pro-
duction, I am ashamed to say there is
only an increase of 42 per cent in
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groundnut cultivation for many
decades. There are -variations even
there. While in one particular
State 2.052 kg. per hectare is pro-
duced, in another State it is only 345
kg. So, you can see the disparity in
productivity in this field. Then gro-
undnut produced in irrigated and
non-irrigated areas is another classi-
fication. There is also vast variation
in productivity and the quality of
the product. So. I would suggest
that there should be a Research
laboratory for systematic and scienti-
fic development and cultivation of
oilseeds in our country.

The Groundnut tract Export
Development Corporation has given
some figures about export. In 1948
we exported 447 lakh tonnes worth
Rs. 568 crores. In 1979 it rose to
6.24 lakh tonnes worth Rs. 80.74 cror-
es. In 1980 there 1s 3 reduction: the
figure is 55 lakh tonnes worth Rs.
70 crores. It is stated that in 1981
only 2 lakh tonnes will be exported

Ny hon friend earlier was referring
to how much we are exporting. What
I could gather going through certain
articles and information is. these are
the figures. Now. my question is: Why

should we export so much quantity
when there is a deflcit of nearly 40
per cent of our intemal demand?

Therefore. my submission is that in that
respect the 100 per cent increase in
these two classes of greundnut is justi-
fled. | am a person who has spoken
he:e for total han on the export of raw
materials from our country

Sir. this much money. worth crores
of rupees we have received as foreign
exchange. May I ask the hon. Minister,
what is the suppnrt price we are giving
to the cultivators® Why the cultivators
In our country are agitated® Of course
it has increased to Rs. 175/- per quin-
tal. This much money we have received
ns foreign exchange by the export of
the extracted oil alone and see the
amount we are paying to the cultiva-
tors. Who gets the benefit of this ex-
port? Wil gets the benefit of this culti-
vated produce, the agricultural pro-
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duce? Not the real farmers. There-
fore, my second submission is that
there should be a National Corporation
to export the agricultural produce.
Through that agency alone we should
export the agricultural produce of our
country and the real benefit should be
given to the agriculturist, not to the
middleman. For that, I am submitting
that cooperative movement should be
encouraged in agricultural field.

Now, if you examine who are the far-
mers or cultivators of these oilseeds,
you will find that adivasies and tribal
people are cultivating them. The real
farmers are doing this job. They are
not getting any benefit out of that ex-
cept a meagre daily wage. Therefore,
this is one submission | have to make
before the hon. Minister.

Going through the history of this
taritf, the League of Nations nomencla-
ture of 1931 is the base of our tariff
policy. Of course. in 1934 the Indian
Tariff Act came. Subsequent amend-
roent of 1949 is based on the Brussels
Taritf policy. Then. again the
General Agreement on Tariff and
Trade was adopted by India as well on
the basis of which the 1962 Act was
enforced. Now. the 1975 amendment
came and only in 1981 we thought of
bringing it on par with international
rate. Therefore, my fourth submis-
sion is that there should be a Tariff
Revision Committee to go into the dis-
parity of our agricultural produce and
its prices in the international market.
I know that certain people export our
agricultural produce. purchasing ! st a
very low price and exporting it oulside
at a huge profit. Even though they get
good price from abroad. it is not on
par with the price in the international
market. In order to remove that I am
submitting that a Tarift Revision Com-
mittee should be set up.

These are my humble suggestions in
order to help and to earmark more to
the farmers.

With these words I support the Re-
solution.
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SHRI C. T. DANDAPANI (Pollachi):
I would like to conflne myself to the
points incorporated in the Resolution.
I do not want to go into the details of
other factors because my friend Shri
Arakal has dealt with many points.

So far as this increase is concerned,
I welcome this move. At the same
time I would like to record my appre-
cfation for the hon. Finance Minister,
He is trying to rationalise the tax struc.
ture benefit. One of the measures is
this increase in export of ground nut
kernel to other countries. The main
buyers of our ground nut kernel are
western countries and USA. Now they
are trying to cultivate on their own,
because of the suitability of their soil
and climate. Hon. Minister Shri Barot
rightly pointed out here—considering
the increase in the international level
and to have parity with international
market we are having this rise in price.
It is a good move If it is not done.
Government is losing its revenue.
Whatever measures are being taken
now are to have more revenue. It is
a welcome measure not only by the
ruling party but the entire section of
House. 1 welcome this move.

If it is not increased the growers are
not going to get anything out of it.
Agricultural growers are largely situa-
ted in four or five States e.g. Andhra
Pradesh, Gujarat Tamilnadu. Kama-
taka and Madhya Pradesh. These are
the main States which produce largely
the groundnuts. But I am very sorry
to say that no proper action was taken
fn the direction of more production of
groundnut. Production from 1950 to
1961 was 48.1 lakh tonnes. In 1966-67
it was 32.64 lakh tonnes. In 1977-78,
It was 60.69 lakh tonnes. Even till to-
day that has not been increased. I do
not know the reason. 1 do not blame
the Government.

Some of the research institutes like
the ICAR as well as Bhaba Research
Centre have made some contribution
to the agricultural sector. They have
advised many new high yielding varie-
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ties. But it has not merely reached the
common farmer. For example, Bhaba
Atomic Research Centre produced
groundnut varieties i.e. T.G.l. and 1.G.
III. That has not been distributed to
all the States. Some interested parties
are trying to grap and see that these
new devices do not reach the common
man. This shouid be looked into. One
of the reasons for shortfall in oroduc-
tion is that these new devices, new
findings, have not been properly made
available to the common farmer.

Another reason for the shortfall in
production is unsteady return on the
investment made by the agriculturists.
They are not at all getting a remunera-
tive price. a proper returmn on the in-
vestment they make in the production
of groundnut. Therefore, many of the
agriculturists do not go in for ground-
nut production. For example, I am
coming from a place where groundnut
is largely produced, particularly. in my
constituency of Pollachi. in Pailadam
and Dharapuram taluks. The hon.
Minister knows it. These are the areas
where groundnut is largely being pro-
duced. What happens is that big
traders, mediaters, themselves land at
the fleld and they give money to the
farmers. The farmers need money im-
mediately because they get everything
on loan So, they are in a hury to
sell it away on the price offered by
these btig traders. These big traders,
mediaters. take the product and con-
vert it into oil and keep the stocks
to make the price rise. Thigs is the
manipulation that s being done. We
must see that the price is not allowed

to rise.

In Tamil Nadu, the production is
7.85 lakh tonnes, that is, 16.3 per cent
of the total production. The price in
1977-78. was Rs. 7.80 per kg. that is,
the quoted price, whereas in the mar-
ket the price i{s Rs. 15 to Rs. 16 per kg.
So far as groundnut oil is concerned,
it is a commodity which i{s being con-
sumed by poor people {n the villages
So, I would request the hon. Minister to
curb the prices and abolish the system
of mediaters.
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1 appreciate the hon. Minister’s re-
marks about the activities of the Na-
tional Agricultura]l] Marketing ‘Federa-
tions as well as of the STC. This kind
of an infra-structure should be increas-
ed and their hands should be strength-
ened. The marketing federations should
have their branches in all the places
where groundnut is largely grown,

With these words, | welcome the

Resoiution.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Mr. Chairman, Sir, 1 sup-
port the Resolution. [ also support
what has been said by hon. Memovers
with regard to production of ground-
nut. The production of groundnut is
in deflait and, therefore, we have 1o 1n-
crease the production of groundnut. It
is very difficult to multiply groundnut
seed whereas it is very easy to multi-
ply foodgrain seed. If we want to
multiply paddy, for one grain, we can
have 50 or 60 gruins. With regard to
groundnut, if you want to multiply, for
one seed we can have 5 or 6 seeds
only. There’ore, seed is quite neces-
sary. It is the main input in the cul-
tivation of groundnut.

Now, even in the research stations,
the breeding seed is very minimal.
Therefore, we have to increase it The
main reason for this situation is there
are no adequate research facilities in
research stations and there is no neces-
sary land in the research stations.
Therelore, the Government has to pro-
vide the land and the facilities for
multiplying the seeds.

We are having rain-fed areas. ‘o
a large extent. Irrigated area, is less.
Therefore, the agriculturists are having
a great loss. Unless crop insurance
with regard to groundnut (s introduced,
it is very difficult for the agriculturist
to go for groundnut.

The next point is that subsidy must
be given for the seed because it is the
main input in production and, therc-
fore, Government should give subsidy
to the agriculturist for groundnut seed
production.

Ezxport Duty on groundnut Kernel

Apart from it, I want to u.ze upon
the Government to ban the export of
deoiled rice bran, fishmeal and
groundnut extraction because it is help-
ing poultry. Th:s groundnut cake 1s
helpful to feed the cattle also.

Poultry is being deveioped as a sub-
sidiary industry in rural areas so as to
help weaker sections and also econo-
mically backward people. The Orissa
people have taken it under 20-point
programme. They are all poor. They
have taken loans from the banks.

Now the cost of the feed is going
higher and higher. For your informa-
tion, I have to say that in the begin-
ning of 1978, the price was Rs. 1,050
per tonne and it increased to Rs. 1,250.
In September, 1980, it came to Rs. 1,500
Now, it is Rs. 1,625 per tonne There-
fore, from Rs. 1,050 it came to Rs. 1,625
It is because of the escalation in the
price of oil-cake, the poultry owners
are not able to have any gain, but they
are incurring losses. The All India
Poultry Farmers Association has
submitted a memorandum not only
to Hon. Minister for Agricul-
ture but also to Hon. Minister
for Commerce. In that, they have said
that exports of poultry feed ingredients
“like groundnut extractions, DIl rice
, bran and fishmeal have led to sharp
increase in domestic prices of these
commodities and that this has com-
.pletely upset our agro-based activity
,and that hundreds of poultry farms
,have already been closed down and
,that thousands others will meet with
the same {ate that if efTective steps
to bring down prices of these com-
modities are not taken. This is their
plea.

We also represented this to our
Prime Minister. She put a question to
us. She said that we are exporting
these things and by that we are earn-
ing foreign exchange and she asked
that suppose we are going to stop, how
we can earn foreign exchange and she
stressed that foreign exchange is quite
necessary for us. Then we replied
that we are having eggs in surplus and
that we can export eggs and also-
chicks to other countries and then-
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we can have foreign exchange also by
-the sales and that, therefore, it is
better for us that in stead of export-
ing oil cakes and bran, we export eggs
.and chicks to earn foreign exchange.
Therelore, I urge upon the hon. Mini-
ster to see that oil-cake. oil extrac-
tions, fishmeal and rice bran are pro-
hibited from being exported to other
countries.

@t trareAT WER ;. (Y7)
W 7R, AT g9 T e ) g9
T g, af¥a wa 7 2 I A
& fFm § 1@ g Snn A oA
aift AT # oy A afze v @
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qEAT @1 WY TF T @A A T2
Fq 3, Afexr wmw  Trem w7, fAAw
ot g % 7w, d® AR R
I AT g I A gaEAT
T ¥ F1 ArvE T 2 fer
& warm gw gAEs T oFY, A A
T AT FHA ¥ T4 7 TR O%A
g1 Ffex quwAr ¥ Fm3 v a7
qFAT &, AT FTEIT T TH T
femm A1 ara F77 & e 30 997
A g g afgr 9% g7 A
Y a7 T 21 A aofgr, Afew
oY agr 97 W FrfAs F—q TRy 77
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*Sub-Sec(3) of Section 7 says:

Every notification under sub-section
,(2) in s0 far as it relates to in-
crease of such duty, shall be laid
before each House of Parliament if
1t is sitting as soon as may be after
the 1ssue of the notification, and if
it is not sitting, within seven days
when it is re-assembled, and the
Central Government........ "

If you rcad the Resolution it says:

“That in pursuance o° sub-section
(2) of section 7 of the Customs
Tariff Act, 1975 (51 of 1975)..."

*f This notification under that section
- bas been issued. I do not think it is
Necessary to mention that we are
satisfled with this. If you read Sec. 6
&nd 7 of the Customs Tarift Act 1975
it would be clear. It is not necessary
lor a Jearned lawyer to speak on this.
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SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Sir, I ris¢ to support the
Resoiution and the policies of the Gov-
ertiment 1n this regard.

Sir, my esteemed friends on my
T.eft should reulise that whea Govern-
ment comes forward with anytning
which is in the interest of the nation
and in the interest of the pecople, we
are ali here to support the Govern-
ment and we o not oppose anythiog
for just oppo-:iuon’s sake. I think

that they would crcalise it by now.

This Resolution has a very narrow
scope. We are interested in assessing
whether the time has come for making
incrcase 1n export duty. We have to
consider whether the amount which is
increased is reasonable or not or there
should bLe some more increase (as 1
myself, Mr. Shamunna and Mr. Jyotir-
moy Bosu have suggested in our
amendments). Before doing that, I
would like to miuke one submission.
The hon Minister is a distinguished
lawyer. 1 would request him to con-
sider the arguments put forward by
Mr. Shejwalkar. The powers which
Government gets to issue the Notifi-
cation do not come under Section 7
but under Section 8 which lays down
some conditions precedent under which
Government gets jurisdiction to issue
such Notiflcation. My friend is a com-
petent lawyer and he can argue
against the submissions made by Mr.
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Shejwalkar. But 1 would like to know
this. Are you sure whether, when the
matter goes to the Court, the Court
will not strike down this particular
Notification? In that case we will be
wasting Rs. 9 crores Government
and you yourself will be responsible
for the loss of revenue. You know
very well the significance of the word
‘satisfaction’. If this word is not there,
you know how the judges interpret
the absence of the word, especially in
criminal cases. If the word ‘satisfac-
tion' is not there, then the present
Resolution is not free from being con-
tested. 1 am very well aware that
even if you are not satisfied. at least
you should put the word ‘satisfied'.
Then the judges will not take objection.
Therefore, this particular notification
is not in consonance with the provi-
sions of the Section 8 of the Tariff
Act. It is likely that the interested
persons may go to the court of law
and they wil]l try to get this Act struck
down. I do support the merits of this
particular Resolution. But ] expected
some background. soime clarifications,
some reasons and explanation along
with this Resolution. And when they
are not there. 1 expected at least that
the Hon'tle Minister would state as
to what was the compelling reasons to
increase this rate and how you arriv-
ed at this figure. If vou look to the
previous years, you will find that in
the year 1976. for the first time, these
two items came to be included in the
Schedule 2 and at that time Rs. 800
per tonne was the duty fixed on
groundnut kernel and Rs. 600 on the
groundnut in shell. But at that time
the price was between Rs. 3000 and
Rs. 3500 per tonne in the domestic
market. In the vear 1977, when the
Janata Govememnt was in power, the
price increased and ] find from the re-
cord that at that time the interna-
tional market price was about $700 for
the groundnut kernel and therefore
the increase was from Rs. 800 to Rs.
1500 for this commodity and for the
groundnut shel] the increase was from
Rs 600 to Rs. 1125. I would there-
{ore request you to take into
account as to what is the international
market price at present and what is
the necessity that you feel for increa-
sing the export duty and how you are
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going to fix up the duty for this parti-
cular kind of item. I feel that the
rates of Rs. 3000 and Rs. 2250 per
tonne are much below and the peasaats
get still lower price for this commo-
dity. By raising the price of kernel
for export purposes our peasants will
be benefited. 1 endorse the various
suggestions made by the hon. Mem-
bers. The poiicy which you are follow-
ing is the right pol.cy because we are
taking into consideration the theory
behind the increase in this particular
Tariff rates.

Now when the price goes up in the
international market, the tenefit goes
to some other persons. It goes to the
middlemen and the GCovermment's
intention is that when such benetfits
accrues, the Government should gzet
its share out of those tenc.its.

Then another point is if the prices
fall in the international market, |1
want to know whether there 1s any
provision to reduce this particular ex-
port duty. The word decrease is not
mentioned in Section 8(i) of Tar:l
Act and it is only mentioned in Section
7 of the Act That provision woull
not be applicable in this case. There-
fore case has to be taken thatonce the
duty is increased it would not be
possible to decrease the same. In order
to see what is the position in the inter-
national market for the last two years
and the position that would hbe in the
next two years, there shouid he some
machinery and then only some parti-
cular price should be flxed up and
then we should start framing the
export poiicy. We do not want that
there shnuld be a curb on the export
of this item. Hut at the same time we
bave to sec tnat fhere is a sufficient
production and the¢ condition of the
people of this country should be taken
into consideration before framing a
policy for this item. On these points
I would like the hnn. Minister to
enlighten us so that we can positively
come to a conclusion that the filgures
at which you have arrived are correct.
If not, if we give some other figures,
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you will have to take them into con-
siderution, because, there should be
some standard to be followed. I would
also suggest that the figures suggested
by Mr. Jyotirmoy Bosu and Mr.
Shamanna may be taken into consi-
deration because there should be some
standards in this respect.

With these words I support the prin-

ciple behind this Resolution. Thank
you.
SHRI T. R. SHAMANNA (Banga-

lore South): Mr. Chairman, Sir, | am
glad that this important subject has
been discussed fully ia all its aspects
in this llouse. This resolution relates
to the increase of export duty on
groundnut Kernel and groundnut in
shell that is exported from this coun-
try. 1 have given two amendments to
this resolution. My first amendemat
is:

“That in the resoiution:-

(i) for " HRs. 3000" substitute
“Rs. 4500."
(:1) for “Rs. 1125 subst:tute

“Rs. 3373

1 have suggested this amendment
with th.s purpose in view. The oilseeds
that are exported will naturaily He-
come scarce in the market. It will,
therefore. Le very necessary for us
that we should have enough oilseeds
in the country before we thint of ex-
porting them to any foreign countre,
In order to conserve the oilseeds lor
the use in the country, there are two
mcthods, one is to ban the exports of
oilsceds anfd secondly, it may be by
increasing the export duty. lf we in-
crease the export duty, it would not
only fetch additional income to the
Government it would also be helpful
to see¢ that oilseeds that are necessary
for the country would not be possibly
exported. It is to be regretted that
for the past two or three years, the
rate of edible oils in the country has
heen going up year after year and at
one time, it reached as high as Rs. 18
or Rs. 20 per kg. As we know, the
poor people cannot afford to use ghece
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for their cooking, at least they should
be able to 'use the edible oil for this
purpose. It can be either reflned oil
or simple oii, or vanaspati etc. It is,
therefore, necessary that the rate of
this essential commodity should be
kept down and in view of this, the
rate of the oil seeds to be sold and
used locally should be reduced to a
considerable extent. I have, therefore.
suggested my second amendment,
which means that the additional
money that we get by way of increas-
ed export duty may be used to sub-
sidise the selling rate of oilseeds, that
are to be sold locally, so that the oil
prices may be brought down to some
extent at least. My amendment reads:

“That in the resolution, add the
following at the end:-

‘subject to the modification that
the extra amount realised by the
increased export duty be used to
subsidise  the selling rate ot
groundnut kernal and groundnut
in shell consumed within the
country to bring down the high
cost of cdible oil and oil cake'

There is another important aspect
of it. The il cake is very much used
in the southern part of the country for
cottle  feei. Its price has gone up
abnormollv, three or four times, as
compared to what it was previously
It 1s adding to the cost of milk. There-
fore. to bring down the prices of oil
cake is as important as bringing aown
the prices of oil. One concerns the
requiretmments of  human beings and
the other is for feeding the cattle.

In view of all these considerations,
I have mnved two amendments. Apart
from the increase that is there in the
resolution, [ wanted the export duty
to be ‘further increased so that the
extra amount that we get may ve
utilised to subsidise the cost of oil-
seeds to be used locally. And if it is
done, suppose we get a higher rate,
the higher rate can be used to get
extra money. And this can be given
as subsidv—eithe~ as cash subsidy or
by suoplving manure and other things
at a lower rate.
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It is very necessary now to see that
the oilseeds are produced in larger
quantities, to meet the demands of the
country. Steps have to be taken to
increase oilseeds production because
the need for oil is increasing day by
day. Unless we take such steps, it will
be difficult to bring down the cost.
Moreover, the kernel which we get
nowadays does not have enough fat.
Taking all these factors into consi-
deration. I welcome the increase that
has been suggested” My submission is
for a further increase in the export
rate. so that the extra money which
wiil be obtained, can be used for sub-
sidizing the sale of seeds and oil cakes
within the country.

SHRI S. B. SIDNAL (Belgaum): I
rise to support the Resolution. Mr.
Parulekar was arguing on the point of
satisfaction. The Act itself indirectly
empowers the Govermnment in this re-
gard, and presupposes the satisfaction
of the Government. As the circum-
stances exist, it can have the levy, and
increase it. Government has done a
proper thing in increasing the levy.
Actually, it has been doubled, i.e. from
Rs. 1500 to Rs. 3000 and from Rs. 1125
to Rs. 2250.

My point is that the groundaut which
we grow in this country in most of the
areas is dependent on monsoons alone.
The majority of the areas are only
rain-fed. It is not cultivated out of
irrigation. Groundnut has not been
encouraged as it deserves to be. There
are no research stations spread over
the country. If there are some stations,
they are not adequate, Seedlings are
not supplied properly. Secondiy. the
middle-man always exploits the pro-
ducer and he eats the cake That should
be discouraged. I support Mr. Daga's
statement that speculative business
should be discouraged.

In conclusion, I would say that
groundnut is a very important crop,
since it has many by-products like—
poultry-feed, feed for animals etc. This
is a crop which can be grown in 90
clear days' time, under irrigation.
Hybrid varieties are there. Many agri-
culturists do not know this. The pre-
sent Resolution discourages export also
in a way. Groundnut should be avail- .
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atle to our own people. If at all 1t 1s
sold outside, it should fetch 3 good
return. That profit should be used for
encouraging our producers, either
through subsidies or through provision
of maaures, inputs etc.

SHRI M. RAM GOPAlL. REDDY
(Nizamabad): The Mlnister has chosen
a very easy method of doubling the '\
and I want to know when he is going
to reduce it by 50 per cent or 25 per
cent.

Now, I want to know from the hon.
Minister where this :noney is going;
whether it is going to e ploughed up
for the development of oil seeds or
simply it will go to the general revenue.
For general revenue. we have got a
plenty of money, say, over Rs. 13.000
crores and odd. Now. this particular
amount, we shouid spend on oil seeds.

For oil seeds, we not only depend
uron the monsoon, but in our areas :n
Andhra Pradesh, it is grown as a rabi
crop under irrigation; and a lot of
rotential is there provided proper on-
couragement is given to the growers.
Now, I want to know how much money
the Min:ster is going to get {rom th:s
and what part of it is going to be given
to the cultivators and the farmers whom
we want to encourage at this point of
t:me? Unless and unti] that is done,
oil seeds and oil fami~e will continue
for ever in this country. I want the
Min:ster to make a categorical state-
ment in this respect. If he cannnt
make it immediately, he may take a
little more time and do it after a week
or so.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Mr. Chairman
may | at the outset, thank all the hon.
members for giving us their valuabie
thoughts and suggestion on otherwise
very smal] resolution concerning a very
small item. If I may respectfully say
so, this resolution pertains to a rise
or an increase in export duty on ground-
nut seeds that we are exporting and,
therefore, the question is only limited
that 50,000 tonnes that we are, at the
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moment, in a position to export,
whether they should fetch a little more
price when the international prices are
cxorvitantly high at a  given time.
Secondly, whether we should try to
mop up the diiference between the price
rise in the internationa: prices and the
domestic price about the item. With
th:s purpose, this increase was made.
Certain fundamental objections were
ra.sed which are legal objections and
a-out the vahdity of this thing being
questioned into the court of law. It
wus expected of me to answer it
lega!ly. Therefore. I would only res-
pectfully submit that my hon. member
Mr. Daga and my other friends have
answered the question legally, but [
may say, they kindly read Section 8 us
it i1s The present question is only
of an increase. So, as far as the hypo-
thetical question whether we can de-
crease it or not, whether we have the
power to do it or not is concerned, [
wouwid only say that section 25(1) of
the Customs Act empowers us even to
deduct it or do away with a particular
auty. But that apart, so {ur, hcre the
hon. House has been called upon to
consider the increase made in the ex-
ort duty of a particular commodity
and that power Seclion 8 gives under
the Tarir Act. Now, it s & gquestion
that we have not shown you the
suvject.ve satisfaction.  we have not
proved our immediate need. I think I
wiil hum 1y try to answer both these
issues. We arce all governed and all
Indian laws are also governed under
the Indian Ewvidence Act; and Section
145 of the FEvidence Act savs that an
act of Government is presumed to he
iegal unless it is proved otherwise. So,
to the extent we say that we exercise
our power under the power giving sec-
tinn 8 of the Act. we, the Government
are presumed to have acted legally. If
cvery time we have to have this fear
in the mind that the court will strike
down a particular point, I don’'t think
cither we can pass the law or we can
implement the law. The second part
is more relevant, namely, whether there
was immediate need for it. I think I
owe it to the House to satisfy that and
we will do so. This price has some¢
connection with the international price
fluctuation. If I may mention the
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history, every year, we have teen sanc-
tioning for the purpose of export..
certain quota of our H.P.S.. .

17.00 hrs.

Now, let us understand the back-
ground. it is not that we are sending
away all our grouadnut oil outside or
that we are sending all the seeds
out What we have heen doing
i, from our country’s total pro-
duction which s of the order ol
55 lakh tonnes we have allowed
50,000 tonnes of the particular kind of
seeds, called the hand-picked seeds, to
tw exported. This also has a small
history. It is not as if merely because
we sanctioned its export outside there
is & market for it, or that we can sell
it In 1978-79 the quantity we thought
of e¢xporting was 25.000. In 1979-80 ;t
was 50,000 and in 1980-8]1 also it was
50.000. What happened was, that the
actual utilisation against the quota from
1478-79 and 1979-80 has been only 18.552
tonnes and 16.520 tonnes respectively,
whereas the sanction was, as 1 said,
for 25.000 and 50.000 respectively. It 1s
o-ly in this year. that tecause there
wns less crop of particularly this
quality of seeds in America. there was
a spurt in the market. 1 can give you
a few fizures to show how this in-
crease in duty came about. There was
a chortfall in the crop in the United
States and 1 may inform this hon.
House, that this hand-vicked secd is a
table dish there. It is being used as
cashew nuts and almonds are used.
Therefore, due to that fall in produc-
tion and particularly  in America. a
demand came and hence the price spurt.
Therefore, we got an opportunity.
Fortunately in our country this hand
nicked seed is a business. | also come
from the State of Gujarat—and just
like Tamil Nacdu and Andhra and other
States deveiopment of this seed is a
business. It is an art actually, to lake
out the sced. particularly this variety.
Therefore, we got an opportunity to sell
this geed outside. When the question
came of exporting it for the first time,
the House will be pleased to know that
50,000 tonnes of quantity was earmark-
ed by us for exports. But it fell far
short of the demand and the entire
quantity of 50,000 tonnes was booked.

Erport Duty on groundnut Kernel

And then a question came, as my hon.
friend Mr. Parulekar and others raised
it. to see that the middlemen do not
profit by it. What would happen? The
international market prices are very
high. The domestic frices are very
low_ (Interruptions),

SHRI N. K. SHEJWALKAR: What
are the figures?

SHRI MAGANBHAI BAROT: | owe

it to you and 1 will give it to you. So
far as the internationai price is con-
cerned, they are $1.600. There are all
seasonal prices. 1 will give you the
domestic prices also. The international
price and the domestic price in October
were $2,125 and Rs. 8000 respectively.
There was a big difference. Now, if
we do not check this, what would have
happened? Some people as you call,
middlemen—they will make some con-
tract with the world outside and make
all the profits That means, whiie these
50.000 tonnes are earning us foreign
exchange through the duty, this will
he consumed by the middlemen who
o“tain the contracts from foreign coun-
tries. Therefore, to mop up the profit
and bring a balance belween interna-
tional price and domestic price, we
introduced this increase. What is the
eflect of it Some hon. members ex-
pressed a little doubt and very rightly,
In my opinion, cautioned us to see that
the benefits of the price increase are
not taken away by unscrupulous peo-
ple but passed on to the farme:rs. I
assure the House that NAFED is deal-
ing with it. It is a cooperative insti-
tution and the price increase which
NAFED gets will be reflected also in
the prices paid to the farmers. So, the
result is, when we are getting the
benefit of the higher rate in the inter-
national market by exporting 50.000
tonnes of HPS, we are not oniy getting
foreign exchange, but our farmers also
are getting comparatively higher prices
than what they would have got had it
not been mopped up by the measures
that we took.

SHRI N. K. SHEJWALKAR: What is
the proportion of inctease in the prices
which will be paid to the farmers?



827 Stat. Res. Re. Notification FEBRUARY 26, 1981 increasing the Export 328

SHRI MAGANBHAT BAROT: For the
benefit of hon. members | may say it
is not that there is a contract at a
particular price for all the 50,000 ton-
nes. When NAFED is in the market and
selling it, the contracts vary from time
to time. When the prices are going
up. NAFED is also passing on the
benefit of the price rise to the farmers.
It is not that we have already given
over 50,000 tonnes to NAFED at a
particular price.

SHRI N. K. SHEJWALKAR: You said
it is all booked.

SHRI MAGANBHAI BAROT: It is
booked in the sense that NAFED has
booked it. I menteioned it in contrast
to the picture in the last two years
when the quota was earmarked but it
was not sold. This time not only ‘*the
qQuota of 50,000 tonneg has been ear-
marked but the entire quota has teen
booked for saie.

SHRI MADHUSUDAN VAIRALE
(Akola): Is NAFED getting it from
middlemen or from the farmers direct?

SHRI MAGANBHAI BAROT: It is
a cooperative inslitution and it s
making arrangements in sucha way to
see that the benefits go to the farmer.
Let us have some faith in our coopera-
tive system. | am putting this case :n
contrast to a merchant or a business-
man straightway buying it. 1 think
this House will agree that we should
have a little faith in our cooperative
system

Two views were expressed To start
with. Mr. Shejwalkar came with a
substitute motion for dropping this
proposal altogether. On the other hand
my friend. Mr. Parulekar and
Mr. Jyotirmoy Bosu, who is absent hut
whose is very vocal through his am-
endment, want it to be doubled. They
want that it should be increased to
Rs. 6000 instead of Rs. 3000.

SHRI BAPUSAHEB PARULEKAR:
In 1977 when the international price
was 600 dollars, the increase was from
Rs. 800 to Rs. 1500. Now the inter-
national price has increased from 800
to 2200 dollars why not increase it in
that proposition? I have given my
amendment for increasing it in that
proportion.
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SHRI MAGANBHAI BAROT: I can
understand the hon. Member’s sug-
gestion that we have a3 hen which
gives golden eggs. Here is a chance
to sell golden eggs at high price. But
if you suggest to kill the hen and
have all the golden eggs, that will
not be a right approach. After all
the purchase and sale of these com-
modities are not strictly with us. This
hag all happened because of a tempo-
rary shortfall in the American pro-
duction. Now we cannot take it for
granted that all the time that will re-
main so. In fact. | may inform the
hon. Members that here we are dis-
cussing the situation of last year. In
the present year, it may be possible
that the situation may reverse, The
American production may go high.
Then we will have to require to consi-
der to what extent we can take it. A
jump from 1500 to four times in
given time will be all right if it earns
more revenue. But I do not
think we can do it in a commodity
which ig seasonal where fluctuation
in price and demand are there. [
think, we are making hay while the
Sun is shining. How much we do
it, you can leave it to our best judg-
ment.

There are two views  expressed
Some of the hon. Members have de-
sired—very welcome statements came
—that if the Government! comeg with
a very good suggestion there is an
assurance of support. May I claim
that the item with which [ have come.
the Resolution that I have brought, at
least ig one which secures your co-
operation. I will be thankfu]l to you
if it is almost unanimously accepted

The hon. Member Mr. Reddy asked
as to how we would distribute thesc
Rs. 0 crores? May I respectfully ask
him: Is it always so that a particular
commadity getting a particular price
is always earmarked for this expendi-
ture?

It is asked by hon. Members gs to
why we are sending it outside at all
After all, how much are we sendiny
it out? 50,000 tonnes out of 56 iakls
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tonnes. If I may say 80, these geeds
are hand-pickeq seeds. It is a typical
item getting a particular price. It
is not that by keeping it in our coun-
try we will be making such a profit
that we should not send it out. 1In
fact, if we compare it, we earn more
by sending it out than by extracting
oil from it. So far as extraction of
oil is concerned, it does not make
much difference whether it is HPS
or an ordinary seed. On the contrary,
in the past, efforts were made to
earmark 50,000 but there was no mar-
ket.

MR. CHAIRMAN: I hope you have
answereq al] the points.

SHRI MAGANBHAI BAROT: 1
have repeated these points so that it
may not convey an impression that
it is not our desire to earmark more
quantity. There is no market. This
year, fortunately, the total marketing
of the earmarked quota js there. Inci-
dentally it also gets the Government
an additional revenue. It is not only
with a view tp extracting only reve-
nue from it but also keeping in mind
the difference between the interna-
tional price and the domestic price
and the middlemen may not exploit
it that we put this restriction.

1 hope the hon. Members will agree
with me and they wili accept it
unanimously.

MR. CHAIRMAN: I will now put
Substitute Motion No. 1, moved by

Shri Shejwalkar, to the vote of the
House.

Substitute motion No. 1 was put and
negatived.

MR. CHAIRMAN: I will now put
amendment Nos. 3, 4 and 5 to the
vote of the House.

Amendments Nos. 3, 4 and 5 were put
and mnegatived. :

MR. CHAIRMAN: I ghall now put
the main Statutory Resolution to the
vote of the House.. The question is:

“That in pursuance of sub-section

(2) of section 8, read with sub-

1980.81-—Genl. Dis.

section (3) of section 7 of the Cus-
toms Tarift Act, 1975 (51 of 1975),
this House approves the notification
of the Government of India in the
Ministry of Finance (Department of
Revenue) No. GS.R. 11(E) dated

the 9th January, 1981, increasing the
export duty on groundnut Kernel
from Rs. 1500 per tonne to Rs. 3000
per tonne and on groundnut in
shel] from Rs. 1125 per tonne to
Rs. 2250 per tonne, from the date
of the notification aforesaid.”

The motion was adopted.

17.16 hrs.

RAILWAY BUDGET 1981-82—GENE-
RAL DISCUSSION

MR. CHAIRMAN: The House will

now take up general discussion on
the Railway Budget.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Chairman, I take the
opportunity to initiate the discussion
on the budget that has been presented
to the House, by the hon. Railway
Minister, for the year 1981-82. I nave
carefully gone through his speech and
al] the relevant budget documents
and, on the btasis of that, I would like
to make certain observations.

At the very outset, let me make it
clear that the Railway Budget has to
be not merely an accountant’s budget,
it hag to be a budget with financial
and technological innovations and
imagination. Ag far ag this budget is
concerned. I am sure that nobody
would like to induct any element of
politics into the budget, because 1t is
a purely financial exercise in which
we are deeply concerneq and interes-
ted. with the financial and technolo-
gical innovations, ang only from that
angle anq perspective T would like to
make my observations.

*

It is because of this perspective of
mine, that no politics need be induc-
ted in this aqebate. As far as this
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budget is concerned, I feel deeply
pained that the normal conventions
of presenting the budget have becen
thrown to the winds. Whenever the
Railway Minister presents his budget,
be gives an account of the perform-
ance for the entire financial vear; he
does not talk in terms of the tenure
of his office. Everywhere, all over
the world, this has been the ethics
of presentation of the budget. There-
fore. I was deeply pained to find that
in his speech, which was not an
exterppore speech but a well-prepar-
ed speech, on page 2, paragrapn 3.
the hon. Railway Minister said:

“I am, however. glad to report
that, as a result of the various ad-
ministrative anq innovative steps
taken three monthg ago, and with
the economy turning the <orner.
the railway operation is now back
on the rails’....”

AN HON. MEMBER:
commentary'

What a sad

PROF. MADHU DANDAVATE: I
will come to that. It is not that I am
saying it now. If you go through my
observations on the railway budget.
when | spoke last year, I had inade
reference to the then Railway Minis-
ter, Pandit Kamalapathi Tripathi. In
the course of my observations, I
wanteq to make certain suggestions,
when these changes had not ‘aken
place, and [ said that [ dare not ad-
vise Panditji, he is a veteran of the
freedom struggle. therefore I would
only make certain suggestions and
proposals. This is the parliamentary
courtesy that igs expected in nur de-
mocratic parliamentary life. Here is
a person, who ijs no more the Railway
Minister, but he was the Railway
Minister for some time. Someone else
takes charge. Ministers come and
Ministers go, but the Government
continues, the Ministry continues, the
administration continues. There is
continuity of the administration; there
fa no break in the financial year.
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Fortunately or unfortunately, the
financial year is already fixed. It starts
from lIst of April—not a very nappy
day—and ends on 3lst of Marcn.
Therefore, one has to talk in terms of
promises and performances only in
relation tg the entire financial year,
and therefore, it must be said thuat it
was in a very bad taste to refer to
three months only. Shall I say that
the presentation of the Budget lacked
grace and courtesy to one of the
colleagues? [ am not saying aboul
the courtesy to be showp to us, you
need not show courtesy to us, and we
shall never beg for it. But there are
certain parliamentary conventions ang
decorum which have to be maintained
and that js the reason why I say that
I would not like to indulge in this
type of exercise.

I sa, that the Budget must huve
innovations. The day the Budge! was
presented. my immediate reaction o
the Budget was that this js the Rud-
get without innovations ang without
imagination.  Why did I say that?
It is not to cast any personal asper-
sionsg on Kedarnaty, Panday)i. We
have learnt our politics at the feet
of men like la'e Acharyy Narendra
Dev and Jayaprakash Narayan. and
it does not belong to our culture to
cast aspersionc on individuals even if
they belong to the Opposit:on party
Therefore. 1 do not want to cast any
aspersions on the Railway Minister
as an individual, but I would like to
point out to him that when I caid
that these Budget proposals and Bud-
get documents lack technological and
financial innovations and imaginatinn,
I would like to concretise my criti-
cism. There were lortunately three
important documents available, three
reports that were available. If a
little more home work was done on
the basis of those reports. a number
of innovations, flnancial an4 techno-
logical, would have hcen made avail-
able through the Budget proposals
Which were those three reports? I
have at my disposa] some of them.
We had appointed under the Chair-
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manship of Shri Pande—of course I
am not referring to the Railway
Minister—the National Transport
Policy Committee. Fortunately that
Committee's Report was already pre-
sented to the House and before the
formulation of the Budget proposals
fortunately this Report of the Nati"nal
Transport Policy Committee was
available. Sir, this Nationa] Trans-
port Policy Committee Report relates
to coordination between various modez
of transport. It discusses in depth
the problems of fuel, the fuel con-
servation, it talks about the incentives
to the developmental activities, it
talks about the relationship betwevn
the motor transport, the transport by
sea and the transport by railways.
Valuable suggestions have been made.
Certain innovations have been put
forward on the basis of varioug wit-
nesses Who were examined. on the
basis of expert knowledge that was
made available to the Committee bhoth
from the railwavg and other fields of
transport.  Evidence was pathered
and a valuable documcnt was pre-
pared 1 think this document cou'd
have been utilised But that docu-
ment has not been used.

Then, Sir, there was another Com-
m ttee which was appointed and that
wa; the Committee on Social Burdens.
This is a very jmportant problem.
The Indian railwavs are having o
number of financial constraints and
one of the constrainte that hag exis'sd
for vears is the social burdens that
are borne by he Indian railway: In
different parts of the world parts of
the gsocia] burdens are borpe bv the
Government itse!f. We have three
important sectors in which the Indian
railways are forceq tg bear the sncial
burdens. We carry 3 number of com-
modities below the operating cost.

PROF. N. G. RANGA (Guntun):
We have been subsidising the railways
for so many years.

PROF. MADHU DANDAVATE:
That is why the Committee was ap-
pointed. Prof. Ranga have a little
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more patience. I never interfere when
you speak.  (Interruptionsy When
1 became Minister, the first
thing I did was that I ap-
pointed a Committee on Social
Burdens and. unfortunately, at that
time findings were not available. Only
the Capital Structure Review Com-
mittee’s findings were available. 1
did make use of them. They will be
useful to al] of you. I will now refer
to that.

As far as social burdens are con-
cerned, cursorily let me make 2 refer-
ence. While going through the speech
I find that the socigl burdens on Indian
Railwayg have mounted to the extent
of Rs. 277 crores. It may be more but
not less. Then there are uneconomic
railway lines. Tnere are backward re-
gions. Railways are to be run. Rail-
ways are to be developed. We canr.ot
say that there are no industries. There
is no development and. therefcre,
there cannot be Railways. We Luve
to undertake those developmental
activities. This is a social obligation
which tae Railwavs bhear on vehalf of
the entire society. There are a pum-
ber of coaching and other services.
These are the social burdens to the
tune of Rs. 277 crores.

There was a Committee on Social
Burden appointed. I take it that the
recommendations of Committee cn
Social Burden must be available. I
do not find their reflection in the
Budget proposals at all. There was
a thirg Committee. Veteran Member
Shri Ranga has rightly said that a
number of thing existed for a numter
of years. That was really our con-
cern. Rangaji, in 1924 Railway fin-
ances were separated from the Gene-
ral Revenue. But from that time
onward till 1977-78 the Canital Strue-
ture of the railways remained un-dis-
turbed. But I wag disturbed by that.
Therefore, 1 appointed Capital Struc-
ture Committee. According 1o that
old capital structure that existed for
various types of projects that the
roilways undertook we were borrow-.
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ing capita] from the General Revenue
and on that we were paying dividend
The Railway Convention Committee
was fixing up the rate. They were
allowed to change it. This Com-
mittee was appointed by Parliament.

Prior to 1976, almost for ten years
the Railways were in the red except
for two years when the Railway Con-
vention Committee decided to give
dividen relief to the Railways. Prior
to 1976 for ten years Railways remain-
ed in the red and as a result the fin-
ances were bad. When the finances
were bad, what about dividend iiabi-
lities? These were to be paid by bor-
rowing loan from the General Reve-
nue, paying interest on that and pay-
ing the dividend. So, it ijs something
like dividend on dividend and interest
on dividend. That is the method that
wag applied. We changed it. We
did not say it was continuing for years
together. Governmen's may come
and Governments may go. Adminis-
trations may come and Administra-
tiong may go. but the new capital
structure that has been formed that
will give benefit to all the adininistra-
tions to come becaus¢ now on the
basis of the new capital ctructure it
has been decided that all th= divi-
dend liabilities will be treated in
future as deferred liabilitiess, When
the finances are bad, no loan will be

drawn from the General Revenue
No interest will be gaid and
that Jarge burden of interest

actually hag been spared. That s

what has been decideq and the portion
will be utilised for developmental

activities. These are the various re-
ports. I think they could have been
fruitfully utilised. On the basis of
that certain technological and certain
financial innovations would have been
introduced in the Budget.

There is a rail and road transport.
There are two salient aspects of the
rail and road transport. Unfortu-
nately, it is a fact and you
will agree with me, hecause it is a
non-controversial subject. As far as
road transport is concerned, unfor-
tunately most of the high rated
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traffic is lifted by the road and the
low rated tratfic is handed over to
the Railways. As a result of that
we are forced to bear social burden.
That is the tragedy of the Railways.
Now there is motor transport lobby
in this country which is trying to
expand its net It is mostly in the
private sector and that private sec-
tor constrantly is after the Govern-
ment. 1 am glad Government has
not yielded, no matter whether it is
the Congress Government or the
Janata Government' they try to exert
pressure on the Government and
seek more and more national permits,
If they get more national permits
they will further eat into the earn-
ings of the Indian Railways. Already
we are bearing the social burden
and if more national permits are
given, in that case more social bur-
dens will be created and Railway
finances will be further spoiled.

I would like to warn the hon.
Minister for Railways not to succumb
to the motor transport lobby. They
will try to  pressurise, demanding
more national permits. They are
going to do it, If you just see the
various flles in the Railway Board,
you will find memoranda after me-
moranda coming from private motor
transport owners saying, “Give us
more and more national permits”.
They are coming from the States;
there is a pressure from the States.
There will be pressure from private
transport motor owners. You must
not yield to their pressure. Therefore.
I take it for granted that, as far as
the railways are concerned by giving
more national permits to private mo-
tor transport owners, I hope and trust
that the social burden on the Indian
Railways will not be further increas-
ed.

There have been chronic deficits
prior to 1976. For 10 years, whenever
the Railway Minister get up to pre-
sent the Railway Budget, very often.

the members used to whisper, *“You
need not read out the entire Speech.

Only tell us what is going to be the
deficit and let us know what.is the
quantum of leavy that you are going
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to impose on the Railway users'
Excepting for 2 years, when the Rail-
way Convention Committee gave di-
vidend relife there has been a chro-
nic deficit. We tried to change the
pattern, There wag a hat-trick; it
was not a trick. We tried to mop
up certain resources. The big busi-
ness houses with whom large ar-
rears were accumulated and were
pending were told, * You cannot
carry on this game further.”

Let me tell you an interesting ex-
perience. Some of the industrialists
have a game to play in price fluc-
tuation. When they have certain
commoditieg lying in the wagons,
they do not lift the commodities,
When there is a slump in the prices,
they allow the commodities to remain
in the wagons and, at a convenient
moment. when an artificial scarcity
is created, they try to take away the
commodities from the wagons Sso
that they are able to mop up the pro-
fits. Therefore, it was decided that
within free time plus 7 days. if they
do not remove the commodities from
the wagons, there will be an auction
of those commodities and, as a re-
sult of that they would suffer, It
acted as a deterrent. 1 would request
the hon. Minister to continue the
same practice. It will be beneficial to
the Government: it will be beneficial
to the Indian Railways and you will
be able to mop up more income and
you will be able to see that these
businessmen and industrialists will
not be able to play the game that
they want to play as far as price
fluctuations are concerned.

As far as 1980-81 is concermed, the
deficit went upto Rs. 5234 crores.

We had three consecutive surplus
budgets....

SHRI RAM PYARE PANIKA: But
You did nothing,

PROF., MADHU DANDAVATE: 1
did absolutely nothing. I admit. I am
guilty of non-performance. We ac-
tually did nothing, That is why, when
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this Government entered into an
agreement about the productivity-
linked bonus with the Indian rail-
waymen, the first clause of the pro-
ductivity-linked bonus was that the
base year for the productivity-linked
bonus would be 1977-78 because in
1977-78, the railway performance
was the record performance that we
set and, if I mistake not if by memo-
ry does not fail me, in 1977-78, we
were in power, So, the less you talk
about our performance, the better.
Anyway, I am not speaking of my
performance, 1 have to speak of treir
performance, g

As far as this year's budget is con-
cerned, the total levy that has been
imposed is Rs. 356.25 crores on all
the rail users. I do not want to go
into the breakup because the speech
of the Railway Minister has given
the breakup of Rs. 356,26 crores.
Even after imposing such a large
levy of Rs 356.26 crores in the budget
for 1981-82, what is the surplus that
they have projected? The surplus
that thev have projected for 1981-82
is Rs. 11.42 crores. They carved outa
mountain and produced a small
mouse. Rs. 356.26 crores of levies
and a faulty paltry surplus of Rs. 11.42
crores which will be totally wiped out
in the partial liquidation of the divi-
dend liabilities because it was decided
according to the new capital structure
that all the liabilities buring the bad
financial years will be treated as de-
ferred liabilities and, therefore, this
paltry surplus of Rs. 11.42 crores will
be wiped out in liquidating partially
the dividend liability.

There is bound tt be inflationary
pressure on our economy due to
varjous levies that have been imposed.
Ultimately, which are the commodi-
ties that are exempted? Only com-
modities that they have exempted are
firewood, sale that is used for domestic
purposes and charcoal. Besides these
commodities, all other commodities

come under the pet of the taxation «&
their levies.
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You are not only our Chairman,
But, you are also a student of Econo-
mics. You realise it very well that
only when these three commaodities
have been exempted and all other
commodities fall into the net of the
levy that has been imposed, there is
bound to be inflationary pressure in
our economy. Whenever inflationary
pressure in the economy grows, we
are always tola that the major con-
tributory factor is the inflation due to
the imported oil prices. Now we will
be told of the additional element that
1s respouasible. Different Ministries
will be passing on the baby to some-
one else and now we will be told that
the additional factor that is responsi-
ble for the new inflationary pressure is
the levies that have been imposed by
the Railway Minister and these are
the only three commodities that have
been exempted. | have not the least
doubt that there is bound to be
inflationary pressure on our econcmy.

The backward regions develooment

is a very important problem and. I

am sure, that this problem wil, be
attended to. I have carefully yone
through various lines, conversions,
new service, all are there,

There are certain regions and areas
in our country which are very rich
ag far as minerals are concerned. You
come from the region of Orissa. In
terms of minerals, it is very rich.
The States of Madhya Pradesh and
Bihar are the States with very fine
mineral resources. But the tragedy
of the performance of our country is
that those regions and those areas,
even though the richest in mineral
resources, they are the poorest in the
per capita income. That is the tragedy

of our land. This paradox is to be

removed. This cannot be removed by
any partisan attitude. Therefore, I
am not interested in hitting at you
or hitting at your party by making
use of the railway budget. You are
going to give us an adequate and
ample opportunity politically to hit
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at you. Why should [ utilise the rail-
way budget to hit at you Ppolitically?
And. therefore. I would iike to point
to you that there are number of
backward areas, for instance, Madhya
Pradesh and Uttar Pradesh, covering
the backword areas, the Adivasi
areas. There is a survey that has
been ordered.

1 will give you a few instances, In
Orissa, conversions of Ruksa-Banki-
posi l.ne. Already the survey has
been completed to some extent,

In Bihar, Barabanki-Samastipur.
That is the line that has been pending.

In Maharashtra, the West coast Raii-
way is not merely the railway for
Maharashtra. It passes through
Maharashtra, goes through Goa, it
passes through Karnataka and estab-
lisheg a direct link with Kerala and
ultimately Tamilnadu and really it is
a symbol of 1ategration and I am glad
that tho:e arc¢ continuing.

But. unfortunately. 1 find some
cases when | go through the Budpet
documents. | wil] just give one i.lus-
sratwon to illustrate the point. In
some of the backward regions, certain
projectg are taken. Only a sugges-
tion is given to those regions that
their projects are on-going in the
sense that they are on-going on the
paper, ] will give you a rimple
illustration. In the South-Central
Railway, there is a small portion of
the big project that is taken, that is.
conversion of the railway line, I mcan,
metre gauge into broad gauge from
Manmad to Aurangabad, the back-
ward Marathwada region, in which
lot of disturbance took place som~”
time back. In that area, what ~xactly
are the allocations? The total anti-
cipated cost is Rs. 1,398 lakhs. Ap-
proximate expenditure up to end of
1981.81 is Rs. 9303 lakhs and what is
the provision for 1981-82? The total
nticipated cost for November again
is Rs. 1398 lakhg and this time the
llocation is Rs. 0.01 lakhs, The total
anticipated cost remember again—is
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Rs. 1398 lakhs. This time the alloca-
tion jg Rs. 0.01 lakh, that is, Rs. 1,000.
1 was feeling again and again that
there must be some compositer's mis-
take; so, I again ana again tried to
total it up in different ways, in various
permutations and combinations. But
whatever be the permutations and
combinations, the answer was only
Rs. 1,000, This is exactly what is
happening. Therefore, merely making
provisions for backward areas will not
do. Adequate provisions would have
to be taken, I would suggest to the
Railway Minister a strategy; it might
not be a very popular strategy. but it
will be a fruitful strategy. The
strategy should pe this: rather than
spreading away al] the avai'able
resources on large numberg of projects
that we undertake, try to utilise the
allocated amounts of the Planning
Commission in some small number of
projects; let us spend on them. com-
plets the project and then tell the
people that the project has been com-
pleted: and then move on to the next
project. 1f that ig done. people will
be more satisfled. Otherwise, the
satisfaction for the people of Marath-
wadr and Samastiour will be only
this: *“We are happy that on paper,
the allocation has been made; it will
take ten generations for our dream
to be realised: we have to imagine
that our dream will be fulfilled”.
That is how things are taking place.

1 wouid link up the backwnord
regions also with anothe~ nera*jem,
and that is the problem of suburban
trains. It has created a lot nf dis-
turbances in areas like Bombay: for
instance, in the Central Suburban
Railway, [ do not want to blame the
officers. I am not one among thosc
who take the attitude ‘heads I win;
and tails vou lose'. If there are
bouquets, the Minister should share
them; and if there are brickbats, you
throw them at the officers, at the
employees. . .

SHRI M. RAM GOPAL REDDY
(Nizamgbad): It {s uncharitable; our
Minister never does that.
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PROF. MADHU DANDAVATE: 1
have said that I am not one among
those. . ,

MR. CHAIRMAN:
conclude.

Please try to

PROF. MADHU DANDAVATE:
When my hon. friend intervenes, I
have to take note of it.

Therefore, | would like to say that,
as far as suburban railways are con-
cerned, sometimeg tha train gets stuck
up and the passengers start hitting at
the officers, at the railwaymen, at the
engine drivers and cabin men. They
are not to be blamed. What could
they do? 1In Central Bombay Sub-
urban Railways, in 1959, 31 per cent
rakes were imported from foreign
country like UK, Nobody did ner-
spective planning. The comprassers
and the traction motors that were im-
ported. the rakes that were imported,
we never thought. would hecome
obsolete after some time. Now. a‘ier
25 years. from the same factory from
which we hag imported the\y are no
more available, and the indigenous
components also will not fit in. That
is the reason why this complication is
taking place. I do not want to blame
the Minister for this crisis. It is really
the failure of perspective planning as
far as this problem is concerned. That
has to be taken note of. Therefore,
we will have to make extra allozations
to see that the suburban problem is
solved: and if that is solved, I am
sure there will be some relief.

1 do not want to strain vou more,
Mr. Chairman, nor do I want to strain
the Railway Minister. 1 only want to
say that there was a certain perspec-
tive that we had buiit up. With this,
I will conclude, We had adready
decided that, in this land of Mahatma
Gandhi, all long distance trains would
be classless trains in which there will
be the near-First Class facility and
the Second Class fare. ] was very
happy to find that both sections of the
House were able to give full co-
operation on that and these trains are
running wonderfully well. When the
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Geetanjali Express was introduced on
24th November, 1977, we were told
by some elites that the common man
did not deserve this paddea cushion.
the common man did not deserve this
lending library. They don’t deserve
the utensils of stainless steel. Don't
give them; they will destroy them.
Our experience is that on 24th Novem-
ber 1977, the Gitanjali Express—
Classless comfortable train—was in-
troduced. Upto now you do not find
any padded cushions being destroyed;
you do not find lending libraries being
destroyed. They are being utilised in
a proper way. If yvou take the peogle
into confidence, they will also take
you into confidence. Love begets
love. That is the basis. Therefore.
1 would like the same strategy to be
adopteq about these classless trains.
Let the same perspective be continu-
ed modernisation also may be intro-
duced. We have one difficulty about
the oil. The import bill on oil has
gone up to Rs. 5.000 crores. Probably
it is going to aggravate. ] was trving
to read the report on National Trans-
port Policy. As far as | find in
1953-54, in transport, the coal used
was 56 per cent; in 1960-61, it was
47 per cent and in 1976-77 it was 17
per cent. Coming to all consumption,
in 1953.54 jt was 41 per cen!. in
1960-61, it was 51 per cent but 1n
1975.76 it was 8] per cent. Coming
to electricity, in 1953-54 it was 3
per cent, in 1960-6]1 it was 2 per cent
but in 1975-76 it was 2 per cent,

Coming to electric consumption, in
transport, it has almost gtabilisled to
nearabout 2.3 per cent. I think we
will have to increase it slightly.
Hydel power will also have to be
increased. More electricity will have
to be generated. Of course, for that,
railways alone cannot pe held respon-
sible. But, I do hope and trust that
the railways will ask the Planning
Commission to give permission to
have more captive power plants so
that they will be able to manage
their own show better than what they
are able’ to do at present. I think
that also will have to be done. A
number of technological changes will
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have to be there. 1 just narrate them.
We will have to see that the automatic
warning systemgs will have to be
rationalised; signalling system has to’
be rationalised,

In the transhipment points, there
is always pilferage. One who in-
dulges in pilferage. He gets a double
opportunity. While you move from
one gauge to another, while unloading
the commodities and again loading
them in the broadgauge. you are sble
to get the opportunity twice. There-
fore, the contaner system must be
tried. In Europe it has bcen tricd
on a large scale. Of course, that will
mean that more investment will have
to be done. Coupler system will have
to be rationalised and concrete slecpars
will have to be used. Track-circuit-
ing will have to be used on a large
scale be prevent the accidents. As
regards primary renewals, | am happy
that you are able to secure Rs. 110
crores, ] congratulate you for having
secured Rs. 110 crores for this. With
dMtrasonic tests, the backlog of those
rails are likely to be fractured, may
be of the order of 5500 Kms. There-
fore, if you are able to secure 110
crores this vear. It is 3 commend-
able thing. I hope that this Rs. 110
crores will be properly utilised.
Primary renewals will be gone into.
If this is done. then we will be able
to give a proper security and =safcty.
About the workers’ problem, | will
just say this. How can I sjt down
without referring to the working—
class? You are modding your hcad.
1 think you agree with me.

MR. CHAIRMAN: [ say you plcase
conclude

PROF. NADHU DANDAVATE: In
conclusion, | may say that ] belong
to the Science Faculty and.therefore
our method demands that whenever
you complete one point, you draw an
inference that you move on to the
next.

I am following this procedure. AS
far as working class in the railway is
concerned the Administration will
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have to carry on not in confrontation
with the trade unions but in coopera-
tion with them. The trade wunions
will also have the same sense of
responsibility so that they should be
able to contribute their mite to the
development of the Indian railways
and to the development of infrastruc-
ture and also to the integration of the
country. The Locomen's Committee
was set up and they have gone into
the problems. On the basis of that,
the issues shouly be sorted out. I
am glad that the locomen's strike has
ended. But on the basis of the re-
commendation of the Committee, their
problems can be sorted out and justice
can be done to them. There is 4 ban
on recruitment. The  Ministerial
stafl is facing the worst type of
grievance. Station masters have grie-
vances. Cadre review of the officers
has taken place. Twentyfive per
cent of the officers come from medical
categories. Their cadre review has
not been gone through.

I am sure that will also be gone
through, The R.P.F. has not been
included in the productivity linked
bonus formula. | hope the Railway
Board ang the Minister will sympa-
thetically consider this. | do not sav
that you give me ; definite assurancc
herc: and now. But please enter into
negotiations and try to find out
whether that could also be done.
Ultimately, for the recognition of the
unions, within the department of the
Railways, let us try to have a ballot
of all the railwayvmen working in
various categories and decide once and
for al} who will be the bargaining
agent in this department. I am sure
that if you are able to do that, our
Indian Railways will act not merelv
ag an instrument of massive infra-
structure in the country but it will
also act as an instrument of national
integration for the unity of this land,
this great land that stretches from the
lofty peaks of the Himalayas to the
sacred shores of Kanya Kumari.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Mr. Chairman,
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Sir, I rise to support the Railway
Budget, presented by Mr. Kedarnath
Pandey, the hon, Railway Minister,

I was listening very attentively to
the speech made by Prof. Madhu
Dandavate. He was making some
passionate pleas for the development
of backward areas. My only con-
cern is this. While in office Prof.
Dandavate 4did not think of the back-
ward areas like Himachal Pradesh and
other areas. What happened? Was
it a tragedy which is too compas-
sionate to be described here in this
House? He talked of ‘Grace’ and
‘Courtesy’. But may ] ask: Had he
the courtesv to carrv on something
that was starteq by our late Railway
Minister, Shri L. N. Mishra, when he
inaugurated the construction work of
Nangal Talwada railway line in H.P.
at Amb in Una district on 22nd
December, 1974 Mr. Mishra got a
commitment from the Chief Minister
of Himachal Pradesh. Dr. Y. S. Parmar
that land would be given at the cost
of th» State Government. A poor
State 'ike ours has been asked to give
the cost of the land and it was pro-
mised that the work will be com-
pleted as soon as the survey was over.
Now. Mr. Kamalapath: Tripathi who
succeceded him as the Railway Minis-
ter, promised on the floor of the House
in the Fifth Lok Sobha. that is, during
the vears 1975-76 and 1976-77, that
this line would be constructed. 3Sut
the whole tiing was undone and
forgotten by Prof. Madhu Dandavate
as Railwav Minister. [ wrote a letter
to Prof. Dandavate from Himachal
Pradesh where I was an M.L.A_ at that
time. The only reply that I got was
that ‘the matter is under considera-
tion." It remained ‘under considera-
tion' for full three years as long as
Prof. Madhu Dandavate was the Rail-’
way Minister. Sir. the grace would
have been finer and the courtesy
would have been deepened has he con-
structed this railway line which was
inaugurated by NMr. L. N. Mishra,
Prof. Dandavate's concern for the
backward areas would have been
properly appreciated had he looked to
the needs of the backward areas like
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Himachal Pradesh, Jammu and
Kashmir, MP., Bihar, Orissa, Rajas-
than and Maharashtra and others.
The Government led by Shrimati
Indira Gandhi looked to it that the
commitment of the previous Govern-
ment was honoured. Shri Kamala-
pathi Tripathi accepted the responsi-
bility for the construction of 6 new
railway lineg in the North-Eastern
region for which survey was ordered
by Shri L. N, Mishra. | challenge
him to go through the speech of Shri
L. N. Mishra while presenting the
Union Railway Budget for 1973.74
wherein he has said that the calculus
of remunerative returns must be dis-
carded for the development of back-
ward arcas. He ordered 20 to 30 new
surveys all over the country and 6
new lines especially for the N.E.
region. | appeal to you. Mr. Railway
Minister, that whatever has Leen
undone by the Janata Government and
Prof. Dandavate as Railway Minister
must be rehabilitated. The Union
Government must accept the respon-
sibility for the construction of new
railway lines all over the country
and provide the money for it, This
House should look to the concern of
cach and every region of the country.
Kindly look to the backward areas
aof the country whose needs are para-

mount.

Now, I would like to refer tn the
recomendations made in their Report
by the Railway Coordination Com-
mittee. In Recommendation No. 21 it
has been stated that 5750 K. M. of new
railway line has been constructed
since 1950. There is another Recom-
mendation, No. 25, which says that
5000 KM. of more new lines would
be required to make the whoie
system effective and truly national in
character, spread over all the regions
of the country, You please look to
the interests of the backward 1ireas
like Himachal, Kashmir, Maharashtra
so on. The present Government has
acceptea the responsibility of looking
towards the interests of all States. 1
learnt rettain details from one of the
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publications of the Railway Board
about the statewise kilometreage of
the railway track as at present, exist-
ing. But what is more helpful wauld
be for the Railway Board to tell us
how many K.M. of new track has been
added on to each one of the States
after independence. Then the country
would be able to know whether the
Railways are g true national concern.
About 25 vears ago. that is in 1958,
a survey for the construction of rail-
way line between Nangal and Talwada
was started. Now, thig is the silver
jubiiee vear of survey. We are now
cick of the surveys and re-surveys for
the construction of this railway line,
The inauguration of this new railway
line construction was by-passed by
the then Government led by Mr.
Norarji Desa: and then Railway
Minister  Prof. Madhu Dandavate. I
would request Mr. Kedar Panday
kindly to look into this and see that
justice is done to Himachal Pradesh.
Himacha! Pradesh has made a <igni-
ficant gacrifice for the cause of the
defence and development of the
country in as much as more than
1000 jawans had lost their life for the
defence of the Motherland in succes-
sive warg gince independence. Its
fertiie valleys have been submerged
for the sake of green revolution in
Rajasthan. Haryana and Punjab.
Several people have becn uprooted
for the construction of the railway
lines.

On 2nd June 1980, the Chicf Minis-
ter of Himachal Pradecsh, Shri Ram
1.al, wrote to the Union Minister of
Railwayy for bearing the cost of the
entire earth work for thig railway
line amounting to Rs 3 upto Rs. 4
crores. On behalf of the State Gov-
crnment, on S5th June 1980 he wrote
again to the Union Minister of Rail-
ways saying that half the cost of
wooden sleepers for the construction
of thig railway line. So, Shri Kamnla-
pati Tripathi in his budget speech 2n
16th June, 1980 ordered for update of
the gurvey of this line keeping in view
the offers made by the Chief Minister
of Himachal Pradesh. Unfortunately.
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this has not been included even in the
present Budget and | make a sincere
plea to the Unmion Railway Minister
to include this kne in the present
budget and insure its construction as
early as possible.

There are fine points in the Budget
and 1 am happy to appreciate the
stand taken by Mr. Kedar Panday,
in regard to the meter gauge railway
line. He has promised to improve the
operational efficiency of the meter-
gauge. When the trains can be run
more efficiently and with more speed
on the meter gauge line in Japan,
why cannot it be done in our country?
Therefore, let us have more new rail-
wayv lires rather than conversion of
raillway lines from meter gauge to
broad gauge for which sanction is
necessary only rarely for supplying
the missing links or for connecting it
to the main broad gauge network
Now, Mr. Kedar Panday is the frst
Railway Minister to announce this in
hiq budget speech He has named his
budget as a rehabilitation budget
because all that is undone by the
Janata Government has to be rehabi-
litated and rebuilt by the present
Goverument.

Parashar,
speech

MR. CHAIRMAN: Mr.
you may continue your
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tomorrow. Now, Mr. Maganbhai
Barot to lay papers on the Table.

1759 hrs.

PAPERS LAID ON THE TABLE—
contd.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): I beg to
lay on the Table a copy each of Noti-
fication No. 19-Customs [G.S.R. 80(E)]
and 20-Customs [G.S.R. 81(E)]
(Hindi and English versions) publish-
ed in Gazette of India dated the 26th
February, 1981 together with an ex-
planatory mamorandum regarding ex-
emption to Echylene Dichloride im-
ported for the manufacture of
Polyvinyl chloride Resins from the
whole of the basic, additional and
auxiliary duties of customs leviable
thereon, unaer section 159 of the
customs Act, 1962 [Placed in Library.
See No. LT-1947/81]

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday,
February 27, 1981/Phalguna 8. 1902
(Saka).



